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LEGISLATIVE ASSEMBLY. ,. 

'fhe .Assembly met in the Assembly Chamber at Elevtm of the Clock, 
.Mr. President (The Honourable Sir Abdur Rahim) in the Chair. 

MEMBER SWORN. 

Maulvi Sikandar Ali Choudhury, M.L.A. (Bakarg&Dj CHI FaridpUl" I 
Muhammadan Rural). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL .b'SWBBS. 

~ (. 

ExoLUSION OJ/' KorV I'BOII TIDI LIsT OJ/' SommULBD CABTBS JI'OB TBJI UlIITIID 
PBoVINOlI8. . 

229. *1Ir. 8ri Pra.kua: Will the Honourable the Home Membel' 
date: ' 

(a) whether it is a fact that persons belonging to the oute called 
Kon in the United ProvinCM of the Agra and Oudh have 
been included among the scheduled castes except in tho 
divisions of Agra, Meerut and Rohilkhand under the Gov-
ernment of India (Scheduled Castes) Order, 1936 ; 

(b) what is the reason for making distinotion among memberll 
of the same caste residing in three divisions of the Provinoe 
on the one hand, and those residing in the rest of the same 
Province on the other ; 

(c) whether it is a fact that before the said Order KOf'is weJ'p' notl 
regarded as depressed classes and were not included among 
them no!: the last census ; 'if so, what is the reason thllt Ki)"';' 
residing in particular divisions of the Provinoe have now 
been included among the scheduled caste ; 

(d) ~  it is a fact that mass meetings of KorV in the Jhansi 
Division o{ the United Provinces have protested against 
this inclusion and that their representatives haye 80 tar 
approached Government in vain for relief in the, matter ; 
and 

(0) whether Government propose to consider the ~  of 
1,akinll ,~ the Koris from among the schlKluled castel 
tllrouglJuut the whole of the United Provinces , 

( 911 ) 
~A  
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1Ir. :a. P. Itudie : I am unable to reply to this question which 
should have been addressed to the Honourable the Leader of the House. 

The Honourable Sir KripeDdra lircar : With the introduction of 
the new Constitution, the question raised by the Honourable Member 
is the concern of tM ~  of the ~  Provinces and not of 
the Governor General in Council. 

111'. Irt Pnkaa: In view of the fact that such lists were made by 
this Govemment, what eompensation do this GoverBlDent intend ~  
offer. for the wrong which they have done to this ~  ~ 
mumty T 

The Honourable Sir Hftphiti ~  'the doing of any wrong is 
Dot IidlJlittedand compensation is unthinkable. (Laughter.) 

Mr. Sri Pra.kasa. : Is it not a wr0ll« 110 elass eertain persons u 
scheduled which means depressed, when they were not such in fact' 

Mr. H. It. 11Ihi: What were they' Oppressed' 
The Honourable lir Hripendr& lircar : I am not aware of what is 

the fact,-whether they are ~  or oppressed or elevated. I ~ 
no ~  of it . 

• ~ ~  Is it not a faet that ~ ~  itttlie 
particular case was made by the ~  Government, and is it not 
fttt'f·ht·r th.. fact that in some ~  ef the province this community 
was classed as depressed, and in others not, and it so, wliy ~ that .so ! 

'!'he a.lIi01I1'Ule .. lfripendra Biroar: The classification wali not 
~ bt tke GevernDlcllt of India. -
iii'. irl fra.Ii.\1\: Who ~  HJapOilllibl-e for this ela9sifiCILtion' 

Did not the Governor General in Coun'6iI gi'Ve instructions to the Pro-
vincial V ~  regarding the claasification , 

ttbe ~ itt Ktipeildta ... : The cl&8l!liftcation was made 
by His Majesty's Government. . 

Mr. Sri Prakasa : Was IIis Majesty in Council advised by the 
Governor General in Council, that is, the Honourable the Law Member 
himself f 

Th. IIOll'OUable lir !Tripendra Bircar : I refuse to disclose any com-
munication, if any, which passed between us and His Majesty's Govern-
ment. 

".K. ~  Can the Government of the United Provinces 
c'han«e this claseification 7 

The ltonoura.bl. air. B'11.pettdra. bar: I ~ for notice. 
Mr. President (The ~  Sir Abdul' Rahim) : Next question . 
•. 8rt Pl-a.lmIIa. : b. vil'W of theol'iginal reply by the Honourable 

~  ....... . 
lit'. President (The Honourable Sir Abdllt' Rahim) : t have called 

nu the next queRtion. 
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~ TO 80LDIDS WHO PULLBD DOW':N DIE CoNqBB8S Jus IN 
CJum>OLI NEAB POOliA .. 

230. "Mr. Badri Dutt Pande : Will the Secretary in charge Defence 
Department state if any punishment has been meted· out to the soldiel'l 
who, it is aUeged, pulled down the Congress flags in Charpoli 12 miles 
from Poona' If 80, what was the nature of punishment f 

l'ttr. O. •. G. O,nvie : I would refer the Honourable Member to 
my reply to Mr. Satyamurti's st.arred question No. 53 of the 24th 
August, 1987. The information has not yet been received. 

Mr. 8. Batyamurti: When was the information called for'· 
ltIr. O. II. G. Ogilvie: Some time previous to the 24th Auguat. 
1tIr. •• kt}'amurti: May I know how much time it takes to get a 

report, and also why the.re i8 this delay in getting information on thi. 
lubject which is agitating the mind ·of the oountry' 

Mr. O. M. G. Ogilvie: I am entirely unable to answer the questioa. 
I am not responsible for the speed with which the authorities at Poona 
reply to letters. .. 

Mr. I. Batyamurti : Will the Honourable Member impress upon the 
authorities at Poona that they must be a little more quick in answering 
telegrams and letters from headquarters' 

Mr. O. )t. G. Ogf1vie : They have received a reminder and il an 
answer is not received quickly they wHI receive another. 

Mr. I. 8&tyamurti : Do Government propose to wait till they get a 
reply. -or will they prod them' 

ltfr. O. 1't'l G. Ogilvie: I really cannot say any more than what I 
have said already. 

Mr. I. 8&tyamurti : May I know why the Government are n9t 
taking steps to get an answer quiekly. at any rate, before the end of 
the' Sestion Y 

Mr. O. M. G. Ogflvte: We are taking 8Uch stepS as are open to UI, 
and the end of the Session is not yet. 

Mr. lri Prakua : Will the reminder be sent ~  the public expense 
or at the expense of those who did not attend to the cQmmunications of 
the Government Y 

lIIr. O. 111. O. OrUvie : Public expense . 
.An Honourable llember: Why Y 

INDIANS IN ABYII8INIA. 

231. "'Mr. I. latyamurti: Will the Honourable Member in charge 
of External Affairs be pleased to state : 

(a) the latest position with regard to Muhammad Ali & Co., the 
Indian Firm, doing business in AddiR Ababa; 

(b) whether there are several hundred Indians in Abyssinia, living 
chiefly in and around the town of HIU'&l'; and 

(e) what the Government of India are eonRidering to do in the 
maiter r 

L244LAD A! 
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Lieut.·Oolonel A. Z. B. PanoDl: (a) The latest position with re-
gard to Muhammad Ali & Co. is that negotiations for the disposal of 
the firm's property have reached an advanced stage. Government 
have heard unofficially that the firm has accepted "an offer made to them 
by the Italian Government. 

(b) No up-to-date figure is available of Indians separately in the 
District of Ha,ar but the total for all British subjectB and protected 
persons there was reported in July, 1936, to be 150. " 

(c) Government have no reasons to suppose that Indians in the 
Harar District are being maltreated and do not think tha1> any further 
action is called for at present. " 

Mr. B. 8a.tyamurti: With reference to the answer to clause (a) of 
the question, may I know whether this firm of Muhammad Ali and Co. is 
compelled to dispose of their assets at much less their real value , 

Lieut.-Oolon81 A. B. B. P&l'IODI: That I should think would be a 
matter of opinion. 

Mr. B. Sa.tyamurti : What is the fact-whether they are asked now 
by the Italian Government to dispose of its assets at much less their 
real value' 

Lieut.-Oolonel A. B. B. PanoDi : As I have said, I am unable to 
estimate their real value, but I understand that the firm is quite willing 
to dispose of its &Bsets at this figure and has already indicated its 
willingness to do so. 

Mr. B. Batya.murti : Are there any difficulties in the way of the 
firm sending the proceeds of their transactions, outside the country , 

Lieut.-Oolonel .A.. B. B. Panona : I understand that" the Italian Gov· 
ernment are givin.,. facilities. 

Mr. B. latyamurti : With reference to the answer to clauses (b) 
and (c) of the question, Dlay I know whether the information in the 
possession of the Government that these Indians are not 8ubjeet to dill· 
abilities is merely based on this, that no complainfa have reached them, 
or whether they have made any enquiries and satisfied themselves that 
there are no grievances on the part of these Indians , 

Lieut.-Oolonel A. B. B. Panona : British subjects in Abyssinia are 
in constant t011ch with His Majesty's Consul and no complaints have 
been received. Therefore, I think the Government are entitled to 
assume that there is no maltreatment. If the Honourable Member will 
give me any partiCUlar instance, I shall be only too pleased to enquire. 

Mr. Abdul Qa.iyam: Has any time limit been fixed for the firm to 
dispose. of its assets' 

Lieut.-Oolonel A. B. B. ParsODI : This is a question which I answered 
a few days ago. I said that the Italian Government have fixed no time 
limit. 

Mr. T. B. Avtnuhilingam Ohettiar: What is the ofter that has been 
madp by the Italian Government to the firm t 

Lieut .. Oolonel A. B. B. PanoDi : I have no official information. 
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1IIr. B&dri DUt Pa.ude: Is ita money looked ,up in Italian banka 
Or has it been returned , 

Lieut.-Oolone1 A.. B. B. PanoDl: I think Messrs. Muhammad.Ali 
and Company would be in a position to answer that question but I regret 
that Government have no information. 

Mr. Badri Dutt Panda : May I know why the Honourable Member 
refuses to answer ~ about this' 

Lieut.-Oolonel A. B. B. Pa.rBODB: Government have no informa-
tion about it. 

EKPLOYDNT OF Ma. J. ROWLATT,.A. PABLIAKBNTABY CoWBJDL, TO _VIIIII 
TERHS ON wmOH STATES ABE TO JOIN THE E'EDEBATION. 

232. -Mr. Badri Dutt Pande : Will the Foreign Secretary state : 
(a) on what terms and for what period the services of Mr. J. 

Rowlatt, M.C., a junior parliamentary counsel, who has 
bcen either engaged or is going to be engaged to revise 
the terms on which the States are going to join the Federa-
tion, have been secured; 

(b) what will be his pay and allowances; and 
(c) whether they will all be borne by the Government of Indi.a 

or a portion to be supplemented by the States , 
The Honourable Sir Nripencira Sircar: The services' of Mr. J. 

R.owlatt, M.C., have been obtained for a period of six months with 
effect from the 8th July, 1937, to advise the Political Department in 
regard to legal and drafting points arising in the course of their dis-
cussions with the States in regard to ~  While so employed 
he draws a ~  allowance of Rs. 1,000 per mensem in addi-
tion to his Enghsh rate of pay, which at present 18 £1,200 per annum. 
This is. payable from the budget of the Political Department. 

Mr. T. S. AvinashiliDgam Ohettia.r : May I know what are the 
reasons for importing this man from abroad f Is it because we cannot 
get an equally competent man here ? ' 

The Honourable Sir NripeDdra Sirca.r: Because Government. con-
sidered that he was the best man available for this purpose. 

Mr. S. Satyamurti: May I know what are his qualifications' 
The BODourabJe Sir JJripendra Sirea.r: Mr. Rowlatt is a Parlia-

mental counsel of experience. 
Mr. Abdul Qaiyum: Was this post advertised' 
The Honourable Sir JJripelldra Sirear : No. 
Pandit '.ahmj Ka.nta llaitra : Do I understand the Honourable 

Member to say that no portion of this man's pay and allowances will be 
borne by the Native States and if BO, why' 

The Honourable Sir lfrtpqdra 8irc&r : He -has been employed by 
the Oovf>rnment of India. He is doing work for the Government of 
India and t.herr is no reason why he should be paid by the State .. 

, 
~ ,. 
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Mr. !'. S. Avi .... ' .. tinpDl 0Ilettiar: How lcmg will it' '" ne88lsary 
to retain hit> services T ' 

'fbe Hcmaarable 8Jr Nripaclra 8iNIr : I have already anawel'ed 
tb.at. 

Itfr. S. Satyamurti : With reference to clause (a), may I know if 
this (lOUnse} it. also advising the Indian States' 

The Honourable Sir Nripendra Bircar: lIe is not advising the 
Indian States. 

Mr. Bri Prakasa: May I know what the mystic letters M. C. mean' 
An HObDllra.b1e M.ember : Military Croas. , 
Mr. Sri Prakua: Is he an expert in military matters or in legal 

m litters also Y 
The Honourable Sir Nripentira Biroa.r : A military man may haye 

knowledgc of civil law, while a " civil" man may be absolutely 
ignorant of it. 

Mr. S. Satyamurti : Will his advice be accepted by the Govern-
ment of India or will it be subject to further scrutiny by the Honourable 
the Law ~  or any other legal adviser of the Government of 
India' . 

The Honourable Sir Nripendra Bircar : The Government of India 
are not bound to accept his advice. 

lVIr. Lalchand Navalrai : May I know from the Honourable Member 
if this gentleman is conversant. with Indian conditions Y 

'1'he Honourable Sir Nripendra 8iroar : I do not knQw if he i& con-
ftl'8&Dt with the conditions prevailing in the villages but he knows very 
weU the Government of India Act. 

Mr. Lalcha.nd lfavaJra.t: Is that a sufficient qualification for him t 
Mr. President (The Honourable Sir Abdur Rahim): You cannot 

have that, 80rt of arllument. 
Ilr. Muhammad A.zhar Ali : Why was a junior cOUDsel engaged 

and not a senior one ·with better qualifications' 
The Honourable Sir Nripendra. Bircar : 'Mr. Rowlatt is quite com-

petent. The remuneration of a senior man, as you know, often variel 
in direot proportion to the ~  of seniority. 

CUTrING OF A CANAL TBBOUGH THE ISTIDros OJ' KBA. 
233. -Mr. Badri Dutt Pede: (a) Is the l!'oreign Secretary in a posi-

Lion to state if Japan is entering into an alliance with Siam in cutting 
a canal through the IsthmUR of Kra, which will reduce the sea-route 
between Japan and India by about six hundred miles, thus avoiding thfl 
detour to Singapore , 

(b) Is the Government of India interested in any way in the making 
of this canal or is it opposed to it , 
"'u..d.-Oolenel A. .•.•• PsI'rcmI: (a) Government has no informa-
&ion. . . 

(b') Does not arise. 
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, Mr,'BMri »-*t ~  : Did the Government of India or the Honour-
,\lIe Member read an article on this subject in the IlltMtra'eti W ukly of 
India , 

Lieut.-Oolonel A. B. B. Paraona : I am afraid I ~  it. 
Ifr. ,. ~ i Did the Government of Indi, make any inquiri • 

.tt8l' the receipt of this question , 
Lieut.-(JoloBel A. II. B. Panona : I don't think so . 
•. B. Batyamurti : Do the Government propose to make ~ , 
Ueat.-tJeloDel, .... B. •. Pal'lODi : There app1&1'8 to be no iDuudiate 

prospect of any canal like this being constructed' 
lIIr. B. Batyammti : In view of the fact that Japan has been bomb- •. 

iag Hong Kong since yesterday. do Government propose to take note of' 
these aotivities of Japan! 

Lieut.-Oolonel 4. •. B. ;EtaraoDl: I think that was a mistaken pieee 
of news. It was not bombed yesterday. 

PuBLICATION OF CORRESPONDENOE WITH PROVINCIAL Go'VEBNXJIlNTS 
REGARDING FOBOJDp LABOUR. 

234. • •.•. M. IGIbi : Will the Honourable the Home Member ". 
pleased to state whether the Government of India hllove ~  thts 
correspondence with the Provincial Governments on the subJect of forced 
J8boUl' u prorn.i.lted by Mr. Thorne in the Legislative 4.ssembly ~ 
the last Delhi Session' ' 

lICr. It. F. :Mlldie : A copy of the correspondence rele.ting to the 
forms of forced labour in the Provinces has already been lllid on th" 
table of the House and, at his request, another copy has been given to 
~  ~  ltember. 

WBABDTQ OF Kit-pan ~ SJJ[HS. 
235. ·1Ir. Lalch&nd N.vaJr&i : (a) Will the Honourable the Home 

Kembel' be plea.wet to remember that he admitted during the debate ot 
the Bill C to amend ~ Indian Arms Act 'in respect of wearing the 
ki"l;CM'&S by Sikhs both • Kesadharis ' and I liahijdhal'ill' on lilt April, 
11137 .. that. there exists an anomaly with regard to the wearing and the 
Ii. of the kirpaftS in the Bombay Presidenoy and in Sind a.nd if it was 
only a question of correcting that anomal}' he would have no objection to 
the Bill under discussion ~  the Honourable the Home ],lftmber 

~~  to point .out that matter to the Local ~ ~  bT 
~  them a C0PY of the debate , 

(b) Will the Honourable the Home Member be pleaSed to state "if 
the !Jocal Governments concerned have removed the anomaly or leasened 
~~ ~  eomplaiDed of durinw thll said deb,ate' 

(c) If ~ J .. ol.'aJ Government ~J  have not yet ~~ any sttlP 
In that directIon' doeR the Honourable the nome MelJlbel' propolS8 to 
expedite the. said Local Governments , .' . 
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- (d) Does the Honourable the Home Member propose., ~ J~ ~ to 
the Provincial Goveruments to make rules to allow ' SahiJdhati,' Sikhs 
also to wear kirpatn8 like the ' Kesadharis' on their making a suitable 
declaration of their faith' 

Mr. J. A. Thorne: (a) Yes. 
(b) and (c). I regret that through an inadvertence the under-

taking was carried out only on August 7th last. I am now asking the 
Provincial Governments whether they have found it pOl8ible to take 
the action suggested : and I am, at the same time putting to them the 
suggestion made in part (d) of the question. '. 

8ardar MaDgal 8tDgh: May I know if the Government 'will take 
steps as regards the centrally administered areas also , 

Mr. J. A. Thorne: I must ask for notice of that question. 
Ba.rda.r lla.ngal Singh : The Honourable Member gave us an 

assurance that the matter will be brought to the notice of the Provincial 
Governments. I am asking whether the matter' will bi' referred to the 
centrally administered areas alBo. That is a simple question. 

Mr. J. A. Thome: The question relates only to Bombay and Bind 
and I must repeat that if the Honourable Member wants information 
about other parts, I must ask for ~  

Mr. Wlchand Havalra.i : May I know if the copies of the debates of 
that day will be sent to the Provincial Governments concerned , . 

Mr. J. A. Thorne: That has already been done. 

Ra8BNTKENT AJlONGBT N ~  AND MUSLIMS AGAINST THE REpORT OP TO 
ROYAL COMMISSION ON PALESTINE. 

286. ·Mr. S. Satya.murti: Will the Honourable the Home Member 
be pleased to state : 

(a) whether the Governmf'nt of India are aware of the stronl 
feeling of resentment amongst Indians and especially amongst 
MllslimR a.rainst the report of the Royal Commission on 

~  RuggeRtin, the division of Palestine into Arab and 
Jew tp.rritories ; 

(b) whether Government have communicated to His Majesty'. 
,Government this feeling of resentment; if so wben, and 
if not, why not ; and 

(c) whether Governmf'llt propose to approach the League of 
Nations on behalf of this country to represent the feelin(r 
agaiMt the Palestine Report, and if not, why not f 

, lIIr. J. A.. Thorne: (8) and (b). I would refer the Honourable 
Member to the answers I gave on the 24th August, 1937, to Sir Muham-
mad Yakub's starred question No. 59 and to the supplementary quel-
tions on this subject. 

(c) This ill not a matter in respect of which the Government of 
fndia could properly approach the League otherwistl than in consultation 
with His Majesty'l' ~  attention will be specifically in-
vited to this question and answer and to the qnestions and answers to 
.,.hicb I have referred. 
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1Ir. 8. ~ :.May I know, ~ , whether ~ the pub-
liCation of the report of the Uoyal Commission on Palestine, the GoverA-
Dlent of India at any time drew the attention of the Secretary of State or 
of His Majesty's Government to the strong feeling of resentment in thib 
country, against the proposed partition of Palestine , 

Mr, J. A.. Thorne : I have already answered that. No specific letter 
nas been written for that purpose. 

Mr. S. Satyamurti : May I ask whether at any time after the publica-
tion of the Royal Commission's Report any general letter was sent to 
the Secretary of State for India or His Majesty's Government pointing 
out, inter aUo" the feeling of resentment in this country· against the pro-
pOSIUs of that Commission , 

Mr. J. A.. Thorne: I do not know what the Honourable Member means 
by a generDl letter but I can assure him again that communications have 
passed from the Government of India to the Sceretary of State which 
have defined the Muslim feeling in this country on the subject. 

1Ir. S, Satyamurti : Have these communications been addressed after 
the publication of the Royal Commission's proposals , 

1Ir. J. A.. Thorne : Yes. 
Mr. 8. Satyamurti : With reference to the answer to clause (c) of the 

question, may I know for elucidation of the answer what is the impro-
priety that my Honourable friend contemplates, in India, as the original 
member of the League of Nations, approaching the League, and pointing 
out to the League or its Committees who are considering this Report, the 
feeling of this country against the proposals of that Commission , 

Mr. J. A.. Thorne : Well, Sir, the main responsibility on this matter 
is obviously with the mandatory power and it was for that reason that 
I indicated that it waR not a matter in respect of which thc Government 
of India could properly approach the League otherwiRe than in consulta-
tion with His Majesty's Government. 

Mr. S. SatyarmJrii :. In view of the ~ that the League or' Nations 
is actually considering the matter-a Committee has sat over it and made 
its recommendations-and also in view of the fact that India is an 
original member of the League of Nations, may I know, apart from the 
mandatory power of Great Britain over these territories, whether there 
are any statutory or conventional restriction8 on the Government of India 
approaching the League to communicate to them our feeling in the 
·matter T 

Mr. J. A.. Thorne: I must observe that the question whether there are 
any statutory or conventional restrictions iR one which the Home Depart-
'ment is not in a position to answer. If an answer is desired on that. it 
is a matter on which notice mU8t be given to the department concerned. 

ltIr. S. Satyamurti : Has His Majesty's Government been approached 
by the Government of India to approach the IJeague on our behalf, and 
communicate to them our feelings in this matter , 

, . Mr. J. A. Thorne ,: I have already said that no' specifl:c l'epreRentation 
hu been made. 
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•• .. AMI AU : I understood the Honourable Member to say that 
the Government of India in these matters must always have consultation 
with the mandatory power. The Government of India is an original mem-
ber of the League of Nations .. '.' ...... '0 

1Ir. Pre8ideDt (The Honourable Sir Abdur Rahim): That is argu-
ing. 

lifo It AI&f All : I Just Wlmt to now why we, being the. original 
member of the League of Nations, cannot communicate directly with the 
~  of Nations , 

1Ir. I. A. '1'borDe : It is on that point that I said ~  the Home 
Department is not immediately concerned. As regards League of NatioM 
questions, if an answer is required as to the proper position, we must have 
Dotice. 

RETENTION OF BRITISH TROOPS FOR hr:rEBNAL BEoumtt PURPOSES. 

237. -Mr. S. 8I,t)"8murti : Will the Defence Secretary be pleased to 
state : 

(a) ~  the Government of India take the same position on 
the question of the replacement of British troops by Indian 
trocptl in India as was stated in the Council of State on the 
18th March, 1937, by His Excellency the Commander-in-Chief, 
particularly with reference to the insistence of Local Go,,-
ernrnents on the retention of British troops for internaJ 
security purposeB; 

(b) whether, in view of that position, the Government of India 
pro)lOl!f' now to write and ask the Provincial Governments 
in tbe countor as to whethe;r they insist On British troops 
beinJr retained here for internal security purpose., and 
whether they are not satisfied with Indian troops for tbi. 
purpo!lf: ; and 

(e) whether tbe Government will place their letter to tl1e Provin-
cial. Governments Ilnd their replies thereto on the table of tbe 
House, and if not, why Dot , 

Mr. O .•. O. OPIne: <a) Yea. 
(b) No. 
< 0) Does not arise. 
Mr. I. Sat)"8murti : With reference to the answer to clause (b) of 

the question, may I know the reasOn why, especially &S Dew Local Gov-
6rnments have oome into existence in every province under the Govern-
ment of India Act, 1935, sinee the speech was made, the Government of 
India do not propose to consult Local Governments, as to whether the, 
insist on British troops being retained for internal security ~  t 

1Ir. C. 1'4. O. Ogilvie: All I can say is that they do PDt propose to 
consult them. 

JIr. 8. SatJULutl : I want 0 to know ~  feM0ns, 1,(\0 .. at ",,..t the 
repetition of the previous answer. I am not asking wh.JIuw ~  .,.-
pose to consult the Local Governments or 0 not, beca11le ,that ~  hal 



8T.A.BBBD QUESTIONS AND AN8WBBS. 121 

already been 8ll8wered. I am now asking for reasons why the Govern-
lDent of India do not propose to consult the Loeal Governments which 
have come into· existence in all the eleven provinces of India under the 
Government of India Act, 1935, on a much more extended franchise and 
on a much more democratic basis. 

1Ir. O. 11. G. Ogilvie: Because in spite of those facts Gov\ernm'ent 
remain of the same opinion as that expressed in this House by His 
~  the Commander-ill-Chief. 

Mr. 8. Batyamurti : I am not asking about the Government of India'. 
opinion. I am aaking why the opinions of the Provincial Governments 
are not to be invited on this matter. 

Mr. O. II. G. Ogilvie: Government do not consider it necessary or 
desirable. . 

1rIr. lII. Alaf Ali: With reference to part (a) of the question, ma". .. 
I take it that the provinces have insisted on the retention of the British 
troops both in peace and war times in India , 

1Ir. O. II. G. Orilvie : It is difficult to answer so wide a question at 
a moment's notice, but my impression is Yes. 

Mr. II. Asaf Ali : In that case J. should like to know whether any 
British troops will be sent out in war times or will not be sent out in war 
times f 

Mr. O. II. G. Orllvie : It depends on the nature of the war. 
Mr. President (The Honourable Sir Abdur Rahim) : It is a hypo-

~  question. 
1tIr. II. Al!&f Ali: It is a very simple question. May I explain to y011, 

Sir, what I mean. 
:Mr. President (The Honourable Sir Abdur Rahim) : I have under. 

stood the question. 
:Mr. II. Aaaf Ali : The Iioaourable Mt'mber says that he is under the 

impression tha.t the provinces insist on the retention of the8ct British 
troops in India both 1D peace and wllr time. Now, I want to kJlOw 
whether the Government of India will allow these troops to remain in 
India in war time t 

Mr. Preatdent (The Honourable Sir Abdur Rahim): The war baa 
not taken place yet. 

Mr ... AIaf Ali : In that ease, may I know what has been the prac-
tice of the Government of India with regard to internal security' Did 
~  have British troops in India in war time before , 

Mr. O. .. G. Ogilvie : As far &8 I can answer such a question oA!-
~ , it is not p08llible ...•......... 

111'. Presid8J1t (The Honourable Sir Abdul' Rahim) : It is quite ~  
what the position ia. 

Prof. If. G. Raiwa: Sir, the HonourabJe Member in charge of the 
Department was iD ~  coune of aMwmng thequ8lltiOJl. 

; ... s ..... ~  rile liad hardlr ~  Ilia_war ! 
Mr. PrelideDt (The Honourable Sir Abdur Rahim) : Next question. 
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TRooPS DGAGED IN W.AB OPEBATIONS ON TBlD NOBTH-WBBT boN'lDL 

238. *Mr. I. latyamurii: Will the Defence Secretary be pleased 
to state: 

(a) the number of British and Indian troops engaged in the war 
operations on the North-West Frontier, ainoe the beginning 
of this year ; . 

(b) the number of casualties among British and Indian troops ; 
and 

(e) the cost on account of British and on account\ef Indian 
troops separately, in regard to these operations since the 
beginning of this year t '; 

(Mr. C. M. G. Ogilvie rose to answer question No. 238.) 
:Mr. I. Batyamurti: Will you please speak louder' We cannot hear 

y-ou. 
Mr. President (The Honourable Sir Abdur Rahim) : Order, order. 

Honourable Members must leave it to the Chair whether an Honourable 
Member can be heard or npt. 

Mr. I. Batyamurti : I cannot hear him. 
(Mr. C. M. G. Ogilvie began to read his answer in a louder tone.) 
1tIr. I. Batyamurti : Please do not speak so loudly, but try to' speak 

clearly. 
Mr. Prelident (The Honourable Sir Abdur Rahim) : Order, order. 

When the Honourable Member was speaking in his usual way, yon could 
not hear him and asked him to speak londer. When he was speakinr 
louder, you began t.o shout and asked him not to speak loudly. That 
is not proper. 

The Honourable Member can go on. 
'111'. O .•. O. Ogilvie: (a) I refer the Honourable Member to the repl1 

I gave to part (c) of starred question No. 146 on the 27th August, 1981. 
(b) I refer the Honourable Member to my answers to part (b) of 

starred question No. 40 and the concluding portion of starred question 
No. 142 given on the 24th and the 27th August, 1937, respectively. 

({l) As there are still so many uncertain factors in the accounts. no 
ftgores C&rl be given at present. 

111'. I. Batyamurti: With reference to answer to clause (c) of the 
question, namely. " the cost on account of British and on account of 
Indian troops separat.ely, in regard t.o these operations since the beginning 
of this yea.r ", may I say that this qlrestion has been asked for the.third 
time since this Session began T I want to know why there is any dim-
culty in giving us the figures. so far as they are ~  

Mr. O ... O. Ogilvie: The figures have been liven. 
Mr. 8. Batyamurtl: But tne figures relatinr' to thtr 0bIIt of-the" 

operati\>ns .have not been given, since the beginning of this ~  
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111'. ~ II. O. Ogilvie: The reason, I understand, is that there are 
still, u I ·have said before, so many uncertainties in these accounts that 
even an approximate figure cannot be given with any degree of con-
fidence at the moment. I know that the matter is being very closel1 
examined in the office of the Military Accountant General and I hope 
in a few more days to be able to lay an accurate statement on the table. 

1IIIr. 8. Batyamurti : What are the uncertain factors involved in cal-
culating the moneys which have actually been spent from. the 
Treasury , 

IIIIr O. It. O. Ogilvie : A prolonged residence in the office of M. A. G. 
would alone enable me to answer that question or for the Honourable 
Member to understand the answer. 

1IIIr. 8. Batyamurti : Public money is being spent for the last seven 
months, and now I am told that the Government cannot give exaot 
figures. They can make allowance for uncertainties in the future, but 
for the money already spent, they must be able to render account , 
. 111'. Preaident (The Honourable Sir Abdur Rahim>.: He says 4e will 

be able to give accurate figures in a few days. 
1IIIr. 8. 8&tyamurti: Before the end of the Session , 
1Ir. O .•. G. Ogilvie: Certa.inly. 

SUPPLY 'OF CoUBT NOTIeBS AND Go'VBBJl1QllN'l' AD\>BRTIIJUOIN'l'8 TO 
VDNACULAB NBW8PAPBB8 IN DBLm FOB PuBLICATION. 

239. *Mr. ltI. AlIaf Ali : Will the Honourable the Home Member be 
pleased to state : 

(a) if it is a fact that a certain number of ~  are on 
the Black list of the Government of Delhi, and they are 
no'!; given any court notices Or Government- advertise-
ments for publication ; 

(b) if it is a fact that court notices, etc., are given for publica-
tion to certain periodical " sheets " which have no regular 
circulation nor any large number of subscribers ; and 

(c) whether the Honourable Member proposes to ask the LOCAl 
Government of Delhi to examine this question with n view 
to revising the list of the vernacular newspapers which 
should be patronised in the interest of publicity T 

1IIIr. I . .A.. '!'horne: (a> The Provincial Government have hitherto 
prepared a list of newspapers which are considered suitable for the pub-
lication of Government advertisements. Similarly, the High Court at 
Lahore have issued a list. to subordinate courts for the purpose of the 
publication of court notices. 

(b) and (c). The Provincial Government's list contain.'! some 
papers which have not a very high circulation: but I understand that 
the Chief Commiuionel' has a-t prelllent under consideration the question 
of amending his list so 8S to make it aooord more fully to the principle 
of securing the maximum pUblicity for adverti8ements. -
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111'. 8. 1aty&l:D11Ri : In making up thia list, ill the Governmeut'tI only 
eonsideratiOll the amount of circulation of the papers, or do the political 
views or political leanings of the papel'8 have anything to do with the 
&election of thele papers for Government patronage by way of &dver-
ti8ementa and 80 on , 

Mr. J. A. ThOl'De: Is my Honourable friend referring> to the list 
bitherto in Ulle' 

Mr. •. latylm1l1"tl: Yes. 
Mr. J. A. Thorne: I have got the list here. I C8.DJlot say at a 

«lance. The list is a white list rather than a black list. l\ut it is a fact 
that the circulation of some of the papers is not so great M perhaptJ to 
justify th{,jr use for advertisements of importance , 

1tIr. IIobaD L&lla1aeaa : Are they friendly papeN whose oirGaiation 
i. not 80 much &8 others , 

1Ir. I. A.. Thome: 1 eannot say from this list whether they are 
friendly or unfriendly. 

Iatd&r kUt SlJlIh : Is it a faet that these advertisements are given 
to these papers in the nature of a subsidy' . 

Mr. J. A. Tho!1lt : I suggest that is a matter of opinion. 
Sa.rdar Sant SiDgh : What is the view of the Government in that 

matter when they include certain papers in the white list and exclude 
others by puttiac them in tb. bleak list , 

Mr. J . .A.. !'borne: I do not express any opinion upon that. 
lIIr. :lhulabll&i 1. Dtui: Is it pure businelS or fa.our t 
Mr. J. A. Thorne: As I have said, the list is under revision and r hope 

tlte result of the revised Hlilt will be highly business like. 
Beth Oorind Du : Is it a fact that these advertisements are give I! to 

such papers, the circulation of which is much less than those papers of 
which the circulation is much more and the Government publications are 
not even riven to those papers the circulation of whieh is much more thaD 
the papers the circulation of which is much le88 but for which the publi-
cation of Government are supplied t , 

Mr. J . .A.. Tborne: The answer already given covers that. 
1Ir .•. Atal Ali: Are they prepared now to abolish this black list 

if t.hat black list rests only on political considerations' 
Mr. J. A. Thorne: 'fhe list is a white list but the GO"ftrDm8nt are 

prepared to advise the Chief Commissioner to observe the main purpose 
of advertisement. 

Mr. lIIoha.n Lal Salaena. : HaR the attention of the Government beeD 
drawn to the policy laid down by the present United Provinces Govern-
ment in this respect , 

Mr. J. A. Tbona, : I have seen something to that eiteet in the Pl-881, 
but, may I know, Sir, how the question of policy of the United Provillce. 
Government arises froQl this ,questiQll , 
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.... IIoba.D lial .. lrelD: While revising this li.tt, will the Govern-
ment take into consideration the pelley adopted by the United ~ 
Government , 

is. 
1Ir. J. A. ThOl'De: I must refresh my memoQ' &8 to what the policy 

Mr. Thirumala :aao : On what basis do Government propose to revise 
thill' list t . 

Mr. President (The Honourable SIr Abdur Rahim) : Next question. 

REFUND OF' SECU&lTlil1 TO NllwSP.t.I'JIBB ~ PBBS8BS IN DBLm. 
240. *Mr." AI&f .Ali: (a) Will the Honourable the Home Member 

be pleased to state how ~ lIecurities ~  been demanded from the 
newspapers and presses in Delhi during the past three yearll 7 

(b) How ~ of 8uch securities have been forfeited , 

(e) Me Ooverntneilt prepare4 to cOilsider the question of rl'fund-
ing these securities to the newspapers and presses of fielhi in accordance 
with the precede.ma laid doWD. by tAe neigheouring prcmnce, i.f., United 
Provinces' If not; why not , 

Mr. J. A. 7heme : (a) 48. 0Be of tJaMe securities W'B8 'mbftequently 
refunded. 

(b) Two. 
(c) I am not sure whether by CI these seeurities " the Honourable 

Member means, aecuritieA depoaited or 88Curities forfeited. The Govern. 
JDent are, however, net aware of circlDlBtances which would justify * 
general refund. 

Mr. M. Asal .Ali : Are the circumstances in the Delhi Province very 
much dift'erent from the circumstances preva.il!ng· in the neighbouring 
parts as far as these matters are eoneem.ed , 

Mr. 1. A. Thorne : Any particular neighbouring province' 
Mr. II. AAf .ill: United Provinces' 

Mr. 1. A.. Thome : The administration of Delhi reflects in a large 
measure the administrations in both the adjoining provinces of the Punjal' 
and the United Provinces. 

Mr. M. ABaf All: In that case, if United Provinces can afford to 
refund these securities, why cannot Delhi do it , 

Mr. President (The Honourable Sir Abdur Rahim) : That is argu. 
ment. I eannot allow that question. Supplementary questions are 
intended t() elucidate the P<rints arilling out of the anllWC1'II to the original 
question and they should Ilsk for information on certain points. Y 011 
cannot argue. 

Mr .•. A ~  ~  : I ~ put a suppletnentary question only for the 
purpose of I!'ettmg mformatlon and for'no other purpose. Are the Delhi 
Government prepared to refund the 8eCuritieH or not·' ." . 
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111'. J. A. TIIorne : I have said in reply to part (c) that" G6vetllinent 
are,; however,' not aware of circum.stanees which would justify a general 
refund ". 

Mr ... Aaaf Ali : What circumstances would the Government require 
to justify a refund , ' 

Mr. J. A. Thorne: I do not think L can add anYthing to the answer 
I have already given. . 

Ex'l'BBNlrmNT OF MAULANA HuSAIN AlouD MADANI AND ftUULANA 
, NUBUDDIN nOM: DBLBI. 

241. *Mr. M. Alaf Ali: (a) Will the Honourable the Home Member 
please state why Manlana Husain Ahmad Madani and Manlana\ Nurud-
din have been externed' from Delhi , . 

(b) Is the Honourable Member aware that both in and outside 
Delhi public protests were made against the restrictions imposed by the 
Local Government on these Muslim divines , 

(c) What reason, if any, is there for the continuance of these 
orders, and when does the Loeal Governme'llt propose to cancel them , 

Mr. J. A. Thorne: (a) Action was taken by the Chief Commis-
sioner, Delhi, in view of objectionable speeches delivered - by these 
gentlemen. 

(b) I am aware that some protests have been made. 
(c) I am not aware that there is any reason to belie-v:e that! if 

these men are permitted to return, they will modify their previous 
behaviour. The orders which were issued on the 8th May and 18th 
June, 1937, are in force for a period of six months only. 

Mr. M . .Aaa.f Ali: Kay I know why they were not prosecuted if 
their speeches were of a criminal nature , 

ltfr. J. A. Thorne: I understand that the Chief Commissioner con-
sidered that course, but as neither of these gentlemen, I, believe, 
belongs to the Delhi Province, he considered that the less dl'asti'c (!oUrse 
was to pass an order which would preyent them from -coming into 
Delhi for six months. ' -, 

Qui Muba.mmad Ahmad Itumi : Does the Honourabl_e Member 
know that these gentlemen live in the U. P. and there ~ have full 
freedom of making speecbes throughout U. P. ? 

Mr. J. A. Thome: No, Sir. 
Qui Muhammad Ahmad Ita.zmi : Do the Government know where 

these people have gone to live after they were externed' from Delhi' 

ltfr. J. A. Thorne: No, Sir. 

Mr. Mohan W.1 SabeDa: Is it not a fact that Maulana Nuruddin 
\vas carrying on business ill Delhi city , 

Mr. J. A. Thorne: I am Dot aware of it. T want notice. 



• ,'-'J.' fr't . 

JIr '*-.'AI8,t Ali : IIi the ~  MeDiber A ~ that Maill&Da 
Nuruddb£'.1ial·'heeli'llvhir far a coiWdel1ibie period iil' Delhi, that he 
ia a man belonging to Delh"i' and he has been "residing 'in Delhi for a long 
time. .... ',.,' ,', ',:,: . 

Mr. I. A; Thol'Dl: I do not know. 
Kr. .. AIa.f Ali: Will the' HonourablP. MenWer"drllw the 'atten-

tion of the Chief Commissioner to tbis taOt that MaulaDa Nurwldbl 
has been Ii resident of Delhi for a long tiine f ' . 

".J. A.Thorne : My iporance is ~ ~  not sau-eeI ~ 
Chief Commissioner, Delhi. 
. JIIIr ... .Aaa.f 4li : . .I,i it 110t a fact that the objeet¥Jaable .8peecb.eIJ 

to which reference ~  made ~  really speeches in' which these 
gentlemen persuaded thc MWilims to join the Congrelllil and that is why 
their. speeches were considered ~  . 

lIIr. J. A. Thorne : In the C0111'se of speeches which no: doubt bad 
that general aim, objectionable utterances were made which were not 
essential for that object. 
. Mr." Asat· .lli : l'! it po88ible for the HonoW'able MtIIlb$' to 

point out now any particular parts of the speech which I!ol'eobjection-
able' 

Mr. President (The Honourable Sir Abdur Rahim) : I do not think 
that can be answered. . 

Mr. Abdul QaiY1lJll: Do GoverDment object'to ¥1lH&lmans jom-
ing the Congress' (Laughter.) 

Mr. J. A. Thorne: No, Sir. 

EXPBDITION AGAINST THE FAQIB OF IPI AND HIS Fo.LJ.oWllB8 Ilf THB 'hmAL 
l ADA. '.'" . ",. . 

242. *JIIIr. Abdur Buheecl. ~  : Will J ~ ~  ~ ~  
please state : -. . 

(i) the cause or causes leading to "sending ~  a'g&inat 
the Faqir of Ipi and his followers in iile Tribal area ; 

(ii) the total number of forces of all arma Bent ~ tlie expedi-
tion: . 

(iii) the. total nlllnber of British and total nUlllber of Indian 
. soldiers sent in the expedition; 

(iv) the total casualties till now, both British and Indian ; 
(v) the total amount of money spent on the Expedition from the 

bflginning of the ~  till the ea.d f1f July; 1987 ; 
(vi) the total strength of the Faqir in man and money, and his total 

. ( easualties till the end Qf July, 1987 ; 
(vii) whether any warning was given. to the Faqir and whether Illy 

formal war was d!,!clared ap._ bia.befgre . .-adine the 
upeditiOD ; " " . 

L2.4LAD • 
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(viii) the total nUDlber, of b9lJlbfl, thrown ~, aeroplane. itt. the 
"T.ribaf ~~ , ;8.nd ~  ~, ~  ~ J J  
be,iriniug of the expedition tUI the 'eD.d of -July, 1937; ", 
" . ,.' . . I . 

(ix) the net result of the expedition till now ; aud 
(x) whether the Faqir has bee,n subdued; if not, wlJ.y not t, 

, III'. C. It ~  : .<.i), (ii) and (iii). I refer ~ llonourable 
~~  to ~  ~ ~  of - ~  m!J,tters conC;8m1pg, tlle ~  
~  India; 8. copy of which has already been supplied to, him". 

(iv), (v), ('vi), (viii)"an'd (ix). I refer the Honourable M.ember 
«I the replies I gave during '"the cumnt Session to the folloWing It8rred 
question: \ 

Parts (b) and (c) of question No. 40, part (c) of- question 
, No.· 146, parts' (b) and (c) of question No. 153 abdpart 

(0) of question No. 238. 
(vii) An announcement of Government's intention was made to 

the Tori nel Wazirs of which tribe the Faqir of !pi is a m,!lmber.' 
(x) Not yet, but efforts are being made to obtain his submission 

through tribal machinery. 
lIIr. IlUJadbar 0haJ.tha. : Will the Honourable M1lmber state how 

the &DJlOU1l0ement was made to the Faqir of Ipi , 
Mr. O .•. O. Ogilvie: I cannot add to what I have said. No par-

ticular announcement was made to the Faqir of Ipi but to the tribe 
of which he is a member. 

Mr. .A.bcl1ll QaiJum : The Honourable Member h.as referred' to a 
certain document which gins the information' on certain parts of this 
question. M.ay I know when that document was pu,blished, what 
period is actually covered by that document and doeR' that document 
brine the information up to this day , 

Mr. O ... G. OlDvie: It gives full information concerning (i), (ii) 
and (iii). ,. 

BIr. Abdul Qa.tyum: Up to what period , 
111'. O. lit G. 0ci1vie : I do not kpow exactly u.p to what date, but 

the iJitormatioD ill cOJ;l.t.dned there. -
Mr. P .•. , ... : Sir, I asked the other day whether thi'!{ House 

eould be supplied with a memorandum on this subject similar to that 
which was supplied to membera of the House of Oommons, where I 
undel'8tand a White Paper was issued bringing the story of the Frontiet: 
expedition up to date. Will Government consider the advisability of 
issuing some sort of summary of the information bringing the story up 
to date , 

Ifr. 0.. II. ·O;Ogtl9ie ': The White Paper itself will be supplied to 
the House. . 

llaulvi Ab4111' Buheed. Obauclhury : May I know what time it will 
take to 'I\lbdue theFllqir , .' ' 

. Mr. 0." O. OgDvte : '1 think T might bE" awted aq.other. 



...... ·,-1. 

a.r..u. 01' POLITIOAL PBIsoNus AJfD DaT&us .dDWITIIiPU.WAJ, 01' 
ExTBBNlOINT AND INTBBNDNT OBDJIBS IN TD CBN'11U.LLY ADIIDOI-
TDJW .AaJus. 
243. -.r .• ohan Lal Salwm& : Does the Honourable the Home 

Kember propose to consider the advisability of releasing all political 
priaoners and detenus in the centrally administered are.a.s IUld!the.,,:ith-
Jrawal of 8xtornment and internment ~ , passed under the Cnmmal 
IJ&w Amendment Act , : 

J«r. I . .. 'l'home : The number of ~  Prisoneril with whom ~  
Home Department is concerned and whom the Government of IndIa 
have the power to release is very small. Their cases are reviewed 
every six months. The same is true of persons subject to restrictivp. 
orders, and of persons convicted of sedition or kindred ·o1fencefJ. 'l'he 
Government do not propose to pass general orders of release or removal 
ef restrictions. 

Pa.ndit Lakshmi 1[anta Maitr&: When were their case,; last 
rp.viewed and how many have been released after that review' 

Mr. J. A. Thome: The ease of the three State Prisoners with whom 
the Home ~  are concerned was reviewed certainly within 
the last month. 

Barclar Ba.nt Singh : In view of the fact that these detenu!! and 
internees have been released in many provinces, are .the Government 
of India prepared to make their policy uniform with the policy of .the 
provinces' 

Mr. J. A. Thorne : I have already said that Government do not 
propose to pass any general ~ of rp.lp.ase. 

Bardar Bant Singh: What are the reasons for not making their 
policy uniform with that of the provinces , 

111'. J. A. ThoI'D8 : I think that is a matter of argument. 
Prof. N. G. Jta.up : What is the exact number of theseprisonel'S 

and externees , 
BIr. J. A. Thorne: So far as my information goes, there are three 

State Prisoners and two orders of externment. 
Qui Muhammad Ahmad It&zmi : What are the reasops on. aeCOullt 

{If which Government are considering the r .. view of these casell T 

1Ir. J. A. Thol'De : I aID afraid I do not understand th .. queatioll. 
Mr. PreaideDt (The Honourable Sir Abdur Rahim) : Next (lu8I1tioJl. 

RULBS lo'OB TRANSFER OF PRISONERS AND MAINTENANCE OF THE OBLLULU 
JAIL A.T POBT BLoUB .AND THE DEOLI DBTENTION CAl(!'. 

244 .... Mohan La.J. .kaena : (a) Will the Honourable the Home 
Member be pleased to state if there are any rules governing the transfer 
of IIl'isoners from one province to another or the centrally administAred 
areas' If 80, haa·ther.e been any modification in them due to the new 
constitution , . 

L2ULAD B2 
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(bo)Howi8 fthe:·'expeDditwe incurN4 in, laeepiDf ,doh·, pri80Deft 
detrayAd. ,'., :',' '. ,.: '.:.' ... ,.-, •. ,' i. '.',,' :,: ..... , '-', ",:. ":i 

(e) Do the Provincial Governments make any contribUtioil'ior the 
au;Jntenp.ce})f the Cellular Jail. at Port,Bl..u;" 1# ,~ ~ ' .. ~  
the Central Government to bear. ~  part of It t .': -

(d) How many prisoners are there in the Cellular Jail in 'the 
Andamans at present' ;wn.t are their respective numbers' from the 
varicu8 provinces' ,';' ,I' , 

, < e) Have the," Centratrn Government to mem' &tty ~  in 
Dutintaining the Deoli Camp , ' , 

... B. P .• udie: <a) 'Prisoners are tr&D8ferred from -ene Province 
to anothel'uncier lection 29 of the Prisoners .Ae.t, 1900. . ·,a.efore. tJae lift 
April, 1937, power to transfer priaoners from oneproTince to . another 
\'chted in the Governor General in Council, but now the. transfer of a 
prisoner from one province to another requires .an order of .theProyince 
from which the prisoner is. to be transferred and the consent of the Pro-
vince to which he is to be transferred. 

..4" 

(b) Thil is a matter for arrangement between the Governments 
concerned. 

(c) For the OOlt of· maintenance of theterroriat. prisOners iJ:r. the 
Collular Jail the Provincial Governments coneerned make certain con-
tributions.· For instance, the whole cost of certain special .jail sta1'l 
employed to look after these prisoners is recovered from the Provinces : 
also 215th of the salary of the Superintendent and of the Medical Qfticel'. 
It is not p088ible to estimate exactly what amount incurred on account 
of the terrorist prisoners is borne by the Central Go'vernment. 

(d) There are at present 283 terrorist priSoners in the Cellular 
Jail; 244 come from Bengal; Beven from Madras; six from the Punjab; 
16 from Bihar ; aix from ABeam; three from Delhi and nne :'fr<*l1 Ajmer. 
There are also some volunteer convicts there, but I. cann.ot sive ilgureR 
for them. .. " '( 

(e) No. 
.\ 

Mr. Kohan Lal SakseDa : With reference· tocla.uae (a), may r know 
if aflel' the introduction of provincial a.utonomy thc resp!)ctive .Pro-
vincial Governments were consulted with'i'pgard ''to' ~  the 
prisoners in the Andamans , 

JIr. B.. P .• udie : I do not think that' question 9.r18'es. -
Mr. Mohan La1 Bakaena : The Honourable Member said tliat 'hefore 

the 1st April last the power to transfer prisoners vested with the 
Governor General in Council, e,nd after that date the. power 'vests' with 
the Provineial Governments. Therefore, I want to know whether the 
GovernPlents of the Provinces from which the prisoners were taken to 
the Andamans were consulted regarding keeping them there. 

Mr. Bo. P .• 1ldie : The question was one af! to the rules governiol! 
transfer. That I have answered. I submit, Sir, that no question of 
policy arises out of that answer. ' 
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Pandit l..nbmj Kanta Jlaitra : May 1 know if Mince the illLroduc 
tiQn ~  ~  autonomy the Government of India . ~  the 
PrOVlDclal Governments as to whether they should take back the 
prisoners from the Andamans or the Government of lndia should retain 
tbem'" . 

Mr. R. F. Mudie : That is the sam(' question. 

Mr. S. SatY&Dlurti: With reference to ~ (d),' ~  ~ 
lIlent considered, since the passing' of the adjournment motion in this 
HOWIe, a reduction in the number of these' prMoners' in consultation with 
the Local Go\'ernmentlS concerned T 

Mr. R. F. Mudie : 1 do not think that  that arises either. 

Mr. 8. Satyamurti :. I submit, ~ , it docs. 

Mr. President (The Honourable ~  Abdur Rahim) : No, all that 
is wantpd is the number. 

Mr.S. Saty&Dlurti :  I want to know whether they ~  consideri." 
any reduction of the numbers, in consultation with the Local Go\'ernments 
.:oncerned. 

Mr. President (The Honoul'obll' Sir AhdUl' Rahim) : 'rhat dOl'1i not 

Mr. Abdul Qaiyum : Is it Ii fact that eertaill Local Guvernments 
have asked that their prisont·rs shoulrl be. repatriated! 

Mr. I. A.' Thorne : That does not arise. 

INDIANS EMPLOYED AS G.&BBISON ENGINEERS. 

245. *8&rdar ll[a.nga! BiDgh : Will the Defence Secr-etaty plea .... 
litate : 

(a) the number of Indians cmrjloyeu lUI garrison engineers ; 

(b) if there are no Indian ~  as garrison· engineel'8, wbether 
Government are prepared t.o employ IndiliWi when qualified, 
Indiallil are available; and 

(c) the number of those garrison engineers who are not Royal 
Engineers but have been promoted from Military Sub-
Divisional Officers T 

Mr. C. II. G. Ogilvie :  I refcl' the Honourable Meml)('r to thl'! 
snswers given by me on the 27th August, 1937. to 8tarrOO questionK 
NOll. ]54 and ]55. 

INDIANS EJ(pLOYED AS .SuB-DMSIONAL OFFJ;CERS IN TuE' AluIY. 

246. *Sarciar Mangal Singh: Will the Defenc!l Secretary please 
state: 

(a) the ~~  of, and the number of Indi8llA employed as 

. ~  .. ~ ,J ,Buil<Jipgs . anc! ~  ; . 

0; •• .'( Ii ) 8ub-Dmnonald>4lcft!8i/ E1ectftc.l-.ltd·M e<flanieal it fad' 

.'. ~ , ~ , ~ ~ '; .''''''':':': 
.•.. ,j:,.. ~ ~ ~ ,t;"\,(III. .'." 
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(b) whether Government are prepared io ihereaae the ~  of 
Indiana when qUalifled Indians are available in large 
nuinbers ; and ' 

(c) the scale of pay for civilian and military Sub-Divisional 
Officers , 

Mr. O ... O. Ogilvie : (a) ddt 

(i) 8ab.Dhilioual Offi08l'll. BaildilJ88 and Road. .. 
(tt) Sub.Diyisional Offi08l'll. Electrical and Mechanical 

Total. 
131 
63 

Indiaaa. 
n 

8 
(iii) Sab.Diviliional Offioel'8. l<'umitul'O and Stoma.. 86 Nil. 

(b) and (c). I refer the Honourable Member to the 1"!'ply I gave 
on the 27th August to parts (b) and (c) of Mr. Bham LaVs starred 
question No. 156. 

Mr. T. S. AviDaahilingam Ohettiar : May I know, Sir, with referencl" 
to clause (b) whether those appointments are fluch that Indians cannot 
be appointed to 'them ~ 

Mr. O. 111. O. Ogilvie: No, certainly not. The fact is that 110 
vacancy has o('curred in them. 

Mr. T. S. AviDaahiliDgam Ohettiar: ~  how long have thp 
vacancies not arisen T 

Mr. O. M. O. Ogilvie: I cannot say off-hand, but I imagine that 
civilian appointments have been made for the past four or five yean onI)', 

Mr. T. S. Avinaahilingam Ohettiar : May I know if be(Ql'c that JlU 
competent Indians werp available for such appointments! 

Mr. O. 111. O. Ogilvie: I have no doubt they were, but before thllt 
peoriod no civilian was eligible for those posts. 

RBCBUlTllBN'l' OF OvERSDBS AS SUB-DIVISIONAL OFFICBR8 IB TIDII ABu. 
247. eSardar Mangal Singh: Will the Defence Secretary plealie 

.tate : 
(8) thl' number of Indians with English and Roorkee qualifica· 

tions who are working as ovel'geers temporary or pel'mtment ; 
(10) ~ their pay is ; 
(e) why they are not made Sub-Divisional Officers in place of 

lililitary Sub-Divisional Officers; 
(d) whether Government propose to ~  further recruiting oj' {tW' 

military Sub-Divisional Officers in future T 
lIIr. O. ,II. O. Ogilvie: (a) and (d). I refer the ~  Mem· 

ber to the answer Jrivell by me on the 27th August, 1937, to parts <a) 
and (b) of starred question No. 157. 

(b) The pay is as follows : 
. Rs. ~  (Eft\ciency Rar)-!>-150 (Etftciency Bar)-5-175. 
(c) These overReeril when' qualified' are eligibte for promotion tl) 

Rub·DivifricmaIH)ftioerl iD .. ~  riiVili&'D· oadre. 1'bey :canilot, be promoted 
in place of ... JA ~  ~ ~  .. ~  ~, ~  thp 
necessary qua lfiea lOnR. 



STABBED caUi:8TlON8 AND AN8WBRB. 

CoJfSUL'!'.lTION OIP TIIJII OmmuL LEaIBLATUBB IfJlFOD ~  I:lIDIAlr 
TRoops ABOAl&D. 

248. ·8ardar MaDeal BiDa'h: (a) Will the Defence Secretary pleaae 
"tate whether Government propOlle to set up a S"'diDr Committf'!e of the 
Central J.Jegibhl{ure.s on the defence affairs , 

(bl If the reply ·0 part (a)· be in ~, , ~  lJlaelun,ryd,o 
Government prop08e to devise to consult the legislatures before Indian 
troop!! are ~ NIt ahroad ? 

(e) If the answer to part (b) be also ~ ~  negative, bow 'do G()vern-
'R'lent propose til honou .. their plcdA'es ~  to this IIou'Se thaf; they wonld 
consult the Le.,dsla.ture before Indian troops are sent abroad , 

Mr. C. M. O. Ogilvie: (a), (b) and (c). I reler the Honourable 
Member t.o the answers given by my predecessor in t.his HOUlle to starred 
question No. 524 on the 18th September, 1936. 

Sardar Mangal Singh: Did the Government. considel' til(' question 
when they decided to send Indian t.roops to China' 

Mr. O. M. G. Ogilvie: Certainly. 

Sardar Ma.ngaJ Singh: What deeision did they come to ! 

Mr. O. M. G. Ogilvie : That the Party Leaders should be conSUlted. 

Sardar Mangal Singh: Will this practice continue in future' 

Mr .. O. M. G. Ogilvie: I can make no more definite statement than 
that madf' by my prcdcc·(·ssor. 

Qazi Muhammad Ahmad Itazmi : War-; the consultation made before 
6r after that! 

Mr. C. M. O. Ogilvie : Before. 

Prof. N. O. ltanga: Why is it that the Government hove not 80 
far revised their opinion ill regard to thiN T 

(No reply.) 

OoWSTRUCTlON OF A MAUSOLBtYM OVO TllB GRAVES 01' THJI: eX-EMPBROR 

BARADUB SHAH AND eX-EMPRESS ZINAT MAHAL. 

249. -Bard&!' Mulga.! SiDgb: (a) Will the Political SecretlJ1'7 
pleRse state if any representation from the trustees of the Bahadur ~  

Dar(rah Trust has been received through the Burman Government, askiDl' 
for flnancial contribution for the construction of a mausoleum ovel' the 
graves of the ex-Emperor Babadur Shah and ex-Empress Zinat Mahal , 

(b) If the answer to part <a) be in the affirmative, what action haTe 
Govemment t,lkpn or propose to take i.n !he matter' 

fte Honourable Sir Ifripendr& 8ircar: This question is really the 
eoncern of the Po!itical Department, and with your permission, Sir, I 
propose to answer It. 

: ~ ~  , '; .. , , ~ ;,-;;U :t. ~ ':;'iI:',' . .' .:,':' 
(b) Does Dot arile .. · .. · . ·.·f .. ;".. ,',; "J," "'''".' ." ,,(,"i ."'.J 
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Qui Mu,.mad Ahmad B:umi : Had ,the Gqv.ernment ev.er UDder 
consideration that the tomb of Bahadur. ,Shah was to be conatructed f 
Was it ever under the consideration of the Government of India' 

'_to"' .. 

The JIoDDurable Sir NripeDdn. 8irc&r: I want .notice. 

EuOUTm ComIClLLOBB 0)" TD Go'VJ!:BmIENT OF INDIA WllO WENT OUT 
OF INDIA. 

250. *Mr. Sri Prakaaa : (a) Will. the Honourable the Home Member 
alate which Members of the Executive Council of the Government of India 
have been out of India and for what periods of time during 1937 T 

(b) Who umongat them went on leave and ~  f. What work 
was ~  ~, those who went on ~  ? 

(c) What salaries. allowance:', 01' both, were ll1' are being paid to 
each of thcm during the period of their absenee'from India' Under 
what headll ill"r ·the allowances classified , 

Mr. R. P. Mudie : (a) (i) The Honourable Sir Muhammad Zafrullall 
Khan, from 10th April. 

(ii r The Honourable Sir James Grigg, from 24th to 19th August. 
(iii) The Honourable Sir Henry Craik, from 12th June for a period 

not exceeding four months. 
(b) The Honourable Sir Muhammad Zafrullah Khan was lient 011 

deputation as one of India's delegates to the'III1perial CoDference and 
also as the Leader of the Indian Delegation to the Indo-British Trade 
Negotiations. The other two Honourable Member!!. ,wept on leave. 

(c) 'I'he Honourable Sir Muhammad Zafrullah Khan has been given 
a pay of RH. 5,500 per mens em the usual compensatory lI110wance _ 01 
16s. 8d. per day for that period of his stay during which hc did not 
~  hospitality from His Majesty's Government, and, in addition, il 

special ll11ow8uee of £25 a week in respect of his expenses in eonnect.ioll 
with his stay in London after the conclusion- of the'Imperial ~  
for the negotiations with the Board of TrIlde. The expenditure will bl' 
met from the budget provision under" Dcmand No. 63-Charges ill 
England-High Commissioner" for 1937·38. Honourable Members on 
leave draw a leave allowance of RB. , ~  per mensem ; it is classified 
UDder demand No. " lZ-Executive CouncH-Charges in England-High 
Oommissioner ". 

Mr. B. Daa : May I know, Sir, what is the rate of exchange at whicb 
Sir Muhammad Zafrullah Khan gets Rs. 5,fiOO, and what is the rate at. 
which the other Executive Councillol'8 when on leave get their salarie. ? 

The Honourable Sir Jam.ea Grigg: 1sh. 6d. 
Mr. B. Daa : But when they send out money to their Homes they get; 

the privilege of sending it at 1110 or 28h. , 
The Honourable Sir James Grigg : I can aslture the Honourable lIeDl. 

ber from my experience that the r.te is lsh. 6d .. <,,: .•. " ... , " ... ,,: ,.\ 
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Mr. S. Satyamurti : With reference to the answer to clause (b) of 
111£ question, may I know if these Honourable MeDlben while on leavlt 
have any. ~  attached to them, whether they speak to. ~  
of ~ Brlt18h Government with regard to the departments Wlth wlU9R 
they, are eoneerned,'Bnd whether taey have any authority to do so, 

Mr. ll.. F. Mudie : I imagine not. 

SALE OF CEBTAIN MILITARY LA.NDS AND PRoPBRTlJIlS IN BOMBAY Orn'. 

, 251. "'Mr. Sri Pra.kasa: (&.) Will the Honourable the ~  
Member ~  ~  it is Ii fact that certain military lands and proper-

~ in the city of Bombay have been sold during the last two years thl'ougl1 
the A('countant General of Bombay, a.nd whether any minimum price ''''811 
fixed for the same' 

(b) ill it u i'l\ctthat tlH'Y were ~  for absolute minimum, even thouglt 
tllf're wel'c hettl'r offers ? 

(c) If 80, why were these offers rejected , 
(d) i 'ndel' What heads and in what dppartmelltM hUt> the mOlley 

rt'I'f'iyect ~  (·rediterl 1 

The Honourable Sir James Gligr : With your permissiont, Sir, Illhall 
rel)ly to this quelition. ' 

(8) YeM. 

(b) No. 
(<') DOl'S not. arise. 
(d) 'rhe ~  I1re credited to the head XLVI-Miscellaneous, and 

~ controlled by the F'inance Department. 

CONSULTATION OF THE GoVERNMJDNT OF iNDIA BY THE LEAGUE OF N'ATIO:KS 
ON QUESTIONS OF FORJIlIGN POLICY. 

2ii2. -Mr. S, Saty&murti : Will the Secretary for External Mairs 
1,1' pleased to state : 

(a) ,,'hether the Government of India., as an original member of the 
~  of Nations, were ever consulted by the League or by 

Hi!. ~N  Government over the Spanish situation or the 
Sino-.Japanese situation; 

(b) whether thp Government of India are ever consulted by Hi:. 
Majesty's Government or by the League o. ,any question of 
foreigll poliey; and 

(c) whether the, Government of lndia hllve. eyer ml!rd.e representa-
tions on any questions 'of toreigD policy to His MajestY:1I 
Governmpnt or to thp. ~  tlnd if RO, 'when $Ild to ..rhat effect' .., " , . '. '. ' '. ,,'.. " ','. 
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',' 

~ J  .a.. •. B. Pano1II: The constitu.ional· 'fIOSition .. 
between His Majesty's Government and the Government of lDdiaw.a 
fully explained by Sir Aubrey Metealfe in his reply under heading (a> 
to the Honourable Member's own  question No. 1506 on the 8th April, 
1936. 

As far 88 the League of Nations is concerned specific replies to thtl 
que.tions are aa follows : 

(a) No. The League h88 not consulted the Government of India 
on these issues and the Government of India have no reaSOB 
to suppose that consultation with any other,member of the 
League has taken place. 

(b) I do not know in what sense the Honourable Member uses the 
word •• consulted " but I may inform him that all ~

cations addressed by the League to members of' the Leagu" 
at large are addressed to the Government of India irres-
pective of the nature of their subject matter. 

(c) No, if by .. foreign policy" the Honourable Member meaD8 
such matters as those referred to in part (a) of hi8 ques-
tion. 

Mr. I. latyamurti: With reference to the answer to clause (a) of 
the question and the answer thereto, may I take it that India, as an ori· 
rinal member of the League of Nations, has never approached the 
League directly 80 far, without reference to His Majesty's Government ~ 

Lieut.·Oolonel A .•. B. PanoDl : The position as between the Gov-
ernment of India and Hill Majesty's Government has been explained in 
the first part of mv answer. That would necessarily mean that, the 
Government of Indi" do not usually address the League of Nation. 
direct in such matters . 

•. I. Saotyamurti: May I ask whether, as a matter of fact, e"et' 
since India has become an original member of the League 

11 Noo.. of Nations, to my Honourable friend's knowledge, Indi" 
has on a single occasion addressed the League. on anr 

matter of foreign policy. 

Lieut.·Oolonel A .•. B. PanoDi : The Honourable Member must be 
aware that my experience of Delhi and Simla is small, but as far as I 
li.now I think probably he is right. 

Mr. I. I&tyamurtt : With regard to the answers  to parts (b) anrt. 
(c) of the question, may I know whether, on questions of foreign policy. 
His Majesty's Government addressed the Government of India on ques· 
tions coming before the League, and whether ~ Government of India 
Hent any recommendations or opinions'to His Majesty's Government for 
~  to the League , 

Lielat.·Oolo.l A. IS. B, ~ : I tliiDk to that ~  I must say 
Ye". U*s :M:"jesty'a Gov;ernmeD,t, constantly consult the Government of 
lndia on all questfons' which concern them. . .;_ 

, '. 

1Ir. 1,,"'.""1 I)i.d.Jlill Ibjeaty'a. ~~ ~  ,~  ~ 
.rnment of India on the Spanish situation or the Sino..JApanese conflict t 



STABBED QuESTIONS AND· ANSWERS. 

Liea.i.-OOloMl .1. •. B. P&nODI: 1 cannot ariswer ,?iIhand, but I 
"'auld think, No. 

.... I. Batyamurti : Why did they not consult them , 

Lieut.-Oolonel A. B. B. Parsons : Because 1 do not think that thtlY 
really concern the Government of India much. 

Mr. I. l&tY&1Durti : Did the Government protest against India not; 
being coo-sulted on these matters , 

Lieut.-Oolonel A. It B. Panons: No, because 1 do not think thl' 
Government of India think that it concerns them to any great ~  

(b) WRITTEN ANSWEBS. 

BBV1SION OF TUB SALABIES OF THE INDIAN CIVIL SUVICE AND 'l'HE INDIA 

POLICE SEB'VICJi:; 

253. -Mr. T. I. AviDalbiliDgam Ohettiar : Will the Honourable the 
Home Member state : 

(a) whether he is aware that the pay of the Ministers in the lIix 
provinces where the Congress have accepted office is only 
Ra. 500 ; 

(b) whether he is aware that the long promised revision and redu,!-
tion of salaries ot the Indian Civil Service and Indian Police 
E1ervice has not yet been attended to ; and 

(c) in view of the fact that the heads of administration in the 
various provinces have reduced their salaries, whether Hov-
ernment will expedite the revision of tht> ARlaries of thr. 
Imperial services , 

1Ir. R. P. Mudie :  I would ~  the Honourable Member to the 
aaswers given on August 25th, to Sardar Mangal Singh's starred ~

tion No. 104 and to t.he supplementary questions then asked. 

HUNGBB-STBIKK BY AFGHAN PRINOES AT NAINITAL. 

254. eSanb.r lllang&! BiDlh: Will the Honourable the LealieI' of 
t.be House please state : 

<a> .whether it is a fact that the Afghan Princes confined at Nainital 
have resorted to hunger-strike for redreHH of certaill griev-
ances ; and . 

(b) what their grievances are and how far they have been accepteil , 

Lieut.-Colonel A. B.  B. ParIODl : fa) Yes-if by t.he term" Afghah 
~ " the. Honourable Member is referring to Sardar Mohd. Sarwllr' 

Khan and Sardar Mohd. Umar Khan. The Sardal'Irin question cotlrtt>d 
arrest, ~  . ~ ~ ~ . ~ 1931, by , ~ , ~ , ~ ~ ~ A ~ ~ ~ , 
without ~ ,,  ~~ ~  • ."d Jr(iJD Jlill,.Qn. ~  A~ ~  1.31. .. " .. ,.. , ... , i.'··· '.... '... . <," •. , ,. ,." .• 
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(b) The ~  are reported to be heavily in c;lebt ~  they, there-
fore, asked for the grant of (i) a loan for the liquidatiO'Dof th'eir'debts, 
and (ii) an increase in their allowance of Rs. 250 per mensem each. 
Government could not accede to their requests firstly, because they can· 
not accept responsibility for the debts 'incurred by Afghan refugees anu 
secondly, because the allowance of B.s. 250 per mensem which supple-
mented by certain other concessions is drawn by each of them at present 
is considered to be adequate. 

~  OF THE e:z:-MAHABAJA OF N.A.BllA. 
255. -SardaJ." Mangal Singh: Will the Honourable the Leader l'f 

the House please state whether the question of the relem;e of the ex-Maharaja 
of Nabha who is now confined at Kudaikanal under Regulation III of 181h, 
110W ~ with the Madras Goverllment or the Government of 1ndia Y 

The Honourable Sir Nripendra Sirca.r : The individual in question 
has bt'en detained for reasons connected 'with the discharge of the fulllt-
tions of the Crown in its relations with Indian ~  and the que!!tioll 
of his release or continued detention is a matter for the Crown Repr. 
Mmtatiyc's ('onsiueration. and not of the Governments of Madras 01' 
India. ' 

REDUOTION IN THE PENSION!; (}}O' THE PRINOESSES OJ' BURMA. 

256. -Mr. kna.rendra Nath Ohattop&dhyaya: (a) Will the Honour-
ahle the Leader of the House be pleased to state if the late King and Queen 
of Bunna were living in India-being externed from Burma-with theil' 
t.hree children on a monthly pension of Rs. 5,500 to meet. their bare neccSo'li· 
1icM' Is it a fact that after the death of the King, the Queen was given G 

pension of Rs. 2,500 and Rs. 1,000 to each of the three daughters' 
(b) Is it a fact that all of a sudden (/oyernment reduced t.hl' pension 

of 'he princes..'1es to Us. :WO eaeh in 1918 without any reason T 
(c) Is it not a fa('t that some four years ago, a member of Burma 

Council interpellated on the tl'ubject of the princess' pension and Goyel'D.-
lI\ent replied that the second princess was getting Rs, 750 as personal allow-
ance Slid Rs. 250 aK house-rent per month' If so, will the Honourable 
Member state if this reply was true and taIli('d with the facts' 

(d) Is it not the fact that the Flecond princess has been staying at 
Kalimpong with her husband, Mr. K. M. Lathakin, son of the Duke aDd 
Dutehess of Ngapt' and Mindit of Burma since 1920, and. lUI a prote8t 
agaimt t.he small pitt.am'e of RH. 300 per mensem, she ~ .not accepted 
Iluything from Government' . 

(e) It; it not a fact that for the last 19 years they have been liviDl' 
without any aid from Oovernment in the shape of pension or stipend or 
allowance suited to their birth and position'"'' . 

(I) Will Government be p'leased. ~  if the perlOD$l properties: 
of the ~ ~  ~  of· Burma were gi'leD tQ their ,dau"llteJ;'!I' ,It 
not .:w,¥ ~~, ~  .U1e·fD.:J :,Wil1 ~ ,  ~ ~~ ~~~  
pef-bes to the survivmg daugbters of the late King and Queen' : ~,~ . 



~~  '(g}, II ,it 'a fact that 'the .leCODd princeu approached. Gov8l'llDlent for 
1teilll.paid: a.lUlDp 81J!II; amouut instead 'of ID01lthly· driblets, which 'Govem .. 
JIlent had refused , 

'. (hf Are ~  ottherejd 'of ~  at KallmPOIll 
b, the ~  of ~ with loCal police without show-
ing any order for lIuch an outJ:age from CIODiptrt.ent authorities and that the 
~  concerned. had taken away their ·lunS ~  riflOli' Diet Government 

01 India reply to their representations to them regarding the a1!air.' It 
!lOt, why not , 

(i) Now that Burma has been separated from India, do Government 
pl"Opose to· repatriMe the' seeond princeas to her' hoIDe in Burma , 

(j) Is it a fact that the ~  princess of BunDa had applied to the 
Government of India for the expense of cremation of her sister, who wall 
lying dead in Calcutta for over two JDQnths' If so, had the Government 
of India replied to it and if 80, what was the reply' 

Mr. B.. 1' .• udie:. <a) and (b). Ez..King Thebaw of Burma ~  
in 1916, having spent the last thirty years of his life in India. In 19C>e 
ite represented that his allowance 0'£ Re. 4,150 per mensem from Govern-
ment waS insufficient to meet the gro'wingexpenses of his, flWlily,which 
consisted of the ex-Queen, the secoud Queen, and four unmarried daughters. 
Government accordingly sanctioned an allowance of one lakh of rupees 
per annum out of which the ex-King received RB. 5,000 per mensem and 
each ol the ·four daughtersBs. 125, the balance 'being rellerved to meet the 
family's miscellaneous expenditure. Shortly after the ex-King's death 
his second daughter married, and the ex-Queen and her three unmarried 
daughters were given pensions of Rs. 2,250. per meWieDl ,and lIB. 150 per 
mensem each respectively. In 1919 the ea:-Queen and her three unmarrit:d 
daughters left India for Burma and their pensions were increased tA) 
1<.&. 2,500 per ~  and Rs. 200 per mensem elloCh r,especti"ely. ~ 
r,econd daughter, who in 1917 married a Burmese gentleman unconnectl'd 
with the ex-Royal fami\Y, was prO'Visionally given an allowance of u.s. 1,000 
per mensem on the assumption that she 'would return to Burma. The 
amount was reduced toRs. 300 per mensem in March, 1918, when it Watl 
ascertained that she intended to remain in India. Her allowance wu 
raiNed to Rs. 500 per menSf!m in 1920, Rnd to Rs. 7f'J&'PltlB hOuSe-rent:l1p to 
&. 250 per mensem in 1928. 

(c) The Central Government have no information as to whether or 
1'I0t the question WIUi .raised in the Burma Counci} four years ago, but it it! . 
a fact that the ex-KlDg's second daughter has been allowed HAl. 750 per 
mensem plus monthly house-rent up to Rs. 250 since ~  

(d) The Central Government have no recent information on the sub-
ject, but understand that the ex-King'H second daughter t.ook up her 
residence at Kalimpong with her husband in 1920. It is a fact that she 8t 
first refused to draw her pension, but in 1922 she asked for payment of 
her full allowance ~ the accumulated arrears. Payment was accordingly 
made. 

(e) No. 

(f) The ~  left no private property C1f any value, Rnd his l18Cond 
daughter has already been informed of this twice. 
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. (a). ,iIa April, 11928, the u-KiDg's secoDd daqllter liked Govemmeat 
~  a lQm.p.8um of ~  laklla of rupees. ' This request wea not acceptH. 

(h) Copies of certain letters addressed by MJ:. K. M. 4athakin to the 
~  of Benga,! were forwarded by him t<1 the Government of ~ 

fOr information. The Princess -Ashin.' Teiksu Myat Paya Latt aLio wrote 
to the Government of India direCt. The allegationS eontamedin these 
Jetters are not the same as those Contained in'the q-ileliti<1ll.The ~ 
ment of India sent no reply 8.S the attention of the Government of Bengal, 
which is the Government concerned, had already been drawn to the matter. 

(i) 'l'he ~  is J;lot undlrC<1D.sideratiOB., The .a:-King's seoond 
daughter was given permission to return to Burma 20 ~  ago but pre-
ferred to reside in Calcutta. . ' , 

(j) Perhaps the Honourable lilember is referring to the. death in 
Calcutta last May of Chandra Devi, daughter of Saw Yan NaiDa, agran.-
son of King Mindon M.in of Burma. Requests for financial assistance in 
that connection were received from San Yan Naing and others but' not 
from the ~  seeond daughter, who is not 8: sister of th,e deceased. 
The requests received were passed on to the Burma Government, as the 
seraration of Burma from India has relieved the Central Government of 
the 1'tI8ponsibility for maintaining the Burmese ez..Royal family. 

OmcULAR 16 POLICY' TO BE POLLOWBD BY O.AltrolflQlllT AUTBOBITIB8 IX 
TIIBIB DLu.ING8 WITH PaO\'INOIAL' GoVllBNJDlN'I'B. 

257. *1Ir. Kob&n La! 1&1nNIa: <a) Will the Defence Secretary 
8tate if any circulars have been iuued to the cantonment authoritiel 
regarding the policy to ~ followed in their dealings with the PrO-flIl-
cial GO"ernmelltlJ , 

(b) If so, will Government lay on the table a copy of the same t 
(c) Will the, Defence Secretary also state what was the nece88it}' 

and occasion for iS8uing the same , 
1Ir. Q ••. G. Orll'f'it : (a) No. 
(b) and (e). Do not arise. 

ExPLOSION OF A BoKB AT BABIN4 IN JIIAlfSI DISTalOT. 

258. *Mr. IIohaD JA.l 8a.DeDa: (a) Will the Defence Secreta!'1 
make a statement regarding the reeent explosion of a bomb at Babina 
in Jbansi District , 

(b) Has thert' been any loss of life' If 80, what , 
(c) Do Government propose to give any compensation to the 

"ictims 01', in case of their death, to their relations and dependents' 
Mr. O. M. G. Ogilvie: The information haa been called for from the 

local authoritit's concerned and will be laid on the table aa BOon it is 
l'ct'eived. ' 
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259 .......... ~ (a) Will the Honourable the 

Home Member be pleased to state the total COlit of maintenance of the 
DeoliDetentmn Camp, and whatp()rtiun of -thllt cost the BengalOOv-
ernment bear , 

(b) Is tbere any library J ~  in the camp' If 80, what is the 
tetal number of books therein , 

(c) What is the total number of detenus , 

.(d) Whatarrangementa, if any; are there fPl' the physical exercise 
and recreation of the detenua , 

(e) Wha.t are the medical arraagementa' 

_(f) What was the total number of patients treated in the camp 
ilospital during the last six months , 

(g) How many ~  were held by the friends and relation. 
of the detenus , 

. (h) How long do. Government propose to mailltain the detentioll 
~  , 

Mr. I. A. 2Ilonae: (8) I have no informatioll as to the total cost of 
maintenance. The whole of it is borne by the Bengal Government. . 

(b) I am ascertaining whether there is a library in the detention 
camp. I can, however, say that .thedetenus ..,e a.llowed to obtain booklf 
from outside sources, including the Imperial Library, ·Calcutta. 

(c) On the 15th August the number was 317. 

(d) Exercise is allowed in the ~  ~ for at .least an hour and a 
half in the morning and again in the evening each aay. A football and 
hockey ground has been provided: facilities for badminton aDd volley-
llall are also provided. 

(e) There is a Hospital in the Jail and the 8enioea of a medical 
().l!icer and an Assistant Surgeon are always available. 

(f) an4 (If). I am making inquiries aPCi ~  lay ~  rellllt.,on ,tN. 
~ ~  , .. -. .,r 

(h) I invite the attention of tbe Honourable Kember to the state· 
ments recently ma4,e by J,fembers ~ the Bengal Government . in t ... 
bengal Legislature and reported in the Press. . , 

STA.TEMENTS UAID ON· THill TABLE. 

InforflUlti8n pro"..,ea .. r"ly 1o no.rrea qvemo. No. IU, .ked ~ 
Mr. C. N. 'M",t1atu'fltlgGJltUlalw Oft IAe 1m IItWOl, 1117. 

PmKANENT' LOCATION 0, GOVJIIUiIQINT or IJiO)u OIonQD Of NIIWDILHI. 

<a) Ra. 8,M,087·9-0. 

(b) Be. 1,75,500·0-0. 
(c) HI. 11,07,800-0-0. 
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Iftfo,.matioft prom"el! ttl ,.ep"" to stM'f'ed qu,mo,. No. 789 (liked btl 
M,.,. ~ J  NatJaZ,.ai, 0 .. 1M 30tl J ~  ; 

NoirrH wBB'l'liBN R4n.WAY NA~ ACOOUNTANTS' ELUlIN'ATION. 

<a) YN. 

(b) Yea. aeYen Sindhia and Dine other non·Punjabiee appeared at the eumina· 
tioll. 

(c) Yel, but out of the 40 queations put, ~ two related to the Punjab. l'be 
paper wae let by an euminer of the Punjab University and qUNtioDa about Italy, 
Germany and other foreign countriea were aleo uked. 

(d) Only two lIuch que8tioll8 (e&rrying 5 mark. out of 100) wer;alked out of 

(e) No. Even if the Bindhi and other nOD·Punjabi e&ndida.tee who tailed arl 
eredited with full markl for the two questions under discuseion the improvameDt in 
their order of merit would Dot have made any difference to the final reault alrea,ly 
lUlIlounced. 

(f) No. The number of recruits for Karachi DiYiaion i. too amall to justify It 
I8parate examina.tion centre at Karachi. 

(g) The lWUIlinatioD ia a competitive one, and DO Sindhi candidate haa CIIWIl 
'Within the advertiaed number of poets. 

Information promised in ,.eply to sttlll'red qtu.9tion No. 54 asked bll 
M,.. Sham Lal on tke 24tk August, 1997. 

L ... cx 011' PROPER ARRANGEMENTS FOR TREATMENT AND DIET OJ' ONE L.u.A 
CBAMAN LAL IN THE QUARANTINE STATION, MEERUT. 

<a) and (b). In consequence of a report that Mr. Cha.ma.n La) was sUlpeeted of 
auffering from plague, he was handed over to the City Health OfIicer for treatment. 

(e), (d) and (e). Goyemment have no information. 
(f) No. 

STATEMENT BE TREATMENT OF QUESTIONS ADDRESSED TO 
WRONG DEPARTMENTS. 

The Bonoura.ble 8ir Bripendra 8ircar (Leader of the House) : Sir, 
I beg your permission for making a statement which I promised the other 
day. 

With reference to the statement I made last week regarding the 
treatment of questions addreStied to ~  wrong Department, my atte;ntion 
has since been called to the fact that the suggest.ion which I then made 
would defeat the intention of ',he new rule in two respects. In the first 
place the new rule renders the member giving notice of a question respon-
sible for addressing it to the appropriate member, and the intention in 
this ret'peet would be defeated if a member who had addressed a ~  
to the wrong member were placed in a position automatically to secure 
an IlDRWer from the right member. In the second place the allocation 
of different days for the answering of questioDs by different members 
is an essential feature of the new rule. As regards the first point, it does 
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~  ~  ~  ~ member ~  have any difficulty in ascertaining to 
what ~  a question which he desires to put should be ~  
ConcedIng that there may well he cases in which a study of the distribu-
ti()l\ of functions supplied ~  Honourable l\lembers may leave the matter 
in duuht, a ~  ~ ~~ t9., g\ve ~~  ?£ a question after the com-
nH:J1C'Cment of the session can always asccliam at once by verbal inquiry 
',r,:UIll the J ~ ~  UepuQes tOl whom ~ qU6l!jtion ~  be a(ldrl'sscll, 
wilil!.- in respect of lIotices 'given ~  t.4e Mmnlencl'mcnt of a Hcs-.;ion 
there will hI' time to admit of his obtaining the information by writing 
to tli(' Legislative Assembly Department or. to any of the ~  

which he think."1 may be concerned. If Honourable Members will f(;llo\v 
this course the number of cases in which questions ~ addTessed to the 

~ ~ PW;Dl:p.cr ~~  ~  ~~  To ~ ~~  to ~  Slll'h 
~  COll!luue to occur it will be ~ to dliltinguilih cases In ~  

the two members concerned answer qUe!$tioris on the SIlme day and ~  

iti whiell they answl'!r questions on different daYJ'. In the first class of 
~ ~~ :p.aWe1y, where ~  two ~  coqcerned' aqswer ~  ~  tM 
same day, Government for their part are prepared, despIte the fact that 
a relaxatio.n of the obligation ~  by the new rule is invoh'ed, to 

~  ~  a position whereby the question will be answered ~  ~ 

apjJropriate member on the day on which it appear.s pn!he ~ ~  ~ " 
question addressed to the other member and there will be no preliminary 
811SWI,1' by the member to whom thc question ha..<f been wrongly ad.dres!wd, 

Tn 1 lIe ~  ~  qf ~~~, ~  , ,~ A ~~ , Hro ~~~~~  
8118W('1' qu.cstlOns ~ ~ ~~  ~~,~, ~ pnlY ,~ ~  . , ~ IW HHl 
(hy OIl which the quct."tlOn t'irst appears on the paper WIll be a -;tate, 
mnnt by the member t.o whom it, lIas heen addressed that' it Should 1m \'C 
(,pen 8ddrr.'lSed to another member. In the meantime, the DepartmAllt' to 
whos(' ~  till' question has been 8(ldresseli will have informed 
t1w LHgislative Assembly Department 'to what member the question should 
nliv'{ hep.D ~  and the Legislative Assembly Department WitJlOut 
fm'ther rcference to the memher Jlu+tin,!.! the ~  will pl.acH the qlles-
tion ~  paper for thE' first day' ~  'for the answer of ~ 

h,r 1110 Dl'U'\l\wr eoncerned for ~ ~  ~  q"est.i9q ~  hal; ~~ ~  
4e(;.n ifS!me.q, ~ ~  , ~  ~~ ~  f\uHing the ~~ ~~  nn; ~
lwu'ltrd 1w; qqota of q\wshons fllf thM ~  Where hf lIas ~  ~ J~ 
quota for 1hM dny, he will bf' nnder thf' necessity of ~  ~ ~ 
of 1111' question. . 

Mr. T, S. Avinashilinga.m Chettiar : Will we he f'ommnnicat.f'rl with 
II.\' t1w Assemhl,v Depar+ment wlien "the' question has IlI'CII addn-ssl'c\ 1 n 1 ire 
WI'OIlP Member Y 

Mr. President (The Hononrahlf' Rir AhlinI' Rahim) : Th!' Bonom" 
abl.l Member had better read the statf'menl: made by the T.Jcacier of' the 
House earefully before he puts any' questions. '  "  . 

~, ~  ~  : With r<'gllTd to tbe first cat,egorv thprf' is t\I,) 
d,Diev1ty , ~~  liutomaticl\lly it ~ answerrd tbp. !lRme day, hut wi"h 
~ ~ ~  to ~ ~ ~  ~ J  I am ,~ ~ ~  YOll will he ~ 
~~ ~ ,  ~~ ~ Rt t!le t1We the TJ!''!'lslntlYP A "spm hlv Dpnll r+n,ent. j:J 

,~ ~  ~~~, ~ ~  ~  hcf'Tl ~  to the nf'xf dllY. fhe, 
, , ~ ~, WrVVlb,e:rwh:0 ~~ 11Iifed th!, ~ ~  ~  be communicated ~  
L244LAI> c: 
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Mr. President (The Honourable Sir Abdur' ~  : I think that i., 
dealt with in the statement. ' . 

MOTION ~  ADJOUHNMENT. 

NEG01'JATIONS lIl!71'WEEN THE GOVERNMENT 01' INDIA AND TBlIl PmNCI!:S IN 
RESPEOT OF FEDER.! TION. 

Mr. President (The Honourable Sir Abdur Rahim) : Order, order 
1 have received ~  of a motion for an adjournment of the busine::lll 01 
the HoWIe from Mr. Satyamurti. The notice runs as follows : 

" I hereby give/ou notice that I intend asking today the leave of the Honourable 
till' President and 0 the House 'to move that tile House do now adjourn to consid8l' 
a definite matter of urgent pUblk\limportanae, namely, , the attitude of the Govorn-
ment of India, as revealed in the "8.Dswen to supplementaries o.n this question yesterday 
by the Honou.rable the Loader ,Qf the House, in refusing to consult the House or to 
give any undertnlting to do so, 'l)efore any final decisions are reached on the negotia-
tions between the Government of India and the Princes in respect of Federation, and 
in refusing to inform the House how otherwise apart from the Government officials 
cllrryinlf on the negotiations, British Indian opiniDn is being ascertained or even if 
ProvinCIal Governments who will be the most important units of the Federation have 
been or will be consulted '." 

Is there any objection 7 
The Honourable Sir Nripendra Sircar (Leader of the House.l: I 

ha'\'e no objection to take in this forum. (Laughter.) 
Mr. President (The Honourable Sir Abdur Rahim) : The motion 

will he taken up at 4 o'clock_ 

'I'HE MOSLEM PERSONAL LAW (SHARIAT) APPLICATION BILL. 

PR.ESENTATION OF THE REPeaT OF THE SELECT COMMITTEE. 

Mr. B. M. Abdullah (West Central Punjab: Muhammadan) : Sir, 
I ~ to ~ the Report of the Select Committee on the Bill to make 
prOVIsion for the .Application of the Moslem Personal Law (Shariat) to 
Mmilems in British India. 

THE INSURANCE BILL. 

Mr. President (The Honourable Sir .Abdur Rahim) : Order, order. 
'fhc House will now resume consideration of t.he motion : 

"That the Bill to ron80lidate and amend the law relating t.o the business of 
insurance, as reported by the Select Committee, be taken into consideration." 

Dr. P. N. Banerjea. (Calcutta Suburbs: Nonr-Muhammadan Urban) : 
Sir, I come now to the question of supervision and control. In order to 
check abuses and ~  healthy growth of insurance business in India 
it wiII be necessary for the Goyt'rnment of India to exercise an adequate 
lIlCOflUre of supervision aJId control, and for thi'l purpose it will be desirable 
~  appoint a weU-qualified officer who will deyote his whole time to this work., 
,Sir, the success or failure of this measure will depend very largely not QJlly 
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upon. ~~ ~ ~  and capacity of this officer but also on the' powerls and'r.. 
poDlJ.lbilities whioh are entrusted to him. In my opinion, the position of thia 
oBlcer flhoulc1 he·-one of ,a friend, philosopher and guide to. the directore 
allil managers of iD.8W'ance companies. and not that of a diotator ; and ill 
this yjewJof. the matter, I would prefer to call him the A ~  on 

~  and J ~  tho. ·Superintendent of Insurance as it is pl'Oposed to 
eall blJD lD, ille Bill; But a name, after all, is a ma.tterof DO great con,se-
quence, .aDd 1 will notttghtthe Government on.this issue. But the powers 

~  are proposed to be entrusted to this. ·officer seem to me to be very 
WIde and I wcmld: urge .a. substantial curtailment of them. It seems ~  
we· ~ the provisions of elauses 20. and 21· of the' BiU ,.,e too drWltio 
_Ii will defeat.,the real object of this Bill, which is to help.the wliw'BnC6 
bumne&.!·,in India and, Dot to hamper it. We on this side of .th.e HoulHl 
have always been opposed to vesting great powers in the , ~  Hut 
r am glad to find that other groups also ~  this view. Only a few A~  
ago. a distinguished member of the Europfan Group, speaking on another 

~ , observed' that it· W&I . dangeronl ,.;Jto vest 1arge p01Vers in the 
eXE'cutive. ThiS gentleman was not long "Mgohimself a member of the 
bureaucracy j and in support of his own proposition he quoted the opinion 
of a ~ writer and lawyer,the Lord Chief Justice of England, as 
exp1'e8lled in his· famous work the New Despotism. I would strongl, urge 
that· a substantial modifleation be made in these clauses of the Bill. What 
we wuntJs that thli IJOWers 'of t.he , ~ of Insurance should be 
sllch .as are absolutelY neceuarY ~ .c&.rrYipg out his duties but not ruore 
than what is absolutely neeeasary.1n this view of the matter I urge that 
suitable modifications be introduced by this House. I would. aleorequest 
the Honourable the, Law Member to consider wheth8J" it would not be 
desirable ~  establish a Board or ~ fUnctions of',,4ich will be 
to help and advise the Superintende,nt of Insurance and in exC!ieptional 
OCIReS to control his ,activities. Such a Board may be CPlDPoaed of repl'e-
sentatives of dUferent interestS eoncerned, with, a Government ~  
appointed as an ex-oftlcio member. If ~  is done, the apprehensions of 
((.any . of US OD thj,.s side of the House will to& laige. extent dimijljsh, 
In this c'onnectio.n I desire to point out that .. miaunderstanding occur-

red yesterday when my Honourable friend, Mr. Sen,eaid that many per-
sons on the side of the Oppositio.n wanted that there should be no cot'l.'trOl 
(lr supervision' ~ all. This is not quite correct. . M,. friencl" ¥t. Sen, 
referred to the 11 onourable the Deputy President and obaervod that 
l\lr. Datta had said that he did not require the Government to exercise 
811Y powers at all and he wished that a chaotic condition should prevail 
in the insurance b'usi.neas in India. Sir. this again is far from correct. Ii 
I llnderstood my friend, Mr. Datta, aright, he said that he preft'lrred the 

~  system. of inimrance 'law to the Cana.di&n system, and he ~  
pOin!l1d out that the Clauson Committee' had not advocated theplacmg ot 

~  large ~  in the hands' of the ~  We ,know ~ the 
Clauson Committee refused. to ~  great restrictlO.nS on the working of 
the 'inS'llranee . cOmpanies. Mr. D&ttti nrged'that some freedom should be 
left wi!h the management of insurance companies. T. do. not thi.nk it ,!68 
bis ~ ~  ~ ~ ~~  ~ , a.nd I ~  support. hIm 1D the. V!tryV ~ ~  
he (:xpl'essed. 'It'the inrirance eompaDles ate depnm of all Imtiative In 
the matter of their busine!l8 they 'frill be redlJced to the po&ition of 110 IWlny 
f&utomatons. Sir, ~ , owy ill ,:aJ).ftJDosphere, of. freedom that businesl1 
can grow and prosper. 
L244LAD c!l 
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I will nOw sum up. I welcome this BilI, but I ,~ to make thili 
n,eas,zure beneficial in all itt; 8.$pect.s. Our first object should' be to' sute-
gnard the ~  of thp policy-holders. But consistently with this our 
ru>xt wje<i'; "hOlildhe to fmeOUl'age indigenous enterprise. It should be out 
ditty, in particular, to help those who need our help and protection most, 
nllD\'f'ly. the small insurers and institutionFl like mutual ~, eo-
opl'1'atiYt' Rocieties and friendly societies. For this purpose some ~  

il'ioclifi('ations 'Art' nf'.eded in thE' provisions of the Bill relating to deposits; 
i1iveptrnehts, lict':rtsing of agenti'l, and the position and functions of the 

~ of Immrance. Sir, I accept the principle of exacting de. 
~  from insurers, provided that the purpose is limited to that which 

wag mentioned in the Clausori H.eport, and provided also that the amount 
ill J ~,  very large Ilnd the full amount is demanded during ,a fairly lo.Dg 
periorl. 
", 

Hir. in thil! cOIl,neetion i 'should like to reaq out to the ~ J, 
llJo, Sen what he himself wrote only 8 few mouth!! ago. Bewrot.,: 

. 'I ThtlTIl ~~ ~ ~ ~ ~ ~  un,able ~  ~ ~ , II ~ ~  al\ at once, b,!t 
wlurh are' yct worklDg on Hound hnes. It IB,' theretoTil, ptlinted MIt 'that t'fle IlfrllCt 
~  ~  i{ 111'O,1810n' for a .v/rry large initial. depOsit wonld Mt ~J  be'to eliminate 
ltnmedlat.ely unsound compalUes ibat':tre ~  'OlJ 8.8BUranee bmll,Jlet\8 of a doubtful 
and. ~~  ~~~~ ~  Q!;lt also t:o ~  out of cxistcm·c ~~  lIut ~  coni-
~ ,~  W!Ill" ~ ~  ~ 18 liwhly ~ ~  t.hl!t small bllt ~, ~~  shouM: 
11" ~,  olit 01' c'iiliteill'c ~  on thi' 'ground thM their bUlrint"ll9 18 sma1J OT that 
tl\eil' capital' is ~  air would 'not ellable them to make an initial depo.it of a Tery 
Jln'ge lIum of mobey." ' 

'l'h" ~ ~ "ir ,,~~~ SirCltf J~ V ~  : How hllH 
, ~ ~  lps ~ ~  , 

~  f,. ~  ~~ ~, ~  In the , ~  of ~  ~  ~ ~, he sl'emen 
t9, ~  tllEJ.,t It, ~  ~ ~  ~ ~ a verY ~~ ~ ~~ ?f.deposIt was nel.'eIJ-
~   ~ ~ IS ~  t ~  ~~ ~  .has, ~ ~ ,  hiM opmlOp.' On the. ~
~ of ~  we are of opmHm that there should be some 'restrICtIOn. 

~  ~ ~  J ~ ~ s'hbdld not be so gt'eat alf 1.0 deprive th" IlOmpanie.s en-
tirely of their ~  'to de81 with UHlir assetA. ' 
:  ' t,' • . ~ • I .  " . 

The Bonouraltle Sir IIlripendra. ~  : You want them to deal with 
their life fln\ds. " 

Dr. P. K. Ba.nerjea : Yes; their life funds should be kept in such 
Et way that. they'are seenre. Indian Government securities and ,\?_l'ovin,>ial 

~  ~ J  'are not the only fonns (If 8eclil'i'ies which ~  be 
t'h011ght of. What did happen in Eu'rope during the war and after the 
war 1 AU the' GoV('rnment securities became worthless. ill]t this 'f.!l,S 
V.dt the case wi,th Home other kin(Is of !ll'curities, such 88 ~ 

The HoDQun.ble Sir :Wr:\pQdra ~  : What h&s happened to land 
no'", t ' 

Dr. P. ~  Be.llwjea : lJRnd is nnIC4 mOfe ~  than any othe,r form 
of Rcrurity. 6llpecially' in tbc larger ~  

The Honourable Sir Nripendra Sirca.r : No, Sir. 
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Dr. P. N. Banerjea : I bhould ahlO ~ tHiit the J ~ ~~  the 

t:usting ~  ~  the futu!e companies should be drawn more sharply. 
~  far as the eXl.!Jtmg, ~  are coneerned, it llliouid be our duty to 
Improve them as much as possIble but not to improve them out of exist. 
ence; for, if many of these compauies coUap1>C.there will ~  not only 
loss to ~  shareholders but ri. disastl·jo to illmimerai.Jle small faiiii1.ies. 

Ax for the ,~ IlIHi functions of the ~ , 1 have already 
expJ'esi>ed my view that the motto. ~  and ~  an-l 
not uuthoritarian dictation. J... / : 

Lastly, Sir, I would ask the Honourable the Law ~ . r a.nd this 
House to cOllsider wlw:,her or 110t it is desirable to put a: limit on pi'ofit!! 
made hy insurallce ~  so that surplus incomes over and above the 
maximllm profits may Iw distributed to the ipolicy-holders. 

III cOIHdusion, I would appeal to this ''iloUSe to consider tbe details 
of the Bill with aU tltt' Herionsnes8 tha+ it can command, kecping always 
in ,jt'W the int.ere'sls 01' the country as II whole'. 

Mr, Mathuradas Vissanji (Iudian Merchants' Chamber and Kureau : 
Indian CODlmerce) ; Sir, at the outset, I have to compHment th(l) Honour-
able t he Law l\Iembl.'r for introducing such an ~  Dill ",H the In-

~  Bill: III' is indepd doing a service to the country, lIe has already 
(ton!' a ~  to tIl!' country by getting on the Statute-book the amended 
C"llIpnnips Law. 1'III'rt' is a feather already in his c.ap and he is going to 
buY!' /I st'collll ft'llthe[' very ~  I wish and hope that he \Viii h'Y to 
het"!' one 1ll00'e feather in his cap by putting on the Statute-book a compre-
hCllSiw banking legislation before he retires from his office. Thereby J am 
S1l.re lw will have (lone greater service than what he has been ablc to do 
hitherto. 

BeforC' T proc('C'd fltrthf'l', may I be ~  to inquire from th/! 
Honourable the Law Member whether this Bill includes those under-

~ or thl' private individuals who insure the eargo and the small Cl'uftl 
"'hid] ply in t,he ~ ~  ~ is 8; very , ~  ~ , and 
T would rather lIke to ~  an answer from hnh on ~  plirhcular pomt. 

The Honourable Sir Nripetldri. BirCar: Is there ~  ilouht Ihllt he 
is illl'luded f 

Mr. Mathuradas Vi8aanji: T hHd ~  doubt. 
ft'e HH66ltrab1e lir ~~  litt<a,r : tjrt hlp renlow it. 'there! 

iR lin doubt. 
Mr. Ma.thuradaa Vus&uji : Thnnk you yery mllch. It is a vllry iru 

p'onant position. If hr is , ~ 10 he ~  nnder thr operation 0' tm. 
.\t·t when it will Ilf! placp(J on thl' Statute-book. it will create- very ltTesi 
b8t'clship ~  :hese 81'1' Arnall individuals who are doing this sort of 
work. Thew are ~ risks which ordinarily other companieR do not 
take. and ~  ml'rchants whG tradp on the coastal line through the fa('ili· 
tieR of theAP small eraftR will hav!' to ~  lot of rlHlIeultieR esperiilJy 
by tJ'lr Depolrits claulk>.'1 of thill Bill. They would he peI'lalised to a Mr' 
taib extent. ~  t.hf' RnlaU eraft. business may be cmuiled beeaut8 
if thl' (>,at'Jm .that i!l to hf" CRM'iPd hy thplie mnan craft iR not insUl'ed owing 
to the hardship that may filII upon them hy the opet'ltt,ion of t.his Aet, .. 
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[Ml'. Mathuradaa Vissanji.] . 
th.e ~ who insure or make this business a regular business' of· 
theirs do not insure them, then the position will be that the merchant&· 
would feel very shy in doing this coastal work. 

'!'he Honourable Sir Nripendra Sircar : May 1 get an informHtioll 
frOTH ~  T Are you referring to the Bombay native craft or any other 
Association t 

. Mr. Mathuradas Via8&Dji : I am referring to the whole coastal traffic 
carried in small country craft. 

The HODOurable Sir Nripendra Sire&!' : According to the representa. 
tion w!.i\:h we receiveU, the amount of their work is one crore a year. 
TJI('Y are not small people. ,~  

Mr. Mathuradas Vi8sanji': Still, no insurance company is taking that 
work except a number of private individuals, and ,~  have not got, 1\8 
fal' as my information goes, the necessary capital that will be required 
of them to put in as deposits. 

The Honollrable Bir Nripendra Sirca.r : A crore is too little I 

Mr, Sri Pra.kasa (Allahabad ann Jhansi Divisions: Non-Muham-
madan Rural) : A erore iN nothing for Mr. Vissanji. It may be too ~  
for you and me. 

Mr. lIIa.thuradu Vissa.nji : For that purpose, I intend to bring iu 
Bon,e .amendment to give the ~  relief for thill trade. 

During the introductory part of this Bill, the Honourable the Law 
Member as well nil srtme other Honomable ~ J  made sOme unkind 
remal'kR about the Bombay business. They were aU made in good humour, 
but sllch remarks do come in season and out of season. 

Mr. S. C. Sen (Government. of India: Nominat.ed Official) : They 
are only "ppreciatory remarks. 

Mr, Ma.thuradas ViBsanji : I do not grudge that, The position that 
has Leen ~  by Bombay business has been due to its pioneering 
activity and its venturesome attitude in- the past. . 

Mr. Sri Prakasa : Led by Lahore T 
Mr. Mathuradas ViBsanji : We do not want to coDipete with them. 

Any pioneering work is always attended with big risks. People have to 
Itruggle hard, and whenever they attain a Wtle bit of success, there comes 
the competition, foreign as well as internal. My Honourable friend, Mr. Sri 
Pra.kollHa, also reminds m!' of the big jealousies created thereby. I do nut 
lay no to that. But that is ~  attendant on all pioneering 
po"itionll. We, in Bombay. do not feel jealous of other Provi,rices and we 

~  render any little help we can to any industry that is required out 
of (lur experience in any part ~  country. (Interruption.)' That is 
my experience, it may be otherwise t.o the interrupters. All the same We 
will be Always very glad to see that ot,he country is benefited in the long 
run even by ~ ~ ~  into the interior of the country; If we 
bad done spade work. and if we had aebiCTed 8ueeess;we do not ,mind if it 
",oi ng . to . he C!of1ied for the ·benefit of' the country in the varimul pam 
of India. . 



Then, again, it was said that Bombay ~ ~  ~ ~  bJg 
~ , and,. ,~  . ~, w.as cr,eatin" a big noise. ''Let'' m'e ten'" *'i' l1'Onounrble 

~  Bombay hu. be.e.ri,puBhed"to t"hiaposition:'by' thif .tiitude' Of 
th,e , ~  Tile Still 'SIuall 'voice' seems ·nwer able to "rea.eh-tHe 
powers'that be. That istl1e reasOn' why ~ only BOmbay, llut ~  othet 
~  of India had to resort to making 'big noise abouttheiT' grievances.' ' 

i .:, 

Now, coming to this Bill, I am glad to know that pl'aotioally tbeiwhole 
liouse has welcomed it in principle., , It is a very ~  ~  ,and the 
more so that even Govern.m.e.nt Members and ,the Opposition have taken 
it very seriously, and decided that something ought to be dODe' to improve 
tIle ,condition of the insurance business in the country. Only yesterday. 
my Honourable friend, Mr. Sen, quoted that in order to achieve our aim, 
we ~  have to act accorciing to the mottRII,d-o unto others as you would 

~  by, meaning that'where foreigners 'are' concerned, where they have 
placed obstruction in the way ,of our carrying on our legitimate business 
in their country, they shall receive similar treatment at our hands in ours, 
lnd they should not complain. 

We come now to the British insurance people who have been oarryiug 
on ~  in this country for a long time past, and who have achieved Q 
certain status in this country in this business. I appeal to them to accept 
at least ,the underlying principle of the Bill that has been introduced, and I 
IV peal to them to help the indigenous growth of this insurance bu!!ine&a 
which is essential' ~  advancement of't'he country. 

Now, I come to the question of the Managing Agency system. I may 
tell you at the outset that I am not in favour of continuing the Managing 
Agency system as it stands today. It certainly requirell improvement. It 
hai! been dealt with by the Select  Committee in a certia,n way. I want tG 
draw the ~  of the Honse to this particular alpect of the Managing 
Agency system: What is going to be the positiOD of the flotations of 
Dew eompailies which are neoeM8ry for the growth and' expansion of in-
&urauce busiu.ellS i,n thiS cOuntry' Some sort of adjustment will be neCM-
i81'y ~  As I will just 'shoW' yO'll ~  in any insurance COM-
puny the capital that, is required in the ordinary eonr&e Will be, Dothinl 
less than about five lakhs, if it is going to do life insurance work as ·well 
~  ~  ~  ~  If that capital is to be got ~  from the 
pllblic, then the public :would ~  ,ask Qne question, namely, ~~ ~ 

waut us to subscribe this, capital, when d9 you expect us to 'receive' some 
return for the capital that you wan't us t.o lock up in ~ bURl-
ne,!,"S "? According to past experience DO return will be possible for at 
least about seven years from the beginning. That is the experience in the 
illslll'unce field. Now in these times when an investor is asked to invest 
any money in any concern, he natur.allY gets the ~  of getting a return 
within about a year or, two in ani ~  ~  ~  it be an indastl"y 
Or othel."'!'ise 4, and ~ investor is ~ ~ de,irous' of getting Ii ~ 
return a8 early aspoSsjble, Be it right or 'be 'it , ~ , thll.t is, the position 

, ~  the ~ ~  at ,~J  With ~ , ~ , ~ you ~  fut-
thf'.r J , ~ ~ ,  ,bout, how are you gol,Dg to get the necessary 
Capital ~J~  ~ ~ ~~  It ,wiD b,e ~ , ~~ ~,  
1t ~  0n!r ,~  ~ ,11. ~  .,oJlle Jnteret4. Ql ,.ny, , ~ who ,will. be 

JJ ~~ ~ NB ~~  .. pth,er J ~  ~~~, ~ ~ ~  
~ 'arid t'bere aridsf ... ~ ~ "llut , ~  SQl'tfot ~ ~~~~ 
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~ ~ ~~ ~~ ~  1 alii afraia ~  ilotatiou o.Hi'ew ~~ 
~ ~ 'fhlcil ~ heces&ary ~   ~ tp"owtb:, Iid.expiwSion 01, , ,~  ~ 
l!lls , ~ , ~~  .& ,,~ J  ,So I want thll ~ ~~ 
o consider . the !luesbon or the Managmg Agency system seriouSly froJP 

~ point of view, and see wheiher they are able to bring out any such 
position whereby that fear is avoided. 

1he pOsition. of the Ihllian and the non-Iridian complihies ~ ~ 
referred to by iuy Honourable friend, the Law Member, aI1it, if lidh 
hot ,mistaken, he said that if the lll'ovisions as contemplated in Hw 
Selcct l'ommittee wert.' logo utIt it will be the varyilig forturtes tlf that 
l'iompallY with the share market running as it does at present, meaning 
that if some l,artie!i wei'c to get ~ shares which will change the fortunes 
from otie natlonulity to another, then it will be It ~  

t"om Itay to Ilay. To Ii ~  extcnt he is right but 110t wholly. Of 
cour:-.e shat'c business is pl'l'Yall'ul. in the way that he described, but the 
bliSilll'ss 110111' ill 1 hp rna"'wt would 110t particuthtlj' assign the shares to 
t.he bIlY('I·. He lUiS got. to go 1 () the eompany for registering his pnr-
Atase frolll the sl'ller. 

The Honourable Sir Nripendra. SirclU' :  I if) need not. If it is 11 blank 
Il'l1nsf('1', six mell neell not. .go, though the seventh will do 80. 

Mr. Lihuradas VisS8hJi: Even then the l>roportioll dol'S nr>f 
chllng-I" as r haH' just explained, becaw;e at t.he office of the Agent or 
whoenI' it may be, that man, bearing ill view a pal·ticulur seetioll of tho: 
Act. whieh restrict!! him from transferring a certain percentage, will s;;e 
at tlw time of presentation Qf the transfer that hI' doeR not go beyon4 
~  limit prescribed for him. That is t.he safeguard for him. So it will 
pot be. the fluctuating fortunill-i of the cO,mpany before any ~  is 
unmmitt('d by the c.QJupany themselves .. But I Ilm prepa,red to admit 
that it will rtmtrict the bUl!lineslJ of the shares transactionlS to a certaiq 
extent and not more. Therefor(', I do not think, that .is a fear t,hllt need 
be entertained for not. ~ this fllanse to remain. there., It is t4e 
~  principle that hilI! been adopted ~ the Government of India in 
'the past. 

'COJhing to the side of deposits; I ifind that the Select ~  ~ 
provided for several instaiments for the payment of deposits of the life 
~ ~  companies, ~ for the ~  iIl9uranee only two instalnients 
Ji.l1ve h,eenprovided. T believe t.hat if; going to he a hardship for tM 
tenera) iU'l;nil'lmee company. Those companies whieh generally are not 
",bIt> to colleet sufficient. funds for the rCRerVe even after their existence 
lor five or ten years in 1hl" general , ~  they are still very govd 
c01l1J>llnil's,-fm' them it will, be ~  liarl} t.o find funds as provided rvl 
in thl' Relect ~  Bill to ~ ~ ~  wit,h ~  ill tW(). in stU-
p)ents, .T Hunk It would 1)(> beUer If the same. faCIlitIes Wl'te gIVen to 
th/em ~  b,een gh:en tp ,the )jfe ~ ~  ~ ~~,~~ ,~  find, 
~ , , ~ ~~  ver;>; .relY ~ ~  whlf-b ,,~ ~ ~ , J ~~~ ,worl 
qf, fir.e. ~ ~ ~  ~  mfl;r. mE' ~ ~  I\n,d If. 10\1 ,,:,ere to ~ ~  ~  
,:;ort ;0. J hf.rdshH) Qf nn,ymg ~ .. ,~  ,Of. three, \A khs ~ 11 lakli.s. If, W\ll 
he , ~ V  ~ ~  f()r ~~~  it,rms t,o , ~ ~ ~  do Ilt Pl1lsent.; ,~ ~ 

J~ , , J ~  . .1I'I. J ~~ , t ~  ~ ,WI\I be. ableto.m. an'" 
\omk'tto'w'lo 'carrY' oh tnpif ~ ~ ~  l1lrlarahce.·' " .. ,'. . 
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~ ~, ~ are other points which I. could. tohc.J1 U);bn8t {hi. hme, 
Sut I prefer to lleal with theD!. at the tUbe when particular elausee are 

~  , 

~  Jria.ngal SiJlgh (East PUnjab : Sikh) :: Sir, I welcome the Bill 
".tl it hat; emerged from tlw Select Committee. As a matter offsct, im.ch 
1 legislation was long overdue. About 12 years ago the Iridian ~  
opinion demanded an amendment of the existing Insurance Act, and it 
was at that time that an important Member of the SWllraj Party brought 
forward a non-official mcasure, but at till:' instance of GOVl'rriment he 
withdrew hiJol Bill, and the Government brought forward their own Bill, 
That Bill was dropped probably on ac('ount of the appointment of the 
Clauson Committee, from whose recommendations the Gowrnm(,lIt wanted 
more lif,\'ht and inspiration from London. Sir, this Bill is a eOlisidt'rab]e 
improvement, and I hope and trust that with suitahll:' amenchnen1s in 
some of the ~, it. woulq. place the hisurancp indusq')' on sound basi!'! 
in this country. I am glad that the Honourable the Law Memher Ill'" 
brought forward a consolidatpd Bill, ~ with all kiUlIs of insurance 
busineslS, and IU' has. ru; my Honourahle friend hus poiut.ed out,' just now 
added allothel' feather to his cup, and if he briugs forward another lIl(>asure 
to deal with banking legislatioll, J think he will have the whole peaeoek 
sitting-on his head! Tilt' Honourable tht' Law Memher will, thprdore, be 

~ remelUbered as til(' Manu of the Indian companywallas. 

Sir, the I1onoura\>le t.he Law Meinb{'r, wheri prt'!Sflntin/!: the JWport 
of flip S{,jeet COInn1ittee, refrt-ren to the s!'dnctive literature which hall 
come t.o him froln cl'rtain qnarters, and asked Members of the ~  to 
be car('ful about that literature. Sir, 1 wish to remind my HOllourable 
friend, the T,jaw Memht'r, that so far as this side of the HOlise is eoncetned, 
it. is capahle of re.sisting ~ Plore IJowerflil ~ ~  I want t?, ~ ~ 
him that he 8hould take care of those Benches which often succuml) to 
~  ~ , which are tar inore subtle, fa,r ~  ~  lind far ~  

~ ~  ~ they ~ ~  ,~  . Lon,don. , I ,hope. thiS tIme ~ le,a/;;t ~  
~~ would not succumb, t<;> tpe ~ whICh may proDably ~ 

brought to bear on them trom England, 

Before proceeding further, Sir, I wish to appeal to the Honourable 
~ Law ~  t.hat he ,should, ~  tl}is ~  ~  passe(lr, c,ons.ider very 

serIOusly the, quel>tlOll of the , ,~ of the SuperiritendfDt Of 
rnsurancp, It will be ~  ~  .tl\8t the Sllperiiltendent 0 
Insurllnce is tht' pivot of the whole scheme of Hie Bill. I Ray this because 

~  in anAwer to certain question.q by my Honoiirable ffiend, 
~  J ~ , the IIonourablp ~  Law ~  gave certain ~ )Vhich 
have rail>eu doubts that this Superintendent of Insurance that· hot 11e an 
Indian. . . . . . . 

IJi.rdar &ant Singh (West Punjab: Sikh) : Candidates lite aireaCiy in 
Simla. 

Bard'r MlJ.ng.,mBtH,; Sir,there ate ~ ~ rUmot1rs that heltt)· 
~~  ~~  J~ ~  ~  ~ , ~  ~  thilt, <lei-tilii1 ~ ~ 

have ~  been IhtfrvlPWf'd. and tl1at an ex\1prt ft-om fore;/tn CQitiJtH. 
wiU lie Hilported,' T iM fI(jriV ~ J ~ J ~ LaW M"tiofuber is tt\1t 
~  bllt I wish to at'iJieal ~ liim, fhftt, liklo ~ H'ono;lritble ~  Member Mr 

~  lirid J ~  be iffllti1ld ~  tbe eh+Ji@!4f ~  to 
ImnWitttCp thlit· ~ ~  (,If ~ 1vc:mld ljp Ii qihlHftlti1 Mill 
sympathetic Indian. 
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.•. 8ri Prakaaa..: His understudy shakes his head and denies it. 
I  .  _  " i '" 1. ',' , " ~ . " •. ( .. 

j 8atc1ar 1I&np.l8iagh :. I bope his ~  carry th,il 
message faithfully to his chief, Sir, the Superintendent ot Insur.aIice has 
been giveu very wide powers. He has Qeen authorised to caij. for ,any Bort 
of infoJ;'lllaiion, he . can .inspect books; he can order re-vahlatioti' if the 
first valuation is not proper, and, more than that, under section 28, he 
can order an inquiry into the affairs of the companies, and the language 
of this section reminds me of the language of the Criminal Law Amend-
ment Act. Amongst, other things, it is said that" an offence under this 
Act has been or is likely to be committed  by an insurer or any officer 
of an insurer". This cE'rtainly, Sir, sounds like the language of the 
Criminal Law Amendment Act, and as my friend, Mr.' George Joseph, 
pointed olit the other day, this section should be suitably amended. The 
very fact that the Superintendent of Insurance has ordered an inquiry 
into the affairs of a certain company would put that company in a bad 
~  .. The agents of other companies will at once broadcast ~ the 
public that this company is going to be liquidated. Therefore, Sir. I 
would suggest that this section should be suitably amended. I do not 
mind official control over insurance companies, probably that is neees."Iary 
to a rertain extent, but my fear is that this enormous pO"'E'r given to 
thE' SupE'rintendent will be used for purposes ot.her than those for which 
it is intended by this BilL l' would particularly refer to t.he section which 
relates to the licensing of AJ:!'ents. ~ are to be renewed every year, 
and it is just pessible that the Superintendent of Insurance may refuse a 
license on the report of a police Sub-Inspector. ThUr is my fear ..... . 

8ardar 8antBingh : No, no. 

Sari.a.r Mangal Singh: My Honourable friend says" No, no ", but 
I expect him to have some, experience of the Punjab police and how they 
work. In this oonnection,' l.am reminded of an incident which happened 
in this House a few days ago. A friend of mine; who is the President ot 
the Insuranc.eand Ban),dng Clerks' Association, a member of the ~ 

ing CODJIDittee of the Provincial Congress Committee, and whose name is 
Laia Ramchandra, came here. I got ~ a pass to attend the Assembly 
and to sit in the gallery. The Punjab pohce at once report.ed this 
matter ...... . 

Mr'-President (The ~  Sir Abd:llr Rahim) : Order, ordei·. 
The Honourable Mentber knows very well that arraJ;l,gements regarding 
admission to the galleries are under my control. 

8ardat Manga.1 Singh: I am llot referring to it, Sir. 

Mr. President (The .Honourable Sir Abdur Rahim) : I cannot allow 
it. 

Sa.rdar lIanga,LSingh : Very well, Sir, I bow to yoin' ruling. Before 
proel'Cding further, I would like to refer to what are called young insuranee 
companies. So far asI have 8t".eD.. the representAtions ,ofifl the, . ~  

wuran"Qe companies and those of what are called the big insurance com-
panies, their .. poilJ.ts oj di1ferenoe are very£ew. The Honourable the 
Law Memher,the other day, .rai.tJed the· .bogey that ther" .is a ,diifel'ence, 
there ~ a clash :of interests -between the. ~ J  and tbe .. old insurauce 
compaD,lell.. The young. in8U1'BDCe . oompanieR ",ant· easy instalments for 
~~  their ~ , ~  the. old , ~ dQlllt ,oujeet. . ~ 

,,' , ~ i '. ~  N';, 
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it. The young insurance companies want some facilities in,' regard, to 
paYD,le:qt of ,their deposit, whicl1 the ~ companies do not object to. I 
~ , ~ there.are olily two ~  , ~ ~ ,  is the Indian 

~  and the: ,other ,is the interest' of the foreign ~  companies, 
~  the,compan4!s of the country ~ which my ~  Leader 
~ ,tlIe .IlluropeanGroup, come$. Th,ese are the only two'mtereats,-tho 
~  of the exploited ~ the interests of the exploiter, ,and this Hou\18 , 

~ see that the ,weaker Indian companies are given due protection 
and are allowed certain facilitie& to exist. About the, young insurance 
oompanies, I sho1.lld like, to point out that in section 3 the time given for 
regiltration is only ,three months. Now, Sir, for young cOmpanies it 
would be difficult to collect ~  25,000 within ,this period. This period 
should be extended, MO that they may 1!-ave more time to get amalgamation 
or to transfer their business to othel" companies. Amalgamation procedure 
will take some time. I, therefore, lubJDit, that either the paymellt of the 
first instalment should be made due on the 31st December, 1938, or this 
time should be extended. This is a real difficulty which I hope the 
Honourable the ,Law Member will ,very kindly reD.!0ve. 

This Bill embodies several important provisions which will safeguard 

I P.M. 
the interests of the policyholders. As a matter of fact, 
the two tests or two criteria which I would apply to 

judge the merits of the Bill are, one, how far it protects the i.nterests of 
d;e policyholders, and secondly, how far it gives encouragement to the 
indigenous msurance companies. These are the" only two points which 
should be considered in dealing with this Bill., Let me take the 6.rst 
point. I am glad, that provisions have been introduced to give 8 
statutory right to the policyholders to elect their ownrepreseIl'tative8 to 
the board of directors. '.As, a matter of, fact, ~ of the companies have 
already, got this practice. They do elect certain ~  of the 
policyhoJdel'S on the board of directors, but I am glad that a statutory 
provision has been made. I wish that the proportion of the policyholder 
directors sJiould be ,jncreased ~ , tbe proportion should be at least 
fI!ty-flfty;because,lDostQf' the, money which the' board of, directors of 
insurance .coJllPa,n.ies de,a1 with ~  from the pO(lket\l of the policy-, 
holders. ' It is, therefore, necessarY, that their voice in the , ~ 
in the' 'irivestJqent, and in the !listribution of dividend should be pre-
dOlniri&J,lt. I hope' that ~ ~ ,amendment will,pe ,brought forw"rd to 
this eiteet:' ,An9ther provision baa been introduced that' the' policy would 
not be 'calledin quelltion ~  ~ real-sfor' ariy mLIi-fltat.ernent or any 
irregularity on .tbe, part ~ the ~  In this connection r ,wiab. 
to point ~  anothei, provision should be added tha.t after three years 
no ~  shall lapse, o"\Ving to default of. paynlent' of premium '; it should 
be automatioally declared paid up. ,I am aware that there are clauaea 
in most of the insurance companies' rules under which the, polley is 
kept running by payment of premium from the surrender vaJue of the 
poliey. But thiB is not' enough; moreover, it is not provided by statute. 
r ",aftt ,that some, such' proviiJion 's1iould be added to the BilI and that 
~  shOuld 'not 10sil il1eir ,money. l woUld very much ~  
know, but I could not "trt.-the igor8lj,aa to how Dlueh money of ' the policy-
holders has been forfeited to the companies on this account. I know 
dertain ''eIlBeIr ,where;·.tter ~  "ave 'bMJ*ying, fnr' U,"br ~ 
team'and,' then aopped"'paY'm8nt,:hUt dondt , ~  the C!omPoy aooat 
it, wit1riili theftaY. of graee; ue 'POlidifs bave' Iwn forfeitf!d, and in IIP.verat 
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cll.ses the amounts so ~  came tb several ~ ~ of rupees;,' r; 
want that' the policies should not lapse but tliej should be automatit,'all'Y 

~ paid up after' three. ~ ~  hih'e, be,en ~ , ~  ~ 
the pohcyholder does not Cl!llm the 9uJ.".!.'ender value of the pobcy or ~ 
aliollt it to the cb'tnpan;. AnoHier importarlt i}ueaUon in cbtuieetion *ith 
the right" of the policyholders is the di!!tribution of dividends. 1 ~  
aware of the fact that most of the companies giye' 90 per cent. of theIr 
profits to the policyholders. This is probably due to the severe eompeti-
tion that they haw> t.o face. Compani('s have to announce lJig bonuseiJ 
in order to attract more ~  Their agents and their field \vorlterq 
insist upon the companies that they shuuld declare more' bonus to the 
policyholders. But even after that, the dividend to the shareholders 
fllnnnnts to large proportions. I would here refer to the report of my 
Honourable fri£"ud, Mr. Sushil Sen, who entertained tIs yesterday to it 
wry eloquent speech. Mr. Sen say!! : 

" In actual praetic.e it is generally found that the major portion of the profits are 
lJUid out to the policyholders in the shape of bOJluS while ~ IImall port.ioJl is paid ouL 
to shareholders. The 81l1ulI portion which is I)uid out t.o shareholders, howllvl>r, works 
out to a 'Very high pereentnge. kn<1 that i8 whAt ~ objl'etcd to by ~ poliey-
holders.' , 

He, states the position llUt 1 am sorry that. in the next paragraph he 
~  that there is no I1('ce!!sity of making any statntOl'Y provi<;inn t.o sare-
g'lilird t.he interests uf the policyholders. When they are dividing mOlley, 
if in that division the predominance L"! that of tht' shareholders, eertainly 
t.ht'y would claim more sharf' and the int.crests of the policyholders wou14. 
suffer. I would, therefore, suhmit, that some provision should be mad¢ 
so that the shareholders shall not take more than a certain amoluit 'of 
dividend on their shares. In certain compnnies the evil of one ntan's 
show often comes in. A certain hig individual, If certain rich marl, 
purchases the shares of the insurance company and by so pUi'ehasing he 
b£"comes t.he master of all the ~ of the insurance company. He pqt. 
up dummy directors and the policyholders are not there and so be 
can do whatever he like!! with the profits of the company. or with tM 

~ of the company. So, Ii provision should be made to lhJiit the right 
of voting of th!' directors arid of the chairman. In this. connection, . t 
would submit that no chairman or director should be given .nore powerk 
than he is entitled to according to the <,Iuii.iiflcation shareS or a director'. 
tte may invest more money, but he should not be given the power ot 
voting more than the qualification share of a direetor. Another question 
whieh alf'ects the interests of the policyholders very. deeply is the invest-
ment. of their monies, and J am, surprised at the wording of clause 26 
of the Rill ahout inve!!tment. The investJIlents provided by this clause, 
wHh due ileference to t.he mf'tnbers of the Select Committee, J should say, 
Are toost nnwise lind unscientiflc : 

.. Every insurer curying on the busiDNB of ~  in,uranee in British India sbaUti 
in, :rllflpect of the life allsuran",e bURmeR8 ~  by )lim in India., keep in Bri.,;..b 
In(lia inveRted in ~  of or ~  ~  the Central ~ , or ~ ~ 
guaranteed by the Govemmtlnt of the Umtl'd ltlrtgdotllt a88Ms of an amount at lens'!: t'Q11Rl to th .. linbilltiel of the inBUle? to pollerho1i1el'ii In ndia. "  '  ' 

i, 

. Now, Sir, they: put the"whoJt! money in 'cne kind of inv8IItment.' I 
ask is it wisdom 01' is it lotOodbusinesa to put aU youI' ~ in bIle basket 'f 
SuPposinll ~  breab out tomorrQW" whtttlViU happen to all these blootiJink 
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Government securities. When the war broke ~ ~ ~ ~, ~ ,~  , ~  
and in 1930, when the prices of commo<iiti!'s wen£ down, they del?reclated 
co.psideraply. They ~~  ~ IlJl low ~ r,(I ppr cellt .. a!1d at that tune ~~ 

~ ~~~  who 11eld their ~ m thos!' ~  V ~  put ~  ~  
~  dlMcu1tles, and ~  conwames. sq1fered 10l>'>es at tllat time. .1 
~~ , ~~, ~ , ~~~  the ~ ~  should be. amended ~  ,lIlpht 
up into thT,ee ~, ':fher.e pl ~ , proviSIOn spout. the ~  of J~ 

of ~ ~ ~ ~  ~~J, ~~ ~ ~ ,  Most of the ~  mSllfance ~ 
pames ~  ~~  ~ and 1D those compames the money uf thr. 
Indian policyholders Hi invested. I ask, with due deference to the Illemb6('11 
Of the ~  ~ , what will happen if war breaks out tomorrow 
i1.'iJ.d t.hese bloOIping ~  ~  out of the coun.try. It. ~  llil:lt 
~ ~ whep war ~ ~, ~  ~ , ~~ ~ J  ~  ~  ~  and th6 

~ ~ paq ~  paX ~ ~  .lJrelP.IQf11 ~  to, coyet: their tlsk .. What 
~ , have you Pf()Vlded III tOIS cQnne!!tlOn tQ safeguard the mterest 
of the ~ ~  

JKr ... S. J\JJ.Qy (Berar : Non-Muhammadan) : ~  are expected to 
~ Qut if W,_r breaks out, . 

Barda.r ManpJ Singh : 'l,'he ~~~~ , Germans and the Canll-dian:;>. 
. " ' .... , . ' 

~  ~  ". ~ ~ OJ1e.tti4" (Salem and Coimbatore Ott'" 
forth Arcot : N~ ~  ~  : Do you think that the BrItish 
,,~  remain here for all t,me , 

Sa.rda.r Ma.ngal Singh : They will also ~  out if they are Qcfcaicd 
in F'rance. I wt'I,ild r H11ggest' in this conneCtion that a sub-clause should 
be a.dded, that 40· p'er cent. o,f the ~~  ~ ~~  general ~ ~  (lom-
paUle!! should be mvested In IndIa and held lIi trust for ~,  compnny. 
This is a great omission' in this sE-etion, Thpy have provided ouly irp.·elSl-
ment. They have provided that' foreif:,>'ll rompanies should invest their 
money in Government securities. They go to the market, I)ell their 
securities and pack off. What. is 'the security that tIlP Government security 
~  be I<cpt in India. I, ~ ~, !iaf, ~~ ,  'thi.¥ ~ ~  Rhoultl be k!'11t 
In trlllit for the company: This BIll, ~ unacrstand, is based on the lines 
of the ~  ~  A,ct, In. that Act, it is providedt.hl\ot the l!lIllley 
of the foreign compumeR WIll be mvested In , ~ and held ill trust 
for the ~  That is very important and that should also hold 
good ill the case of mon'/,!y inveFJted by the general insurance ~  
That is the first clauNe. In the case of the non-Indiall insurers th('il" 
money should be kept in trust. Their money should be investcd ir: IlHlin 
and kept in trust for those companies. They should not be allow!ld to 
deal with their mon<'y alii they please. If that happens. the interests of 
the policyholders will suffer. The object of the sedioll is that the ~  
of t.he policyholders should not suffer lind the foreign companies shotlld hf' 
required to lceep the whole of their inv('stmcnt in trust in Inclia. 

The Assembly then a,djourIl('d for Lllnch t.ilI Half Past Two of th!' 
Clock. 

The AAAembly ~  after Imneh at Half Past Two of tit, 
~~, Mr. Deputy fl'esident (Mr. Akhil Chandra Datta) in the ~  c 

~  Man$'!Ll ~ , ~ , wl,len the HOllse rose' for rJlJIwh, J Wits 
referrmg to the <')uestlOil ?,f IDVe!1tq:lCnts dealt witb in cloulI(' 26 of tht: 
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Bill; IwaS'.ying,that' all ~  insurers, whether gelletal or life, 
shou.ld be' 'reqUired by law to put in their legal resetve iii 'Ib4iaand it 
should be ~  in ~ for them. As regards ~ ib.surers, 1 would 
submit tltat the· provision in this claUSe is ~ , ~  more 
~  pbint of view .. 'No ~  busineSs. man' , ~  pu.t, all his ~  
In()ne 'basket and iDuch less m' Government ~  whIch ~ 

andcdepreeiateaccording to the ~ J  thepolltic&1 situation. 
Moreo'n!r, the yield of interest is' very sm.all. It is in the intereiits ot the 
policyholders, therefore, 'that the investment of their f'Qnds should; be so 
aUariged' that it should be put in different places and; if the ~ 
lose in ~  place, there should be a'correspon.ding gain in the other. ~  

I want to say is this, ~  ~ ~ ~  ~ be ~ ~ 8.lld, 
therefore, we should gIve more latItude to the msura!!-ce cO,mpames to 
put in their investments. I would submit that in ~ , ,securities 
I would not invest more than 20 to 25 peT cent. In the' original Bill it 
was 33 per cent. and I am surprised that the membera afthe Select Com-
mittee have agreed to this provisjon that the ~  of theiegai reserve 
should be put in Government ~  ~  is really very surprising 
and I will not mind if theproportioD' to' be in'\'ested in trust ~  . is 
iDcreued. I am prepared to go up to even 40 per cent. but I woulll 
include buildings in this sort of investment. There are, I submit, several 
companies who, not ~ the provisions of thjsclauae, ~  built 
their own buildings, head offices, branch. oftices .and other buildings. It 
would be difficult for them to take out ~  from this item aDd, put! 
it in some other item. I would, ~, Imbmit, that buildings should 
be 'included in the second item. ~ regjU'ds the remaining portion, I 
would submit that a list of sound mvestments should be drawn up and 
all insurance companies should put in their reserve balanoe according 
to this list., That would ~  the whole of the legal reserves of the 
policyholders. While I am on this claWle, I would like to refer to sub-
clause (3) of clause 26. Under ~  110 insurer shall grant 
loans or temporary advances, ete. I am glad that this provi8ion has come 
in but I would commend to the attention of the Honourable the Law 
Member tb,at if even temporary small loans to managers, secretaries and 
managing directors are prohibited, this will really be :a case of hardship. 
Supposing a secretary of a company is going on tour. India is a country 
of long distances and he will certainly require some advance money to 
be spent on the tour. The:o" the man"ger of a branch office wants a car 
80 that he may be able to. discharge bis duties more efficiently and to be 
able to bring in more business to the company. It should be permissible 
to giv{' him some advance to purchase a ear under certain conditions. { 
submit that such cases should be exempted. It sho.uld be lawful for the 
manager, the secretaries and the other officers. of the comp'PlY to draw 
amall advances from the company for the purpose of theIr travelling 
expenses. 

The next point wbich I would like to bring to the notice of the 
Honourable t.he Law Memb('J.I is the limitation of. experUieil. ~, again, 
it is in the interest· of the policyholderstliat some check ~  be placed 
upon the 'expenses of the companies. I am surprised to .Bee that ,iii this 
Bill no bases have been provided for t11,e valuation. It is provided ·that 
if there ill a wrong valttation or if the company goes wrong or if the actuary 
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~~  a ~ ,  ~  of ~ ~ ~ ~ va.!ua-
tiol)... Why, should you take a chance " Why not lDdlcate certam ImeB 
~  the" ~ J,J , ,  sbould remain 'and the actuary ihould also 
coruonn to those lines.' At present, aecordiDg' to the old la.w, there is 

~  ~ whichj90 pi:lrcent. ot tp.e 'fi'rst year's ,premium and 7. per cenf aftha single premium or of 'annuity premiluD:s is deducted 
trQlD the ~  premium.ndthe !'est is p:ut ~~  ~  

I would submit that ~  formula should:, be laid 4oWll. here ~  ~ 
guidance of the companies and the actuaries. It should not be left to 
the whiins of 'the actuaries or the'·, whims, . M the management 'of the 
company to order their valuation in whatever way they like and poul1oe 
UPQn them after they have dOlle it. ,Some of th,e ,coml11'nies generally 
assume ~ larger, 'rate. of, interest It should be l>rOV'id,ed BomeW'here 'that 
the rate of interest assumed should De at least one per cent. IMs than the 
rate' -of interest earned. ,Again,' sO,me companies reserve less for the 
tuture ~  thu they actua.lJy incur.,. For iils'tance'" 'they would 
reserve 20, per cent: for their ~  expeiLses ~ their actual expense!! 
ate more than that. I would submit that' some provision should be malle, 
by which a ~  shOuld Iiot be allOwed ~  reserve less than the1 
actually spend.' I would go even further ~ say that the company should 
reserve more for the futUre expenses. Anywt&y; theY should· Under no 
circumstances be 'perniittedto reserve leas than they actually spend. ' This 
brings me to' another imPortant questi@,· the limitation of commissions. 
This, I «now, is a' controversial ~  and the Honourable the Law 
Member has taKen up a strong .&ttitude ~ it. 

8arc1!11' ~ Singh : Not ~  ~ 

, Banlar KaDpJ. Biuth : He spoke against it, but I shall be glad if I 
am contradicted. .  . 

The Honourable Sir. Nripendra Siroar :  L said that I kept an open 
mind on that. If it is about to be closed, you can open. it now. 

Sardar Ma.ugaI Singh: I a.m glad that the Honou.rable the Law ~ 
beT seems to, have an open mind on this subject. When we are ) imiting 
the total expenses of the company, it is -.Iso desirable that we should limit 
the commission expenses as well. The Honourable the Law Member· said 
the other day t4hat when we have ~  illegal the rebating, the agents 
w(luld demand less from the compames. It was for this reason that I 
thought that be was not in favour of the commission. He said that when 
the rebate is checked, the higher commillSion would automatically fall. I 
would submit that. the companies have got ,agreements with the .agents. 
Some J ~ at pm8ent are getting .80 or 90. :pcr <lent. of the commiASion 
and if the rebate is stopped, they are not going to get les8. They will 
demand the same commillSion. They would go to the court and SIle the 
oompany for the commission because it is ,nven to ,them· under a contrac:t. 
So, 1 say there should be some provision in this BHl that the companies 
IJhould not pay more than a, certain amount of ~ J  As ~  
the proportion, I would like to make a graded provision' iatbis respect 
keeping in view that it is difficult for the younger ~ , 8.11 cOIllpart'd 
with older companit'B, to get business in the mal'ket., They should be 
nliowed 8 ten per cent. margin above proportion· ~ for the bigger 
companies. .If. we stick to ~  original pro.visipu, in the .J3ill, 40 per cent. 
for the, bigger ~ , ~J  50 per· eel,lt. ~  be provide<\ lor -GOlD-
panies which are less than ten years' standing. 
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The. ~  Sir Nripendra Sircar : May I make my position 
clear 7 f?ardar Mllngal Singh may be under a misapprehension. Among 
~ ~  ~~ ~  ~  ~ diA not press for t:tlC fi.?Cing of a maximum ~  
~  IS as ~ do not know what the House IS gomg to do about the ManagIng 
~~~  tf! you' ~  ~  Managing Agents to t4e away 50,000 or two 
~ ~ ~ ~ , ~  ~  ~  a camel while straining iit a gnat. 

!tfJ:. Bttsenbhai A ~  ~~  (Bombay Central Divisi(,)n: 
~  ~~  : ~  'this an example of an open mind , 

Thello.ll,Ol\Qble air ~ J , Bifoar: You filhow it to me t,bl\t it ~  
aot a camel. 

~ ~ ~~~  S,W.$'.h : ~ the caSe of ~  ~  •. ten per 
~  , ~ ~ ~  be ~  6ver and abovll the ~  ~  ~ 
qler, ~ ,  tlie , ~  ~~~ ~ ~~ ~ , for the ~ ~~ 9,£ tb,e Cbief Agent, 
,, ~  ~~  ~ ~ , ~ ~ sho.uW, be n\ade ~  ~  ~ ,  ~  
the ~ ,  ~ thoifle companies whie:tt ~  very ~  J ~ , ~ ,  1\ hu.ge, 
~  ~~ ~ and: l\WJ:e ~  ~ , a fUJither ~, ~ ~ ~  
be made in ,~  ~~  .. I ~ ~ ~ thll:t ~  ~~  ~ , ?X ~ ~ ~  bich 
are of. ~ ~ thl,l..u ~~  ~  stan,dwg, 35, p,er. ~~~  ~  be ~  J ~  

~  '1 \\av.r ~ ~~ , that ~ ~ ~ pr.(}{,o. ,ttlOn of ~ ~
~  ~  be ~ ~ for the ~  hope ~  the ~ ~ '\\lll ~  
spend the llOlicyholde. r8' :rpoQey: 1n Uie ~  tables of all companies, 
~ . ~ ~, ~ ~ ~ ,,  ~ ~  The"e is ~~ is <;IMled, ~ ~  ptiffi;\Ulll 
and the net premium, ~  ~ ~ ~ ~~ thfl tW9. heiJ;lS t'l\e pr{)visioll 
for expenses. If thcy exeeed that V ~ , It , ,~  ~~  ~  ~~ ~ ~ 
the shareholders' money or the polIcyholders' money. I Iffiould' sri\)mlt 
th,\\ they ~ ~ ,  110t ~  ~ to ~  ~  ~ ~  ~~ ~~ ~ ~~  in 
whatever way they like, but they should not exeeed ~~~ ~  A.$ 

~ management ~ , I ~ , that th.ey ~  be sp.w UIl, into 
two, parts, 110 that thepuhhc may know wl1at amount the ~  are 
(Jrawing and what amount is pairl to the establlllhment and to t'he field 
,,;ul'lfers. N ,~, ~ ~ ~ ~ , i,¥ ~  ~ ~  .sheet&. t\J.i!f ~ ~ ~ \Ill and 
Q.obody knows ':Vh8:t ~ ~ ~  ~~~ ~  ~  or the , ~~ ~ ~  
i:>, ~ ~ and whl,l,t ~  ~  t'he ~  workers or ~~  ~ ~ J ~ ~~ ~  

~  89 ~  I' ~  dealt with thp interest. of th,e ~ J ~ ~,  .. I 
i';(Wld D.OW S<:IY ii ~~  won's about the VJ ~ , , to the ~ , 

~  . 

J am sorry that t.he Hononrahle the Leader of the European Group 
e: aimell fair field and no favour. T al'c<'pt that pOtiition, but there should 
liot be unfair field anrl favour. There are companies with huge surpluse", 
with hnge funds, giants coming in ~  with babies, competing with 
~  with very slender re!o1onrres. III it fair competition 7  I would 
appeal t.o thr HOllonrahle the JJead<'r of tit!' }<JuTOpf'nn Gronp who is a 
Britisher, and every Britishc'r loves to observE' the rules of 'the ~ , I 
would point out. to him that when tilE'Y ('ome hE're they claim fair fi'!'Id and 
no favour ~ it suits them ; but. when it doe!! not suit them, if there 
i:;; allY departnwnt of MUlIllrrce OJ' induFltry ~ which, th(',); I:lIllnilt ~ 
on, equal ~  then they would ~, protection for ~ ~  ~  I 
w(,III(l p111. it to my HcinouTahle fru'!lld. w'hat ahout sbrpPlllg ~ Thl'y 

~ co,l am om,' t.hat BritiSh shipping' should be 'patronised. Are ~  
pl'f'p'ared in go and ~ ~ ~  " ~  ~ ,and no ~  " wit1;t the 
JllpItTlI'Sf!' Why are ~ ~ ~ ~  ~  them' Why are they 



,'j'"' "  , 

daiming imperial preference' Becauae it suite them, it'· ~ thm 
plU'pQ8e. ;' but whenever it does aot suit them,' they ask for favours. Bic 
companies like the rrudential eomehere and compete with smaller com-
panies and they say it is fair field and no favour. It is unfair field and 
di.Hf&vour. I would,therefore, appeal"to the House that the Indian com-
panies. should be given reasonable proteetion.. This is the age of economic 
nationalism. Every country is protecting its commerce and industry. 
We should also do the same. But I do realise_ there is legal difficulty with 
wbich my Leader or the Deputy Leader will -deat But I must say that 
the section brings into bold relief our helnlllSSness, the inability and the 
high-handednesS of the British Government .. Under these conditions, we 
Iiliall not be able to compete with foreign companies or protect our indus-
'lies. If there is any discrimination, they will at once claim protection 
under the Government of' India Act and we cannot give any protection 
to our industries. I put it to the Honourable the Law Member what 
about clause 3-A 7 I do realise his difficulties, in his heart of hearts he 
wants this section, but he is in difficulties. I quite sympathise with him . 

As regards general insurance companies, I Should like t08&y a few 
words. The Honourable the Law Member the other day said that it is in 
the interests of the general insurance young companies that limitation 
of commission should not be ~  They should be allowed to spend 
more. There is a fallacy in that argument. What is the position in 
Bombay whom the Honourable the Law Member called the big Bombay 
business. But really in the general insurance line, they are up against 
foreign giants. The Bombay general insurance compallieH are mere babie,1 
8S compared with the foreign giants. As regards the general insurance 
the commission rates have gone very high since foreign companies came 
to the field. It was, if I remember aright, in 1927, fifteen per cent. plUl 
ten per cent. profit commission. It has now gone up.as high 81:1 47 per 
cent. plus ten per cent. profit commission. These young Indian ~

panies, with not much capital, when they write some business they have 
to pay t'heir Agents 47! per cent. and by reinsuring they get 40 per cent. 
They stand to lose' 7 i per cent. thereby on every transaction. They are 
iJJjall companies. They cannot retain mucJt risk and, therefore, on thcse 
transactions, they earn less. The smaller' the company the less the 
Blnount of risk it will retain and the less would be its income. The 
bigger the company, the bigger would be the amount of risk retained by 
the company and, therefore, the larger would be its income. Therefore, 
this argument that the limitation of commission would go against the 
~  insurance companies is cOntrary to facts. I would humbly request 
t.he Honourable the Law Member to point out one single general insurance 
company in India which has not demanded the limitation of commission. 
[ would be glad if I am contradicted. Every Indian general insurance 
company has demanded the limitation of eommis..'Jion. All of them have 
said that if there is no limit put on the agency commission, it would be 
impossible for them to carry on as against the foreign companies. ·And 
I am told even the foreign insurance companies also would welcome the 
limitation of commission because they also are in difficulties. I would, 
therefore, submit, that at least in the ~  of the general insurance com-
panies the commission should be limited. As regards the other forms of 
help which we can give to the Indian companies, I am glad that the 

~  Leader of· my Party ltaa tabled an amendment to that effect that 
all insurance controlled by the local bodies and Provincial Governments 
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'. lSar4$r ~~ ilDgh.] 
'.d under the cha.rge of the protected industries should 80 ~  the Indian 
eompanies. Why should it not go to the Indian eompanies , 

., 
The BollQ1U"able Sir llripendra 8iroar : Would that not be ,equally 

hit by the Government of India Act , 

Sardar 1II&Dpl SiDl'h : Jt is for you and the other Leaders to solve 
that question, 1 recognise ~ is a difficulty but we should get ~  

.that difficulty, and I invite·· the co-operation of the Leader of the ~ 
and of Honourable Membersn6pposite to amend the Government of India 
Act, and if it is not suitably amended, to tear out ~ Government of 
India Act which stands in the way of the progress of o\ll' national indus-
tries and commerce. Are we going to tolerate such halters round ~  
necks and such handicaps and drawba{jks Y In these conditions it would 
bE' impossible for Indian industries and Indian commerce to develop. 

Sir, before I sit down, I should like to say a few words about the 
employees and agents of insurance companies. The employees of insurance 
companies are very poorly paid ; they have to work long hours ; t'hey are 
110t helped even by the Trade Unions Act, because they are not considered 
to be manual labourers, The immrance companies do not provide any 
facilities for them ; sOme companies do not provide even provident funds. 
And the most important thing is that some insurance companies do not 
even recognise the unions of the clerks. I submit t'hat somehow 01' 
'other,-I cannot say how,-a provision should he made that the companies 
should at least be forced to recognise the unions of the clerks of the 
insurance companies. As regards the agents,-without agents, no com-
pliny can go on ; and if an agent is a good agent and puts in faitbf1¥ 
service for some y"ears or writes some amount of business, his renewal com-
mission should be made permanent under certain. conditions. I do not 
want to give the whip-hand to the agent, but I do want to protect his 
legitimate and reasonable claims. When the agent has put in his· best 
I'ears, say 25 or 20 years, and he is drawing a decent amount of renewal 

'commission, some of the companies,-I do not say aU,-turn 'him out on 
lIome pretext or other. I think such cases should be provided for, and ~ 
rights should be some how safeguarded, that if he has put in certain years 
of service and has put in some amount of business, 'his renewal commission 
shpuld be safeguarded under certain conditions. 

~ , I support the motion that the Bill be taken into consideration. 

MOTION FOR ADJOURNMENT. 

NWOTIAT10N8 B&TWEI!IN THE GOVERNMENT 01" INDIA AND THE PRINCF.S IN 
BlISPECT 01' FBlDEBATION. 

Mr. Deputy Preaident (Mr Akhil Chandra Datta) : I have got all 
'tlllllouncement to make with regilrd to the adjournment motion of 
Mr, Satyamurti. It has been disallOwed by the Viceroy and Governor 
General on the Ilround that the ·motion eBDDot be moved witl&out detriQlent 
to the public interest. 
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THE INSURANCE BILL-contd. 

111'. Brojendra Narayan Chaudhury (Surma VaJley cUm Shillong : 
~  : Sir,tbe Bill for dis6Uuion before U8 is the ODe whia 

lana emerged from the Select Committee ; I believe this HOl18e OODIideNll 
the original Bill on a previous occasion. Before I came to this Boo. I 
thought that" the original Bill was fully considered by tbia House, and I 
bad also believed that the underlying principles of the Bill had already 
bt'en accepted before the Bill had been sen\ to the Select Committee for 
~  But from the debates ~  the privilege of listen-
ing to in this House it appears to me that ~  is no consensus of opinion 
.t all. I even doubt whether there is any copsensU8 of opillion here th'f 
the Bill should be proceeded with at all. And from t'he trend of at lel!8t 
'KIlDe of the speeches, I would not be surprised if a motion be now ~ 
that the Bill be dropped or that the Bill be sent to another Select Com-
mittee. I am almost inclined to make that motion myself. I will givt: 
my reasons presently i but I find that the House as a whole seems to have 
been tired over this matter which has been hanging for more than a yeat. 
I shall also be considerate to the Government side, particularly to Mr. Se:u., 
who has been working on this Bill for more tban a year. He has bestowed 
a lot of labour on this Bill. I hope he will allow me to thank him fol' his 
lucid report full of information and also for many of the conclusioDB, 
though I am bound to say that I do not agree witt all his conclusions an4 
[ cannot see how all thotle conclusions are arrived at from the facts and 
figures that he has collected. I shall deal with some of these at a later 
Btage. 

The Bill which has emerged from the Select Committee is rather 
3 P. II. embarrassing to us. The Select Committee consisted of 

Honourable Members of this House with talents and 
probably also with special experience. They were requested-at least it 
is intended that the Members of the Select Committee would make an 
intensive study of t.he Bill and make improvements th"ereon. Now, Sir, 
looking at the repott; of the Select Committee what do we ftnd f Out of 12 
members of the Seleet Committee, I believe almost all of them have 
appended dissenting notes, and the number of dissenting nutcs are all 
many as six. What could ,be value of the labours of the Select Com-
mittee when the House is faced with six di1ferent voices from Members of 
a Helect Committee who were considered to be men of talent and experiencef 
fn one of the dissenting notes at the bottom of page 1, I find that as many 
!is seven clauses have been put down as requiring further consideration. 
Whether the Honourable Members who signed these dissenting minuteIJ 
wanted time, I do not know, but if they wanted time, I am sure the 
Honourable the Leader of the House, who presided over that Select ~ 
IQittee, would certainly have allowed them further time. I believe time 
was not a factor in appending such strange minutes of dissent. Were they 
bound by party affiliations' I believe, Sir, that Membe,. of this House 
who are appointed to Select Committees sb"ould have no party aftUiatiQ" 
so long as they are members of the Select Committee. They are aeleete4 
!is experts and for their special experience of the subject. If they thiulf 
that they are bound by party aftlliations, 1 think they should bve con-
sulted their party beforehand. Therefore, Sir, I submit, that this Report of the Select Committee is of little value to us, and the Bill as it has 
'PJ.(!rIQfi f1'QWl die Select ComJQ.ittee is also of little vahle aa an improve-

(961 ) 
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LMr. Brojendra Narayan Chaudhury.] 

IMUt,-and this is apparent from the way in which the discusaion has been 
earried on during the last two days. Sir, in the discussions before the 
House, no distinction has been made between the original Bill and the Bill 
lIS it has emerged from the Select Committee. I was not present when 
the .Bill was originally considered, and I would, therefore, take the liberty 
of discWlSing the original Bill as well as the amended Bill. 

I" • 

With your permission, sIr: I should like to go to the root of the matter 
and review the history of tJ:tin measure from the year 1912,-the year in 
which the Council passed ~ 'existing Law. That law was framed with 
a view to see that insurance companies kept a sufficient deposit by way of 
lleCurity so that the interests of the policyholders might be sufficiently 
qfeguarded. Of course, the Government reserved to themselves the right 
to come down on any of the delinquent companies. That power was quite 
inadequate, and consequently some of the companies have come to grief 
already or are likely to come to grief in the not distant future. In that 
aspect I agree wit'll the conclusions of Mr. Sen. But luckily the number 
of such companies is not very large,-I believe they number about 15 or 
30 in all. This number is not very large when compared to the total 
number of Indian companies operating in India, Perhaps the number 
may he well over 200, or somewhere near about 250. Therefore, these 
figures, so carefully collected by Mr. Sen, ought not to make him panicky. 
After all, in spite of the  failures of one in t'he Punjab and one in Bengal, 
the situation is not very bad. ~ , you might enact any number of laws, 
you might try and enforce your laws very rigorously, but stilI you will 
find some companies failing to fulfil the conditions, and there will still be 
delinquents. Your stringent Penal Code has not altogether prevented 
r.:rimes. Sir, here I may say that it should not be considered that I am 
opposed to enacting laws for the better regulation of insurance companielll, 
to safeguard the interests of the policyholders, and also to see that all 
lntlian insurance companies get a fair field for extending and enlarging 
their business so as to put the insurance industry on a sound and economic' 
basis. I recognise, Sir, that no ~  can flourish without a good 
insurance and banking industry. 

With regard to invasion by foreigners, I will leave the protection 
of frontier of insurance field to the frontier people, I do not mean 
(Jur good friend, Mr. Quiaum of the hmd frontier, but our big guns from the 
maritime frontier, those from Bombay and Madras as the invasion is from 
the sea especially in the marine and fire. I shall concern myself with the 
t'onsideration of life insurance onl:r. Sir, J have agreed that we ought to 
have some sort of legislation. We ought to see that insurance concerns 
.... ho are called insurers in this Bill do conduct their business with integ-
rity and efficiency. What test couln he devised for sorting out the dis-
h'ouest and inefficient people from the honest and efficient people' You 
cannot put down in a Bill that only ~  and efficient people will be 
[lel'mitted to start the insurance bllsiness. That cannot be done. The 
S111'erilltendent of InsurancE'. whom it is proposed to appoint under thil 
mn, will not be able to find out readily who is honest and who is not, and, 
f,berefore, it is proposerl to put down II test which,-t!hanks to Mr. Sen,-
lI·m show who are the people who can he relied on to start and run the 
inl;uranee business efficiently.-Rnd the phl-Me my friend, Mr. Ben, hal 
used in regard to ~  peopl(' is " substantial people". The object is 



TBB. IlftnJaANCIl BILL.. 

t41at substantial people should be at the hack of an insu.ranee concerB ; 
IUCh,people mould be the promoters of the company. I quite agree there. 
But! Sir, what should be the amount of deposit required from these eoIIl-
panlea' The figure in the Bill of 1912 and also in the present Bill is po' 
down as two lakhs. It was Re. 25,000 initial deposit, and Rs. 50,000 ill 
the present Bill. May I ask my friends opposite on what basis they haft 
.rrived at this figure of two lakhs deposit' I ask them why should it not 
,,~ Bs. 15 lakhs-why should it be Ra. 50,Q9.0, only. I have carefullJ 
lICanned through the Report of Mr. Sen to fihd out by what meaD:; he hu 
arnved at this figure, and I have failed to ~  out the basis on which he 
ha.ti ~  at this figure. I have compared the figures in England. ID 
England the deposit asked for is £20,000, which at the present rate of 
exchange :would come to :&:so 2,60,000. 

Now, if the deposit in England is Rs. 2,60,000, I claim, ~ 
that there should be a deposit. in this count.ry,--I will discuss t.hat l)oint 
later on, I want to challenge it-I claim that the deposit here eannot 
be more than one-third of that. required ip England, because the size Gf 
the companies in Indian money value in England must necessarily be 
bigger as t.hat country is far more prosperous. If, in Ollr country. 
insurance for Rs. 1,000 and 2,000 is common, in Engla:nd, I ~ 
insurance for Bs. 5,000 and more is the common thing. I do not. thiDit 
that a deposit is at all necessary. Why' Under the old Act of 1912 
lome of the companies had come to grief. Why f Beeause there w .. 
na supervision and the Act did not provide for any real. surervi-
at all. The Government of India was al'med with the ~  0 eomiq 
down upon a company only when it knew that the company had RODe 
wrong, but in this Bill you have provided, and rightly provided, for 
supervision and care from the very day that the company is b!>rn. You 
bave arranged for all sorts ,of retul'DB and accounts for publicity. Your 
Superintendent of Insurance ",ill be apprised of the state of a eompany 
tbe very moment that the company goes wrong. At any rate, eveD if 
the Superintendent is satisfied with formally doing hiR routine work 
and paS8ing returus; he will be apprised of it within a year. There-
fore, J say t.hat. the deposit. is quite unnecessary. If.. t.he Government 
think it necessary that the supervision should be more strict, they C&II 
bring forward amendments and I am sure that the House as a whole 
will consider t.hose amendments favourably. So far, I find that very 
little objection haR been taken to the powers of the Superintendent ex-
cept in one or two minor details. For instance, it has 'been said that 
tho power giv('n to the Superintendent to call for books from the com· 
pany'8 oftic(', to his office, tuay handicap the company in carrying on it. 
daily work. I am sure the House will agree and the Government. abo 
"ill ap:ree that the company ought. not to be so handicapped, but that 
i. Ii matter which I feel is not really for this House. 'fhll matter could 
Msily be arranged if the Honourable the IJeader of t.he House would 
cOllsult hiR actuary as to how the Superintendent may not be handi· 
Mopped in his work while at the same time seeing t.hat the company'l'l work 
is not handicapped. Suppose we pas!;! the clause about two lakhs deposit. 
Would it help the policyholders, say, after ten years when the company 
comes to grief' It. is admitted in Mr. Sen's report and it is known to 

. everybody that this Re. 2 lakhs deposit will only be a very small (rae-
Hon of the total liabilities to the polieyholders. So, as a ~ 
~  ,~  ~~  to ~ J  thi(4epQsit. ~ ~  ~  Jt 
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haa ·been admitted in Mr. Sen's report. It is a sOrt of e8l'nefltihone;. 
[.iuut that this earnest money is not ~  the in*tttanee 
eOnipany will be under constant supervision; If the House decides to 
l'etain this. earnest money I would ask it to Mnsider if it would nm 
handicap growth of new companies. I say, without fear of ~ 

tion, that if you require twcn,khs as deposit and Rs. 50,000 8,s workin« 
capital no company can be ~  outside the capital towns and the 
big industrial towns, and nq ~,  can be started in provincial town., 
and none in Assam, at any rate, because the promotors wIn have to gather 
at the very start Ra. ~ lakhs. :May I ask the ~  to give me 
II.n instance of any company started in any line in Assam 'which had·, I;'t 
the very start, so much capital' Yet we know, probably the House knoW'. 
that we have many flourishing concerns in Assam. They started with very 
little capital and in a small way, and this also applies to nei'ghbouring dis-
tricts such as Comilla, which has a good reputation for banking and 
insurance. From a small beginning one of the companies has been 80 
built up that it has an office at Calcutta with six or seven branches. 1,1 
it intended that the profits of insurance should be reserved for 
substantial people according to the ideas of the Government, which mea. 
people who can readily raise a fund of 21 lakhs Y 

My Honourable friend, Mr. Mathuradas Vissanji, argued, that if 
,.ou. abolished the Managing Agents, as is proposed to be done in th. 
Btll, it would not be possible to raise this Rs. 2! lakhs. He said that at 
a' good bUBinessman who has had a lot of experience. He gave out the 
truth when he uttered that. That is also my experience. If ManagiDl 
~  are going to be aboliShed what does his argument come to , 
He practicRlly says that no company can be started. We have heard: 
much about the nationalisation of this bUBinesS. Nationalisation is yet 
far oi!, but we should move in the right direction. I am told that even 
in Germany, about which I heard that there are many State insurance 
~ ,  whole field is not yet nationalised. Only there are some 
(abourers' insurance schemes and so on. We are far from nationalisa-
tion yet, but I say that this Bill is a retrograde measure if we move 
towards nationalisation. At present the profits of insurance go to 
proprietors ; they are being distributed among the big folk, middle folk 
and F.Dlall folk. But what. does this Bill want to do t It wants to drive 
out the 1tnull man from the field. It wants to give a monopoly to the 
millionairel!l of Bombay and possibly of Calcutta. I ask Honourable 
MemberlS u.l' my Party, have not Mahatma Gandhi and President Pandit 
Jawahar Lal Nehru said, that t.he Congress. is for all but Congress is 
particularly for the masses and the small men Y We mUBt stop this 
.depredation by the big folk of the small folk under the plea that they are 

~ our fl'ClJltil'T bettles against the foreign invaders; 

.' Now, as regards invest·ments. I believe it will be apparent to the 
House that I do not want any interference with investments. I do nOt 
discuss in the words • Canadian ' and 'British' because these two 
words which were used by Mr. Akhil Chandra Datta have been mis-
understood by this House. I shall not. place before the House any 
theoretioal considerations but I want the Members of this House to bring 
.t() bear their <?WD experiences on the report of Mr. SeR and ~, J  ~ J 

~~~~~ ~ ~ .. ~  ~ ~~ ~~ ~ ,~ ~~  
be mterfered wIth' 'The plea IS that the mterests of the pohcy-
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holders have got to be safeguarded. I 88y that the interests of the 
policyholders will be safeguarded by the Superintendent. He is given 
the power of supervision with that end in view. If by a particular 
inV(l!strr.ent the a.ft'airs of a company are deteriorating, then the share-
holders can come down  upon that company. Now, various schemes of 
interference have been proposed. The original scheme was one-third 
tEl be invested in Government securities. The Select Committee have 
gone a step further. It has decreed that ~  amount of liabilities 
of policyholders should be invested in G9vernment securitieH and in 
certain approved securities. ThouK'h they. ).re called securities, they 
are not always secure. -

An Honourable JIIlember : Very insecure. 

111'. Brojendra Narayan Oba.udhury: During the War, we had 
very unpleasant. experiences of these securities. The value of Govern-
ment securities can be manipulated by politicians and they can also be 
manipulated by the Honourable the Finance Member to a certain ex-
tent. So, it is not very secure. If you are still suspicious of freedom 
of investments, I would like the House to aecept the scheme given by 
Mr. Sen with slight alterations. He says that 40 per cent. is to be 
invested in Government securities, 20 per cent. in trust funds and tbe 
balance as recommended by the Clauson Committee with certaill res-
trictioDS. I would like to draw the attention of the Honourable Mem-
bers of this House to Mr. Sen's report, paragra,ph 110, on page 29. 
The restrictions are that no portion of the funds shall be invested with-
out the leave of the court directly or indirectly in any share or interest 
in any insuraDce business whether carried on within British In-dia or 
elsewhere, that no portioD of the funds of the company should be given 
as loans to directors, managers, etc., and no loans shall be given to any 
company or firm ill which any director or officer is directly or indirectly 
cont'l!rned. It appears to be the notion of some Members of this HoWIe 
that if these inaurance companies undertake business in building, they 
wjU come to grief. As a reply to that, I would s1lg/l:eat to Honour/lble 
Members to note that there iB an insurance company in Calcutta which 
is a very flourishing concern, because it has gone in for building. 

AD Honourable M'ember: Name it. 

Mr. Brojendra Narayan Ohaudhury: I don't think"'it would be 
proper to do "U. It is a famous company a.t the _head of which there iH 
a famous man. I have dealt with deposits and investments. 

Now, I come to the Superintendent of Insurance. I have said that. 
111(' )lily lllU'pOfiC of this legislation should be to appoint. a ~ J

ent and ~  him ample powers of inspection. .As regards his powers, 
he was in the original Bill required to take the sanction of the 
Governor General in Council before instituting any legal proceed-
ings. The Seleet Committee, ~  enough, have made the 
Superintendent something of a dictatqr. _ Prqbably t}te Membm 
of the Select --Committee think tlia't ''tb-ey'' 'have' improved tJie BiU 
by' ~ ~ the number '6f shareholderI'!, .'and increasing the aJD.onnt 
of interest I\eld by therp -andl!olso_ by 'requiringaftldavit' ~ be' ~ 
if t'heY iJ;iten(I 'itt lir:Jp]y --- the ~ '. J ~ ~, 'linti t&,t tliiA' is - ~ 
tllah 'the ~  of' I ~~ ~ J  ~  'CbnnM'l:; 'he V ~ 
of ,the':\laD'(!fiotl"'tif: 'tM'!Ci<)\oil'ftelf' <lfine'tid' , ~ tOint'tiguk 'liY. 



•• [1ST Sn. 1937. 

[Mr. Bl-ojendra N ~ Chaudhury.] . 
IImall number of shareholders who are in league with tlle Superintend-
ent and I am quite sure that within a year or two this House shall heu 
of scandals, similar to those which were ventilated in the provincial 
council of Assam by Mr. Bardaloi, a late Member of this House. He 
llaid that the Superintendent of Excise in Assam was a richer 
man than the Governor. He draws by way of salary and emoluments, 
legal and illegal, mU<lh rnore;dlhan Rs. 5,000 a month. 

The Bonoura.ble Sir N ~  Sircar: I think the Honourable 
Member must withdraw thiit ~  

Mr. Brojendra. Nan.yan Oh&udhury: This fact wa&. mentioned in 
the Council and Government could not contradict it. ' 

The Honourable Sir Nripendra Sircar ~ On a point ~ order. Is 
the Honourable Member entitled to attack a particular officer and 
.aa.y that he accepts illcgal gratification T 
. Mr. Deputy President (Mr. Akhil Chandra Datta): In the 61'8t 
place, he has not named the particular officer, aad, in the second place, 
he is not making a statement of his own.. He is simply reproducinlr 
IIOme statement made by a certain member in a Provincial IJegislature. 

Mr. Brojendra. Narayan Ohaudhury: I am simply quoting, though 
not verbatim, from the Council rep0r!B which are public documents. 

The Honourable Sir Nripenm Sircar: What is that post '. Cu 
I apply for it , 

Mr. Brojendra Narayan Ohaudhury : It is the post of the Super. 
tendent of Excise. It is a ",ery good post, and I will advise you ie 
apply for it, if within age. 

Now, Sil', I came to the licensing of agents. Before the Honourable 
Mr. Sen spoke yesterday, I did not know at all the reasons for licensing. 
But Mr. Sen yesterday tried to convince us that licensing is necessary. 
He spoke Dot only of' the nefarious practice but the nefarious' trade of 
the  agents. I take strong exception to that. 

Mr. S. O. Ben: I think my Honourable friend misunderstood me. 
I never said nefarious trade. I said the nefarious practices for which 
ht'! might be convicted. 

Mr. Brojendra Naraya.n Ohaudhury: Thank you very much. ~

bably it might be a slip of Mr. Sen or we might have heard him incor-
rectly. I would like to know if Mr. Sen or the Government have any 
reliable information whioh would show that the agents were doing the 
nefarious work on a very large scale. Can Government produce any 
such infoMuation Y If not, then they have not made out any case for 
licensing t.he agents. Then, Sir, why should they license the ag!ents·! 
We were told by the Honourable the Law Member. in his opening 
speech on this Bill. that in Il matter of contract between the insurer and 
the ~ , why should the law interfere t Why . should, . this HOUBe 
intere!ere! IIe was speaking then on the· subject of the claim put for-
wa.rd in tmll House. on behalf of ~ , tl1at when a company dismisses 
thtlflJ., or when they 4lave thec.ompany, .. they. should get theit: renewal 

~  .. In that ~  ~ Plut forward this ~  .1 .put 
,foM]9:arq pis .. own ~  ~,  ,by, ~  :why. ; should ·:we interfere 
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with the employer and the employed BinGe you: have not interfere.' in 
other cases and this. is, not the policy of tb,e Government. Of cou,rae, 
my friend, Mr. llanga, would interfere some day on behalf of the 
peasants and labour, but that day is not yet. The Honourable the 
Law Member refuses to interfere in One case but he interferes in 
another case. That is my complaint. Clause 110 of the Bill gives the 
Qovernment power to prescribe the rules according to which agents' 
licenses will be issued. I make an appeal to Honourable Members qf 
this lIouse who love individual freedom, particularly to the Me.mbers 
of my Own Party, whether they are going to subject an innumerable 
number of agents, small men and starving graduates, to be. the 
jo.-kukams of the Superintendent of Insurance. Will this clause and 
the rules that will be made under it further the cause of Indian free-
dom! I put this matter to all Members .of this House who want to ~ 
Rot only individual freedom, but national freedom to conaider it 
aeriously. ., 

Then, Sir, the Select Committee has further improved this point' 
in the BilL I mean improved it the other way. It is a minus improve-
ment. I find that in most clauses the Select Committee has improved 
tbe Bill in a negative way. What do ,they say.' They say that the' 
licences' will have to be renewed every year and a licence fee of Re. 3 
will be paid every year. J think it is to help' our friend, the Honourable 
the Finance Member, with a little money SO that he may defray the ex-
penses whic,h may be necessary in enlarging . the s.taft.' of the Superin-
tendent of Insurance all lIuggf!sted by Mr. Sen in hIS t'eport. 

This piece of legislation was held up for many years in order to get 
the benefit of the report of the Clauson Committee. But we find that 
the recommendations of the Clauson Committee have been ~  
in this Bill The Clauson. Committee was not in favour of driving out 
I,mall companies having sound business. I would draw the attention of 
the Honourable Members to It portion of the Clauson Committee's re-
port. They say: 

.. We have to be &I lure aa humanly .peaking we C!&Il be that we are Dot 10r 
injuring Bound r.ompanies which are working with aman capital." 

I hope it will be conceded that a small capital in England is not 
the same small amount as it is in this country. Then, J would refer tlle 
House to the Council report of 1912 which ill in favour of Clauson Com-
mittee's report : 

" A well-known and a perfectly Bound Boeietv, wholl8 funda were deposited with 
the ofticial trustees, c&II1e to U8 and showed me that their total fundI at the prell8ut 
moment only amounted to three-quarters of a lakh ...... lean a88ure the (";Ouneil that 
Quyemment have cOJl8idered the matter most anxiously and carefully with Mle Bole 
IIItd in view of arriving at an amount which, while affording reasonable _urity "tfainat 
the powth of mushroom companies, will not be unduly burdeuome on .mall but 
legit.lmate bUlinesB." (Vide pages 510, !ill of Minutes of 1912 Council.) 

I I.Itliud here for the same principle although I would prefer that 
th£,J'e should be no deposit at all. Yesterday we were told by Mr. Seu 
that a great ~ , who wal a Member of the old Imperial Legislative 
Oouncil whose name is, I believe, Mr. Mudholkar, preferred Government 
lIec=.ul'ities_ Sir, our PQlitical ideas have changed. Our old leaders were .,t aristocrata. TJtey.were alllo,aliats,more or less. ' It is true·,that in 
1hoae dAYS. if. you subaoribed 1)1': purcllaaed ,Govei-mnent eecuritiea you 
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were coJlll.idered a loyal man. I can speak from my own experilince. 
During the war, when the five per cent.. loan Wil:li ftoated, the Deputy 
Commissioner of the district called a Conference and aaked the Loyal 
people to subscribe to the Government loan. One ~ my friends came to 
flee me and I told him that five per cent. interest is very good. Go in 
for it but pray do not subscribe towards it before the Deputy ~ 

'.!ioner. You can subscribe to it afterwards. Even then you will ~  
your fiyc per cent. all right and yet not placate the officials. I would 
again plead before the House to consider whether -there should be any 
deposit at all Or whether there should be any ~ ~  with invebt-
ments. 1 find that many Honourable Members of this ~  have fallen 
iuto the rut. They argue that because in the Act of 1912 there is the 
deposit clause, therefore, it must remain now also. Not only that, they 
HJSO SI1Y that becauSe 25 years have elapsed, there has been a great deve-
lopment all round and, therefore, they want the initial deposit of 
Rs. 25,000 to be enhanced toRs. 50,000. But I would ask the Honour-
able Members of this House with all the emphasis taat I can command to 
lurk the distinction between the Act of 1912, whieh was based on ~ 
difterent basis, and the present one. The structure of the Act of 19111 
was thlt.. Government did not take under that' Act any power of 
snpervision. I have already submitted that the Government of that 
time and the old Legislative Council thought that if they put in some 
provieion for initial deposit at the start· 'of a company. it would bo 
liomc r::ort of security for the policyholders when . the companies came 
to grief. As a matter of fact, Mr. Sen himself said, after a care!ul 
!'lurvey, that an initial deposit of two lakhs was 'no safeguard and i' 
'vas onJy a small fraction of the entire liability of the shareholderq. 
This is in Mr. Sen's report. If I am wrong I hope my Honourable 
friend, Mr. Ben, will correct me. But now ~  ~ 

decided and I believe, the House is inclined to give Government the 
pi)11ver of supervision as full as is required. What then is the necessity 
of keeping the t.wo lakhs deposit. which serves no useful purpose what-
soever and the etl'ect of which will be, as I have shown, that no new 
insurance companies could be started outside the big cities. What 
I submit is, no deposit, no control on investments, but simply close 
supervision if you like. That should be the criterion. If the, initidl 
deposit is t.o be retained, I would plead in favour of an initial deposit of 
Rs. 25,000 as Mr. Sen himself recommended and t.he balance to be paid mit 
of the premium income. I am afraid of mentioning it here, becauRe there 
ill 80 much cont.roversy about England and Canada here t.hat, that is the 
Canadian system. The argument put forward by Mr. Sen that an initial 
deposit of RB. 25,000 ill not sufticif'.nt does not hold good because his case 
is like this: that becausf' during the War t.he value of Government seclll'i-
ties deteriorated, t.herefore, undesirable people were able somehow or other 
to collect Rs. lS.OOO-and purchase Government. securities worth REI. 25,0(10 
face value and IItart busiuesH. But if the deposit, is at all to be kept. now 
under this Bill, we have made it cash and not face vaJue. ('ash and 
~  wory.h at the ~  J ~  Us" 2,1),000 is suftlcien! se(luTits ~ ~ 
IOlI."to ~~  of Mr; Sen. 'If another war comes 10 ~  the ~ 
of the. ~ ~  ~ , ~ , the, ~~  ,, ~ ~ ~ ~~ 
o't ~~  securities V ~  ~ ·lis. ,~ at ~ ~  ~ ~ 
I ·W.atllt" ~  . ~  . ~  llettibefs ~  'in' ttl. 



IItructure of the two Acts. You cannot have it both way.. You eannot 
have supervision and control by caah security deposit and control of inv86i-
ments at one and the same time. With these words, I resume my seat, to 
allow other Honourable Members time to speak. 

Ma.u1vi Abdur Baabeed Ohaudhmy (Assam: Muhammadan) : Su', 
I also come from the same Province as my Honourable friend, Mr. Brojendra 
Narayan Chaudhury. I shall, throughout my speech, dWell on the subject 
of deposit and other things contained in the Bill. Let me, first of all, begin 
with the usual thanks to the framer of the Bill who must have devoted lots 
of time and energy in ,framing the Bill, and so he deserves some thanks. 
I also thank the Honourable Members of the Select Committee for the hard 
work they had to undergo in reading and maatering the clauses of thili 
yoluminouli Bill. They mUlit have thoroughly mastered the subject, other-
wil!e, they would not have been able to make additions and alterations tQ 
the original Bill. Sir, the Government of India are guilty of so mallY 
umissions and commi88ions in the past that whenever they come forward 
with any proposal, with any meaaure, the well-wishers of the country view 
this with suspicion. Our experience has made us sceptical. The might1 
Government have to be dreaded all the more when it is found that tht!1 are 
coming with a homicidal mania lIB described by the Honourable the Loeader 
of the House. They have in the past given expression to this homicidal 
mania on so many different Oeca.siODS that. their record both for direct and 
indirect homicidal mania is full. 

The Bonour&ble Sir I(ripen.dra 8ircar: What is indirect homicide t 

Maulvi Abclur 2ubeed 0ba1ldhu.ry : Let me ~  up indirect homi-
_ide first. The Government began by killing our martial spirit by dis-
aJ'Dling us when they came to this country. Thentbey took up the taik 
of killing our industry, they killed the prosperity of the country, they 
killed our initiative in business, and what not. . 

The BOD01ll'&ble IIr lfripendJ'll. 8irca.r : Homicide relates to hum •• 
i>fing, man. 

lttaulvi Abdur Ruheecl Oha.llclhury: I say, ~ , that I look at the 
measure with suspicion. When, after the (heat War, our young graduates, 
our young intellects, were inclincd to start business and started companies 
after companies, Government did not raise their little finger to give them 
a little expert advice even, 110t to speak of helping them with subsidy or 
anything else. The result was that all our young ventures died. After 
t.he lapse of so many ~  people have got some initiath'e and expert 
knowledge of business and they are showing a sign of it by Rtarting 
Insurance business in recent years. Now, OovernmE'nt have comt' forwal'd 
with this Bill and the suspicion at onct' ~  that they are determined not 
to allow the spread of new insurance bURint'ss in this country. I will ~ 
reasonR for that suspicion. With regard to the Bill, t find that as ~  
as 12 Members of this House were taklm in the Select CommitteE'. N ~ 
of tht'st' Members wert' from any provinct' where there is no insuranee 
company. The result is that none of these Members spoke about future 
insurance companies. So, Sir, as to the Select Committee's recommend. 
tions' r am in the' &ame ·confutriori . as my Honourable: friend, Mr. Brojimdra 
'NaPa,.· C.htiualroi'yl1:'1'be"l!orifusiim iSrd thel ~ ,  
~ ~~ iaU· the ~  ~  ~ :ghlea mimibes,.oIf 
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dissent, still they say that the Bill has not been aitered 'in such a way as 
to require to be circulated for eliciting public opinion. 1 find, Sir, that 
the different groups in the Select Committee have taken the measure in such 
a way ~ , when the Bill will be taken up clause by clause, I am afraid 
diterent amendments on different lines will be passed and ultimately the 
provisions of the Bill will be so altered that it will not. be a Bill at. all. 

Now, Sir, Coming to the Bill proper, I will also take the question of 
deposit first. My Honourable friend, Mr. Chaudhury, asked the Leadcl' 
of the House to explain on what basis this question 'of deposit was fixed. 
I am now speaking of life insurance companies only. The'deposit fixed 
for life insurance companies is B.s. 2 lakhs. I am at my wit's end to 
understand how the framers of the Bill could come to this figure. 'I'hey 
might have compared the economic condition of the people ,of India with 
that of the other countries, but even on this consideration I find that the 
amount could not be fixed at two lakhs. The per capita income of the 
people of India, so far as I have read, is only Rs. 55 whereas in Great 
Britain it is Rs. 1,091. Sir, in Great Britain, the amouilt of deposit i!'l 
£20,000, or two lakhs of rupees. If the economic condition of India ill 
eompared with that Ilf Great Britain, the deposit would come to less than 
Rs.50,OOO. Sir, if you do not like to compare Great Britain or the United 
Kingdom with India, let us take' Canada which also is a component part 
of the Commonwealth. There the deposit is 50,000 dollars or something 
like RB. 1 lakh and 50 thousand, . The psrcapitG incomtt of Canada is ont· 
Rs. 1,200, and the per capita inCome of India is Rs. 55. I ask the Leader 
of the House, with what face did he fix twO lakbs of rupees &8 deporit for 
Indian concerns when a country like Canada can manage its insuranc. 
business with a deposit of one lakh and 50 thousand rupees! Then, i)ir. 
there are countries likeF1rance, Germany and othel'B, as mentioned by my 
Honourable friend, Bhai Parma Nand, the other .day, where insurance. 
eompanies have not to make any deposit at .all in their initial stages. I 
do not understand what led the Government of fndia to fix this sum of 
two lakhs as the initial deposit for concerns. I told you, Sir, in the 
beginning that I had a great suspicion abQut the motive of the Government 
in bringing up this Bill, and my suspicion is corroborated by this. Theil' 
intention must be that in India insurance companies should not thrive, 
otherwise they w()uld not have fixed this sum of two lakhs as deposit in the 
initial stage. Let us come ,to concrete examples. Take, for instance. OUl' 
province of AMam. Till now, there is not a single insurance company in 
A8R8Jll, and the condition of Assam is in no way better than any ot.her part 
of India. If an insurance company is to be started, thE' originators will 
have to arrange first for two lakhs of rupees and then another B.s. 50.000 
for working capital. Thus. as the LpAder of the Home said. he has a 
homicidal mania both for Managing Agents. and for sickly children. aud 
I would also aqd. for children who arp not yet born. Thill will IItrikp at 
the v('ry root of the prosperity of the provinces where therp is no insurancf' 
company yet. I am sure, Sir. if any Member from Assam had been 
appointed on the Select Committee, he would have asked them to follow. 
not. the EllIllish or Canadian system, but the German or French system : 
and he would have told them ", For God's sake, don 't follow the Englil>h 
OJ' the 'Canadian sya1;em '; For God'. I18:ke; 'ftiS: 'no flgnre for initial deposit," 
TJet there be no dC!pOlDt'in the initial stage, beeanse, in that. ease; the peopl. 
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'f .Assam could one day dream of floating' an insurance company by 
,rranging. for a workiDB capital of 1M. 5Q,Ooo. 

Then, Sir, coming to clau$e 3, I flnd there is provision for registration 
4: P. II. 

of licenses ; but I do not flndanY provision for renewal 
of licenses. Probably iti is. a mistake on ·the part of the 

framers uf the Bill, perhaps it did not strike the Members of the ~  
Committee. If the license was made reneWable, that would have given the 
Government more money for the appointment of more Superintendents j 
instead of one, they could have employed 4,5, 6 or more·Superintendents. 
I think that by some oversight the license is not made renewable. On the 
"hole, Sir, it ~  a relief that existing companies will have to pay once for 
all and will not have to pay again for the renewal of registration and 
license. 

Now,Sir, I find that so far as this Bill is concerned, nobody has got 
any objection to the original idea of the measure, I find that my friends, 
the representatives of foreign companies, have given their tacit consent 
to registration of companies and also in respect of investment to the extent 
of 331 per cent. of their assell.. It is indeed a happy sign that they waive 
t.heir rights under the commercial discrimination clause of the Government 
of India Act to IIpecial treatment. Once they have consented to waive 
their rights to commercial discrimination,-and . .I could not find a single 
"ord in the speech of the Honourable Sir Leslie Hudson to suggest that 
they would take shelter under the commercial discrimination clause,-it ill 
for versatile and eminent lawyers of this' House to say whether it is not 
ultra 1,ires to 'take shelter under that clause again after having waived their 
righ1:8 under that clau!!!E' of the Gove'rnment of India Act, so far as the 
question of investment is concerned. There may be a little difl'erence 

~ thE' representatiYt'S of foreign capitalists and Indian capitalists, 
but they will b(' very minor differences, i.e., whether the investment should 
be 25 per cent. or aa! lWI' ~  of the flllollCts. TheJiC are immaterial; all 
these points can be settled by mutual talk and discussions. So far as the 
investment. is concerned, 1 must say at the very ou1:Bet that the interests of 
the policyh01ders must be safeguarded. As things stand at present, their 
interests are not safeguarded. Let me take an example. Suppose, as 
Lord Chelmsford unce said, the fate of India was hanging in the battle-
ftelds of Flanders in France, if unfortunately there was a war and if a 
French Insurance ('umpany was t.he insurer, what would have been the 
fate of the investments made t.here and a1so of the policyholders T There-
fore, I sa.y that, wha.tever way be the origin of the insurance companies, 
Indians or foreigners, they should invest a part of their assets sutlicient to 
cover thE'il' risk and liabilities. in this country. If I say they should not 
invest anything in thir.; country, I should be a hypocrite. I have got the 
interest of my c.'ountry at heart, and, therefore, I should like that the 
interests of this country should be sufficiently safeguarded, whether the 
irisurE'.r8 Me IndisM or non-Indians. 

Then. Sir; speakinfl' about. the Managing Agents, I cannot understand 
why there is 80 much homicidal mania on the part of the Leader of thE' 
HouS(' so fill' as thE' ~ Agents are concerned. The remuneration 
of the Managinfl' Alrtmts h.all heen very much curtailed by the Sl"lect Com-
1IIitteE'. They cannot do mueb harm to the ~  in fature. Their 
power of mischief h8R been lessened very much. . I don't understand. 
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therefore, why the' Leader of the Houae has Dot got his homieidalmania 
towards the Managing Directors who are getting as much as, if not mOl'e 
than, the 'ManagiDg Agents .... , 

1Ir. S. O. Ben : He might imbibe that. 
16'. AbdDr ~ Obandhur;y: I might mention here that ~  

lflanagiBg Director is always a man with a substantial share capital in the 
coJ:!,cern, ~  like the Managing Agents. If the homicidal mania is appliod 
to Managing Agents, it ought, in equity, to be applied also to the Managing 
Directors. 

(loming now to the Superintendent of Insurance, much\as been said 
about his powers. I have not got much to add to what has been already 
said by previous speakers, but my only request is, let not the Superintendent 
be a fat salaried man. Let him not be a member of Mr. Lloyd' George's 
steel frame ; let' him not be a member of the privileged class. I have got 
my objection to this class of officers. They are paid so high, they take so 
~  meals a day and take 80 much exercise to digest their meals, that 
there is very little time left to them for actual work. For this cia&; uf 
people their morning begins at 10 o'clock. They have their ohota hazr( 
then they must go to the Club and have tennis at 2, and the only time left 
for 'them to work is between 10 and 2, that is, four hours. During this 
period, they have to go through their dak and put their initials on them 
which is imperative. Then, they would see viaitors,--:-their sycophants, 
their eulogisers for title, for distinction, etc. There is very little di1l'erence 
between this privileged class and the kept class ; both are worthless. I 
would request the House to give this appointment to a man who will be 
able to work and who will not be inclined to take eight meals a day and 
thereby have no time to do any work. 

So far as the licensing of agents is concerned, there may be a di1l'erence 
of opinion, but whatever the diflerence may be, we must give scope for 
work to our youngsters. They may make mistakes in the beginning, they 
may not be up to the mark in the early stages, but when they ,get along 
with their agency, they will be able to do some work. Our people are 
intelligent, they have resources. Give them opportunity to work, and they 
will prove thetnselves worthy of the situation. Don't circumscribe their 
resources, don't circumscribe their initiative by putting all sorts of pro-
hibitions. Loet them be free, and they will be able to make themsel vc<; 
useful. The question of unemployment is very acute, and if you put any 
restriction like this, it will simply increase unemployment. 

Finally, I would appeal to the House to consider the question or 
depo.sit from the. point of view of new concerns. I suggest that thert" 
should not be anydepoait in the initial stage, but put other restrictions if 
you like. Ask them to deposit 30, or 40, or 50 or even 60 per cent. of 
their premium income every year with the Government. In that way, YOIl --
can encourage these concerns, but don't throttle them at the very outst't. 
by demanding this high deposit. With these words, I resume my seat. 

)fr. Badri Dutt Pa.nde (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural) : The House has listened to many conventional and 
constitutional speeches. I ask the indulgence of the House for makintr 
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an· unconstitutional and unconventional speech, beeaWie I am a repre-
.. ~ of t4e villagers. I do not know the conv.entions 01. ~  
I &ID ~ ~ ~ to thit House. 1 would rather like to talk in lijDdu-
l114ni i it is my lDother tongue. 1 have no knowledge of EngliJih, ID¥ 
knowledge .of English is defective, and I ask the indulgence of the 
J!ouse. 

This Bill is· the outeome of the great union, the confederacy, or the 
t"PDlbination, I shall not lI&y conspiracy, of the two Bengali stalwarts, the 
mighty Sircar and the tame Sen. (Laughter.) This is their second legi. 
timate child, it is said. The first is the Companies Act, and the liIecond ~ 
this Insurance Act. My Honourable friend says, "It is my healthy 
child. I have brought up this child. Bless it and blow trumpets, etc. " 
His child, he says, is a legitimarte child, but it has Canadian blood, it ~ 
Irish bloOd, it has American blood, it has U. K. blood, and very little oj' 
Indian and Bengalibloo'd. (Laughter.) He is proud of his child. Or. 
the occasion of the birth of a child, rasagollas and sandesh are distributed 
everyw,here. A villager likes sweets, and I thought that 'we would be 
treated to rasagollas and sandesh, but it is a hotchpotch, or as the Bengalis 

~  it " sapar supar ", (Laughter),-might be of English, Irish and 
American cakes. I have read some parts af the Bill. I do not know law, 
and very little of insurance law. The Leader of the HOWIe said that there 
were only seven persons in this House who knew insurance law. Of cour8e, 
I am ignorant of this insurance la'w. We have a division of la:bour on thi!'! 
side of the House. Some Honourable Members have related figures. I 
will only touch on facts. The first taste of the Bill was made by another 
Bcngali gentleman wbo pronounced that it is not good. Now, this Bill 
was born on the Janmashtami day. If it is Krishna Kannaiya, we will all 
bless it, because He is the lord of mercy, but, Sir, I have my suspicionl\. 
I cannot bless this Bill, although the House m8(Y bless it. Being a villager 
and suspicious, being a representative of the underdog which haA beell 
suppressed, oppressed and depressed, I cannot bless it, because the ~ 
school master, the village" partel " and other small men are insured with 
the young companies. It is the big Bombay business men that control the 
bigger businesses. It is the smaller people who are insured with the young 
life companies, and they will be crushed by this Bill. There are 16 of 
them in the United Provinces, and they are all young, and, out of that, I am 
told, ten will go (fut) to dogs. ~  will disarppear. In vie'w of this, 
how carn I bless this Bill Y We cannot degrade oureelves t.o this level. My 
point is that unless India is free, and that reactionary body, the Gover!:· 
ment of India, is removed, we cannot express our own will in this matter. 
The Mancheder Guardian, in an O'Utspoken article on the Central Assembh. 
says: 

"It baa now clearly outlived its time. The extelllion of reeponlibility to the 
provinooe makes ita position anomalou8. Indiana in it feel like achool children, abut Ull 
in a llrst clrUla waiting room, while the more favoured frienda flO oft in excursion 
trains. Unfortunately, the prospectl for the new Federal Aallembly look no brighter 
thnn for the dyinl( Allembly, a IOlid lump of princes' nomineel and reltrietioB on 
debate having made it unpopular in anticipation. Meanwhile, the Cl'1Itral A_mbl}' 
will play out its timll, airing it. grievancel by frequent ad,iournment motionl." . 

And these adjournment motioll8 are disallowed every day by that 
mysterious pt'!1'8OD, the Governor General. So, that is our position. We 
cannot make a 1>ul'f!ly Indian Bill. We are not enamoured of this BiU. 
and even if this Bill itt wrecked on the rocks of tJection SA, either by 
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the' HOIlourable Mem.ber,the mighty Sircar 'or the oMta Sircar, ''we will 
not be sorry. The time is eoming when we rii hpe our OWD Bill, in which 
bOth our head and heart and also our soul will be there. We will prote&t 
our natianala as other nationals protect their own. In six, and probabl, 
in seven provinces, we 'will have our own popular Bills. We have been 
dooded with a lot of ~~ ~~ this Bill, whic4 it is im,p.ownble to read. 

[At "this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resumed the Ch&ir.] 

I will not touch on other points, but I will deal with only two. Thill 
Bill, in my opinion, will sound the death knell of the smaller companies. 
It will be their Ram Nam Sat. I ask you to have mercy ~ the sm&llel' 
companies. Allow them time. Give them ten years. You have given 
them seven years. What is the sanctity about seven years' \Give them 
three more ye&ra and let them get three more injections and .see if theT 
can survive. My friend, the Honourable the Leader of the HOU8e, say! 
that only his ~ child should live. If a man suffers from leprosy, 
will you kill him Y You cannot pass legislation to kill people with WhdIll 
you disagree. I want young India to prosper. I want India- to COIUC 
into its own. I want young India to be free, to' be self-governing in its 
own country, not to be sent to Anda:mans, not to be made detenus, but to 
u(; Governors and Lieutenants in their own home country. I 'want to ~  
that if you p8BS this legislation, the smaller companies will be killed. I 
ask every Indian to vote for the smaller companies. Otherwise, we would 
be doing great disservice to our country. MlY suggestion is that you should 
give three more injections to the.se young companies. Suppose they are 
suff.ering from tuberculosis,· they may be cured. Weare not Gods here 
and cannot pass legislation fdr ever, and ~ can only do what human 
beings can do. 

Then, a word about the foreign companies. Our forefathers made the 
mistake of their life by allowing the East India: Company to trade here. 
As a result, 'we were aU enslaved. The U. K. Companies are protected 
by . the Government of India Act, which says in section 111 : 

•• Subject to the provisions of thia chapter, a British subjeet domieiled in tho! 
United Kingdom shall be exempt from the operation of 10 mut!h of any Federal or 
Provincial law all-

(a) impolICB anY.,restriotion on the right of entry into British India; or 
(b) imposes by referenee to ~  of hirth, race, de.cent, language, reliKioJl, 

domicile, r8lideaoe or duration of residence, any disability, liability, 
restriction or condition in regard to travel, residence, the aequisit.ion, 
holding or dispolal of property, thll holding of public office or the carry-
ing on of any occupation, trade, business or profession." 

There are further things said in the Act which I will not read. Look. 
how many safeguards have been embodied here' The people who are 
gua,rded by about 7,000 military officers, 60,000 British soldiers, two lakba 
M Indian soldiers, and what to say CYf the Civil and Military-they require 
protection! Then, where are we' Even the policeman does not protect 
us, does not salaam us. He does not listen to us. Strong as they are I 
do not kno'w why Europeans are demanding protection, with their free-
dom, their liberty, wealth and love of country' It is we who should 
demand protection for our country, for we are weak. The sickly child 
elln only live if the foreign matter in it is extracted. With the foreign 



matter in it, it cannot be called healthy. I have got ~  many' O,piBiUDS, 
bllt i aball not take up the time of the House by quotlng them.. All the 
Indian oompanies have asked that foreign companies should not be ~ 
for U].other, 20 years to. do insurance work here. A.s regards the U.K. 
companies, we cannot touch them. We have got to live with them ~ I 
will tell them in all humility 1hat, as they have come here, let them bve 
in peace and amity and goodwill with us and share our joys and sorrows. 
Don't tl",Y to. show your arrogance to UII. W e ~ to. ~  in ~  
together. But why should we allow other compaDles, which have theIr 
place.r of origin in Germany, America and other countries, to come to our 
country when they do not allow us to go to their cauntriell Y This is not 
logic and yet we find it in the Bill. We know how these Bills are worked. 
If tl;e Superintendent is liane, he will work all right. But if he is insane, 
what will happen! (La-ugbter.) I tremble with fear. 

Sir, I have one or fwo points more, and then I will resume my seat. 
I want to say 1I0met.hing about the State control. I am not a Sociali·ll,., 
IIlthough I am anxiour.; to live in that Heaven where we have nut to pay 
taxes, where our education iR free, where eating is free and where dress is 
free. I would like to be in that Heaven, but I cannot see that ~  
I will patron me State contrul only when there is a popula:r Governmllnt 
lIke that of the Honourable Pandit Govind Ballabh Pant or when there is 
a benevolent iiutocrat like Mustafa Kamal Pasha, because I kno'W he will 
uo me no h« I·m. But to. these Sircars I cannot entrust my goodwill or 00' 
conscicnce unless they welln themselves from that great unlimited Cor-
roration, called tht> .. India Looting Compa·ny ", of which they are the 
shareholders. The policy of the Congress has been that we stand for the 
underdog, that we stand for the cottage industries. Not only will I ad"ise 
bonuses to the shareholders, but also to the small employees, luch Ill! 
(.haprasis. People who are n-t the top are already drawing fat salaries. 
They draw Rs. 10,000, Rs. 3,000, and so on. But the underdog gets onlY 
Us. 14: The clerk getfl ~  RR. 20 and has misery in his home. We stand 
for all these underdogs, and I think we must give them bonuses also. The 
Congress has an apen mind. Any good amendment that comes from any 
side of t.he House, we will support. But if an amendment is bad, we will 
not support it. That is our position. With these fe'w words, I bring my 
remarks to a close. 

8&rdar Sa.nt lingh : Sir, before I start discussing the provision .. 01 
the Bill, as it has emerged from the Select Committee, I have one com. 
plaint to makt', lind that is that our friends who were members of thl' 
Select Committee have not given UR in their notes of dissent the benE'flt 
nf the reasons why they have added ~  notes of dissent to the Rill. 
I think the confoititlltiunal practice so far has belln that those memberb 
who. added their ~  ?f diRscnt gave some reasons why t.hey were oi",· 
sentmg from the maJorltv report. But what I find from the minutes fir 
dissent is that the Honourable Members who have signed them simply 
88y that they reserve their right of moving amendments. I would'like 
to read a few s;ntences, so that I may be able to make my meaning elpar. 
The note of chasent given by the members from the European Grot'r 
says: 

" ~  area number of provi.iollll in the Bill lUI amended in Select Committee 
witll ~  ~  are not in agreement and we therefore reserve the right to DUM! IDeh 

~ the Legislative Aleembly al we may eODllder neeeaaary. " 

• 
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Then, further on, they pal'ticularise and give the clauses. My COIl".-

plaint is that it will be much better if the members of the Select Com-
mittee were to take the House in their confidence and enlighten 111 on 
what points or on what different interpretations of the clauses they 
dilIer. 

Proceeding further, the most important part of the Bill is where an 
effort has been made by theSetect Committee to introduce the definitit.'n 
of an Indian insurer. In introducing this new definition in a new clause, 
We thought that the Select Committee has succeeded in solving Ind18's 
difficulties. The main problems which confront India at ~  times art' 
to protect the industries of India from foreign competition. 'the Honour-
able the Law Member, when speaking on the motion for consideration 
~  us ~  even the definition as ~ stands does not extend that ~ 

tIon whIch the House naturally desJres. He told us that the proviSIons 
of sections 113 and 114 of the Government of India Act, 1935 stand in the 
way and that even in spite of this definition, the United Kingdom com-
panies will be protected. In order to make myself clear I will read a 
portion of section 113 of the Government of India Act. it says : 

.. Bubjeet to the following .provisions of this ehapter, a POD11'any ~ , 
whether before or after the passlDg of this Art, bv or ulltJer the laws ot the UUlted 
Kingdom, and the Dlembers of the governing bod)" of any such eompany and the 
holders of .its shares, stock, debentures, debenture atock or bonds and its officers, ~ , 
and servant., sbn11 be deemed to ~  with so much ot any Federal or ProVlncial 
law as impoleB in regard to I'ompllnies carrying 011 or proposing to carry on buBilleBP 
ill British India requireulents or conditions relating to or cOllneeted with aDd 110 
on." 

This section means to say and is intended to say that, even if cer-
tain conditions are laid down for the protection of our own industries, 
those conditions will be deemed to have been complied with by the com-
panies that are already existing or that may hereafter eome into exi9t-
ence provided they are incorporated in the United Kingdom. Now, thia 
provision should be read with the definition of an Indian insurer which 
il! given in clause 2, sub-clause (SA) whicb rulUl thus : 

•• Indian inBDJ'(Ir means an insurer three· fourths of wbose paid·up capital i. held 
in their own right by Britisb Indian subjects domicilp-d in India, and three·fourtha of 
the members of whose governing body are British Indian subjects." 

If these two definitions are read together, the conclusion is ratht'r 
obvious that the United Kingdom companies will be deemed to have 
complied with these conditions and therefore within the definition of an 
Indian insurer they will be deemed to fall. Therefore. so far &S the que.· 
tionof competition or protection against the United Kingdom companies 
is concerned, this definition does not take us much further. I may sub-
mit with the permission of the House t.hat a sovereip:n legislature with 
freedom to enact any laws is in a much freer position to solve the 
different problems which face them in their Own country, but a subordi-
nate legislature like Ol1rll on whose head t.he sword of Damocles ~  
hangs, the problems become rat.her difficult of solution. Here we 81" 
face to face with Ii provision which is not to our liking and yet in spite 
of our wishes to the cont.rary, we are bound to keep in mind when enact-
ing a law for the protection of our own industry. The difficulty il vt'ry 
obvious and it will be for this House by suitable amendment of the 
definition to find· out some way by which in spite of the provisioDSof 
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section 113 of ~  ~  ' ,ment ?f India Act, ~  House ~  the pro-
teCtion to Indian md of msuranee as 1t ~  ~~ ~  ~ 1 
think as is desired on all ea. Therefore the difficult pOSitIOn m whieh 
we find ourselves will ha be solved somehow or other. I want to 

lace one suggestion before. e House for their ~  which to 
~ 'mind, 80 far as I look at l' t now, ~  present advls,ed as I am, ~  
toYsolve this difficulty and:. is that ~  of puttIng the .definitlon 
of • Indian insurer' as ~  done ~ ~ J , we ~  put It for, the 
purPose of re-insurance. "prOVISion as It IS embodJed m clause 3 (a) of 
the Bill that ~  will be. done with a numbe! of companie • .. Y'.--...... 'Cl1ir schedule to be provlded hereafter and ~  nobody else. 

In that schedule, we will mention only those companies 'whOSe origin is in 
India, whose capital is Indian and whose Board ofmll:nagement . i. 
Indian entirely. 'I'hat will mean we cannot put all the ]ndlan companies 
1n that schedule with the l'ea,mlt that there will be no discrimination 
particularly against United Kingdom, but the discrimination will b. 
Ilgainst some Indian companies as well alll against all United Kingdom 
companies. 

Mr. P. B. James (Madras: European) ! Very clever. 
Sa.rdar Sant S1Dgh: You were very clever in the Parliament when 

on this small IlIection--one section-your reprellientative there took one 
whole day of Parliament and walll not satisfied till clause 2 was added 
to it. If you are very clever in your home, I think we ought to be 
eicYerer enough in our home to extend protection where it if! needed. 

Mr. F. B. James : That is what 1 am saying. 
Sardar Sant SiDgh : I accept the compliment. So far as this is con-

cerned, this is line of the method", how this provision could bc got over. 
At the sllme time, 1 would like to give the ~  of Insurance 
the power to change that schedule from time to time in accordance with 
the Rules made by the Central ~  in thiN behalf. Those Rules 
are to be placed 011 the table of the Central ~  so that there 
may not be any entry by the back door and thl' Central Legislature 
should keep a ,vatch over the list lest any foreign company should he 
included in that list. 

'!'he Honourable Sir Nripendra Sircar: You think it ill II cllwel' 
Jt"vice , 

8a.rdar Sut SiDgh : I am putting this forward as a deviee. I do 
not know whether you will regard thiN all clever or not, but my Honour-
able friond, Mr. James, regards it as clever. 

Mr. B. Batyamurti (Madras City: Non-Muhammadan Urban) : No, 
l\[r. JameR is making fun of you I 

Sardar Sant SiDgh : The second WilY of doing it iH this and that will 
fulfil the object which was put forwar(f hy Romp of tbt' Honourable Mem-
bers on this side that insurance should he nationaliHed and that is thnt a 
branch of the Postal Insurance should be started and aU re-insurance 
Khould be done with postal authorities and wit.h nobody else. That will 
~ another way of geUing ovpr thp difficulty. J think, Sir, that after 

~  in tbiH HOllse on ~ queQtion if my Advice as it is called ~  
the llonourable ~ Leader of the Hotls(' jR not clpver enougll, then \viiJi 
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. A~~~  ~  
clnerer ~ ~  

~ bfain and witli his intellect, we will find lDd< 
Which we ~  bur purpose. Our pOSe. i. to· make ~  

~ as a national industry, no less and more; That is our aD,: 
:. ..:rhe Honourable Sir Nripenciral Siroar: ~  $U8picioUs, beeause ~  
~ ~, was agreeing with you. . . , 

. 8&rdar But 8!ngh: My ·next point is· ~ ~  the limitation of ~~  
~  I need not ~  much of the time ~~  House b:::::: tlsirt 

·('.Oint has been brought m by so many speakers ~  . J ~ 
thp nece.ssity for the ~  of ~~  is most ~ J ~  ~ .. ; .. -
'been sald that by lumtmg the commlSslons, we may hamper 'the growth 
or the young companies, or those that are still to come into existence. 
For that· I will propose that there should be a graded list of , ~~ 

iionll fO'l' the older and for the new companies. For thp, older companiEu 
(If m6re than 80 or 40 years standing, the rate of commission-rilaxinlul11 
~  be fixed at about 30 per cent., for companies of over 
10 years standing the rate of commission should be fixed at 40 per cent. 
and for companies of les8 tha.n 10 years standing, thel'8.te of commls"ioll 
Illay be, say, about 50 per cent. or 60 per cent. By thi", way we will be 
able'to encourage the growth of new companicN. At the same time. 1 
am not unconscious of the fact that some companies by the ~ of 
years remain new as the Honourable the Leader of the Honse put it in 
his speech. No doubt this is the case with many, but the Legislature can-
lOt protect those pec;>ple who are not able to stand on thcir own legs 
l'Yeri by efflux of time. If they cannot go on, then they ~ must cease 
to exist or if they exist at all, they should exist in line with those who 
lire more competent. The struggle for existence should be' as keen for 
them as for others. ' .. 

The third point for which I wish to get the permislllion of the House 
to,deal with is the work of agents and field worl(ers. The Honourable 
the Lellder of· the House at the elose of hiN speech had to saYlIomething 
&bout Agents' commissiom:. Aardar Mangai Singh t.oo in his speech 
""crred to the need for ~  of this dass of workers in this field. 
No doubt, our friend, Mr. Sen, will come forward with t.llI' plea of free· 
dom and solemnity of contract. and he will say that these field workers 
and agents must thank t.hcmselvcR if, at t.he timp of el1tering iuto th;e 
contract of agency with the eompanit·s. th,'y did not protect t.heir rights. 
Bui witll the greatest respect. I /lgree t.o differ with him. My reasonll 
are v.ery obvious. The. Legi&aturc in the }lIlHI' has cOllie hI the help of, 
those who have not been able to defend their rights agaiul:lt. unconscio1l-
able bargains, II,S they are culled in legal languagc. And if those. un-
conscionable bargains are against the agentH I think the· J~  ill 
perfectly within its rights in In;\'1ng down a ('ertaiD la,v. If it were 
not flO, there is 110 reason why the managing ~  ,N ~  ill ~  

restrieted, and why 80 many othol' restrictions arc placed upon .the 
~  of contract. as they are placed ill this wry Bill. . It. js ~  

the public interest requires that such protection should be extended to 
thORO' who are 1I0t-in a position to defend themselves. In order to 
carry th.is Houlile with me I thiJlk I must give some-illustrativ,,· cues 
so that thediftlculty of the agents Jp.ay be appreciated iJiitsm. Pft8" 
~ V  AgentS, jU8t like the managing agents andjuat ~ ~ 



,'i .. -
l)illwguns .. ~  ~  and .the smalJer guns of other ~ ~ are 
hf're. ' They have tried. to ~  ~ ~  of thiS House ·by 
putting forward their pomt of vI.ew .. SImIlarly t.lIe field. ~  and 
dill a'gents are here to tell us their ~  ~  the ~~ 
D.eliS' of· some of the companies. From my own dIStrict of Lyallp\1r, ,a 
few gentlemen have come and complained against the high-handedness 
of, Punjab companies in the ~ ~  agency, ~  hQ1!',. when they are 
in receipt of hard-earned commlSS10ns hy supplymg pohCIes worth IakRa 
of rupees to the company, tl1ey often forfeit their commissions, be<:&use 
the\' could not pull on with that company on account of the restr1cted 

~  offered when they found £bat the renewal commissions are getting 
higher. With regard to one case which relates to an established foreign 
conipany, I am going to read the opinion of some of the very big Dl8.ll 
aliout that ease so that the HOWIe may be in a position to understan.d 
what alavery is expected from these agents. I think I am right in 881" 
ing,that as soon, as the word" slave" comes in everybody begins. W 
feel'ivhether slavery existlJ or not. But in the case of these field worken 
the worst form of slavery exists. From this letter which I bave ];lere, 
I.w1ll read first the terms of agreement so that we may be able to appre-
ciate What aort. ,0,£ slavery there is in insurance business. Here is a 
young man who at the early age of 21 was employed in the Finance 
Department of the Goverument of India through competition. At that 
age he wV, persuaded to join an irumrancf' company as an agent, and 
this is tUthistory of how the company treated him. 

Mr. Ls.lch&nd N&vaJ.ra.i (Sind: Non-Muhammadan Rural): What is . 
the Dame of ~  company T 

SardM S&nt SiDrh : The Honourable Member should wait j the 
name will probably come out in spite of myself. 

This is from the terms of agency : 

" In regard to revision of your terms, 1 ha.ve the pleaeure to eodrm that the 
Mllnager haa, agreed to allow you the following terms of remuneration, and further 
'''' allder.take to renew theae terms tor the followill&'. three yean j. provided a1".y. 
yoa' ooDtmue to introduee at leut 6f Jakb. of 1&t1.faetory bume. during e..eh 
tinQcial year and '6I1bjeet ot coune" (tJris u tlas molt '",'ere".g tlKtlg) If to the 
p.-o"iao ccmtaiDed in the penultimate paragraph of W. letter." 

And what is that blessed penultimate paragraph 1 It rUns thus : 
.. Allo these arrangemttnta are held entirely during the pleuure of the .DlHatol'L " 

. This fellow ~ ~ given one ~ of business to this oompa:ny and 
hIS renewal ~  were amountmg to a big sum every year. When 
~ tllought that thiS ,company was ~  him very badly, he went to 
a le.rned lawyer of Calcutta and asked h1m whether he could take steps 
~ ~  'this company for having defrauded' him. And this is It;he 
OPIn19Jl ,of that lawyer! ," 

" There are obvioWl ambiguitillll in this letter and term. of doubtful f in 
la, .. ~  ~  of. their inconsistency or repugnancy. There is no meatioD ~  
deflDlte iDltlal penod of tile paymeDt, Ihlel yet there is an andertaki" on y 
?f ~  co'!lpa'!y to renew the pa.yment for the following three yearl. ~ ~  
.h.' ~  I. elear that the payment .hall IUblist tor a period uncertain." • 

. !tIr. Preltdent (The ~  Sir A~ ~  :  I do not think 
the Honourable Member IS In order m diSCUSSing individual ~  like 
that. ",.", ,  . 
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.....,·8antliDgh : lam illUl'ltrating the position and'shGWinghow 
these. d.M wetkers aTe treated by their companies, .... .: 

.' .• ~~  ~  Ahdur Rahim) :' I ~  
Hi>lloiP!.b1e Member has done quite ~  irithat respect. He must 
gOIQll!:1!ith, the Bill now. '. . 
. '-:,. . . . " '. 

B&rclar'8ant amp : May I submit, Sir, that some of· the letters are 
vflr1 important ..... ;.;; '. '  _ 

~  hemdeni ~ ~  Sir .Abdur Rahim) : No, I cannot 
iillow individual cases to, be discussed. 

-lard .... &ant Singh :, An right, Sir, I will ~  I will finish 
this 'by saying that eminent lawYers even recommended to that' life 
assural;lee cotnpany that he \vas not being 'treated fairly, and one of the 
most eminent ·persons in India,aColoncl, ,note to say that if he were 
not an hid ian he ,,,buld nat have submitted to such treatment. With 
stich ,callous treatment meted out to. these ~  workers we yet find that 
no'mentioll is made in the whole-Bill about rene\vals that they shall not 
~  forfeitable. r will certainly ask the cooperation of this House 1n 
saying tnllt a Tenewal comniillSiQri is a commission eArned. It is not a 
grace, and even if the agents or the field workers leave that company 
and go to another, the!lerenewal commissions should not be forfeited. 

Sa.rdar Maugal Singh : If they atf! not oPPolled to the interests of 
the company. 

8arda.r 8ant Singh :  I do not know what my Honourable friend 
means by being opposed t.o the interestFi of the company. Should he give 
up the profellsion of agency when he hall learnt the business; and that com-
pany is not. willing to employ him on the terms originally agreed upon 
between them? Why should he not be at liberty to go to another com-
pany' .If I have a right to leave U1P, servillC of a bank and go to another 
beeause I know banking business,. has the bank a right to forfeit my deposits 
Or the s,alary r have earned? It. is against the principles of equity, justice 
aqd good Qonscience. . Renewal commissions have been earned, and ~  

should not he forfeited., When'they have been earned, they must be paId 
during the period that the policy remll-ins in force., I quite unru:rstand 
that my friend is the Director of an Insurance Company, and he thinks he 
canreleti.se some of the agents to go to other companies, but it is not a 
matter of individual concern, it is a matter of public interest ......... . 

'Sarda.r -It'Ia.Dgal Singh: I am sorry to iuterrupt my Honourable 
_ friend,_ Sir. Renewal commisflions Rnl given for services 
o UI. to h(' performed. They are not unconditional. 

Sa.rda.r Sant Singh : They will he paid only if the man continues in 
lIervice, and I am protesting against. such an agreement. 

Mr_ S; latya.m.urti : Why ~  he Rign lIuch an agreement! 

lardar Bant ~  : T have ~  said t.hat he signed the agree-
ment, becllllRe he ('on10 not nnderRtaml the terms of the ~  which 
was framed. hy ~  lawyllrs. 

Mr. 8. SatYamurti : Then, he should not do insurance buBiDe.. -'I' 
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Mr. President (The Honourable Sir Abdur Rahim) : Is the Honour-
able Member going to conclude his speech now' 

8ardar Sant Singh : I will take some time, Sir. There are one or 
two more points to be dealt with. 

Mr. President (The Honourable Sil' Abdur Rahim) : How long will 
the Honourable Member take T 

8ardar 8a.nt Singh : About ten minutes more, Sir. 
Mr. President (The Honourable Sir Abdur Rahim) : Very well. 
iarda.r Sant Singh: 'rhen, Sir, there is one point which I do not 

find in the Bill, and I would invite the attention of the Houst" to it. Tht"re 
is no provision in those clauses which relate to investment of the funds to 
call upon an insurance company to invest a part of its funds in somt" 
industrial concern in the country. I understand that in Japan mONt of 
the funds of their insurance companies are inve"lted in industries with the 
result that Japan has made very considerable strides in the industrial 
sphere and she is now able to compete successfully with the western nations. 
Therefore, Sir, I consider this is an opportune moment when we should 
make a similar provision in our Bill that a portion, however small it may be, 
say 5 per cent., of tho assets should be invested in some industry approved 
by the Superintendent of Insurance. Here I am giving more power to the 
Superintendent whose appointment is being objected to by my friends 011 
my right. However, I will certainly recommend to my friend, Mr. Sen, 
that he should consider this point seriously and see if a suitable provision 
can be made so that a portion of the asssets of Insurance companies shall 
be invested in some industry which is approved by the Superintendent of 
Insurance. I want a statutory provision in the Bill itself. I I don't want to take more time of the House at this stage, because 
I am moving some amendments myst"lf relating to all the points I have 
raised, and then I shall make my further observations. This Bill, Sir, 

• is really a very important measure, anrl ra1'ely such m!'asures are brought 
forward before the House. Therefore, Sir, we should try and makt. 
this legislation 8S complete as possible Rnll N('e that it ~ in the interest.R 
of India and of nobocIy else. 

The Assembly tht'n adjourned till EIcwll of 1h(l Clock on Thursday, 
the 2nd September, 1937. 
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